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INTRODUCTION

I, the Chairperson of the Committee on Government Assurances (2021-2022),
having been authorized by the Committee to submit the Report on their behalf, present
this Fifty-Ninth Report (17" Lok Sabha) of the Committee on Government Assurances.

2. The Committee on Government Assurances (2021-2022) at their sitting held on 15"
November, 2021 took oral evidence of the representatives of the Ministry of Chemicals and
Fertilizers (Department of Fertilizers) regarding pending Assurances.

3. At their sitting held on 8th March 2022, the Committee on Government Assurances
(2021-2022) considered and adopted this Report.

4, The Minutes of the aforesaid sittings of the Committee form part of the Report.

5. For facility of reference and convenience, the Observations and Recommendations
of the Committee have been printed in bold letters in the Report.

NEW DELHI; RAJENDRA AGRAWAL,
CHAIRPERSON,
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REPORT

I. Introductory

The Committee on Government Assurances scrutinize the Assurances, promises,
undertakings, etc., given by the Ministers from time to time on the floor of the House and
report the extent to which such Assurances, promises and undertakings have been
implemented. Once an Assurance has been given on the floor of the House, the same is
required to be implemented within a period of three months. The Ministries/Departments
of the Government of India are under obligation to seek extension of time required beyond
the prescribed period for fulfilment of the Assurance. Where a Ministry/Department is
unable to implement an Assurance, that Ministry/Department is bound to request the
Committee for dropping it. The Committee consider such requests and approve dropping,
in case, they are convinced that grounds cited are justified. The Committee also examine
whether the implementation of Assurances has taken place within the minimum time
necessary for the purpose and the extent to which the Assurances have been implemented.

2. The Committee on Government Assurances (2009-2010) took a policy decision to
call the representatives of various Ministries/Departments of the Government of India, in a
phased manner, to review the pending Assurances, examine the reasons for pendency and
analyze operation of the system prescribed in the Ministries/Departments for dealing with
Assurances. The Committee also decided to consider the quality of Assurances
implemented by the Government.

3. The Committee on Government Assurances (2014-2015) decided to follow the well
established and time tested procedure of calling the representatives of the Ministries/
Departments of the Government of India, in a phased manner and review the pending
Assurances. The Committee took a step further and decided to call the representatives of
the Ministry of Parliamentary Affairs also as all the Assurances are implemented through it.

4, In pursuance of the /bid decision, the Committee on Government Assurances (2021-
2022) called the representatives of the Ministry of Chemicals and Fertilizers (Department of
Fertilizers) and the Ministry of Parliamentary Affairs to render clarifications with regard to
delay in implementation of the pending Assurances pertaining to the Ministry of Chemicals
and Fertilizers (Department of Fertilizers) at their sitting held on 15th November, 2021. The
Committee examined in detail the following 25 Assurances (Appendices — I to XXV):



Table 1

SIl.No. SQ/USQ No. dated Subject

1 Submissions by Members Need to provide Reservation for Dalits in MNCs
dated 01-12-2005 (Appendix-I)

2 Discussion on Motion of Thanks Bill on Unorganized Workers
for President's Address (Appendix-II)
dated 21-02-2006

3 SQ No. 71 Prices of Fertilizers
dated 04-08-2011 (Appendix-IIT)

4% USQ No. 1024 Revival of FACT Limited Cochin
dated 29-11-2012 (Appendix-1V)

5* USQ No. 4449 Financial Assistance/Package to FACT
dated 20-12-2012 (Appendix-V)

6 USQ No. 3120 Revival of FACT
dated 11-02-2014 (Appendix-VT)

7 SQ No. 22 Rise in Prices of Fertilizers
dated 08-07-2014 (Appendix-VII)

(Supplementary by
Shri Anirudhan Sampath, MP)

8* SQ No. 31 Revival of Closed/Sick Fertilizers Plants
dated 08-07-2014 (Appendix-VIII)

9 USQ No. 73 Financial Assistance to FACT
dated 08-07-2014 (Appendix-IX)

10* USQ No. 661 Sale of FACT’s Share
dated 15-07-2014 (Appendix-X)

11%* SQ No. 386 Fertilizers Plants
dated 05-08-2014 (Appendix-XI)

(Supplementary by Shri
N.K.Premachandran, M.P.)

12 USQ No. 4681 Renovation of Fertilizer Factories
dated 12-08-2014 (Appendix-XII)

13%* USQ No. 384 Revival of FACT
dated 25-11-2014 (Appendix-XIII)

*Implementation Reports of the Assurances have been laid on the Table of the House on 16.03.2022
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14* SQ No. 121 Supply of Fertilizers
dated 26-07-2016 (Appendix-XIV)
(Supplementary by Prof.

Kuruppassery Varkey Thomas, MP)

15%* USQ No. 3190 Fertilizers and Chemicals Travancore Limited
dated 21-03-2017 (Appendix-XV)

16 USQ No. 1492 Sick Fertilizer Units
dated 12-02-2019 (Appendix-XVI)

17 USQ No. 4353 Promotion of PSUs
dated 28-03-2017 (Appendix-XVII)

18 USQ No. 301 New Fertilizer Industry
dated 25-11-2014 (Appendix-XVIII)

19 USQ No. 3498 Revival of PSUs
dated 11-08-2015 (Appendix-XIX)

20 SQ No. 32 Sick Fertilizer Plants
dated 05-02-2019 (Appendix-XX)

21 USQ No. 508 Urea Investment Policy
dated 19-12-2017 (Appendix-XXI)

22 USQ No. 1264 Revenue from Fertilizer Plants
dated 18-12-2018 (Appendix-XXII)

23%* SQ No. 3 Subsidy on Fertilizers
dated 24-02-2015 (Appendix-XXIII)
(Supplementary by
Shri Jagdambika Pal, MP)

24 SQ No. 3 Subsidy on Fertilizers
dated 24-02-2015 (Appedix-XX1V)
(Supplementary by
Shri Krupal Balaji Tumane, MP)

25 USQ No. 415 Subsidy Mechanism
dated 05-02-2019 (Appendix-XXV)

5. The Extracts from the Manual of Parliamentary Procedures in the Government of

India, Ministry of Parliamentary Affairs laying guidelines on the definition of an Assurance,
the time limit for its fulfilment, dropping/deletion and extension, the procedure for
fulfilment, etc., besides maintenance of Register of Assurances and periodical reviews to
minimize delays in implementation of the Assurances are reproduced at Appendix-XXVI.

*Implementation Reports of the Assurances have been laid on the Table of the House on 16.03.2022




6. During the oral evidence, the Committee emphasized that the
Ministries/Departments are required to implement an Assurance within a period of three
months and if the Ministries/Departments are unable to fulfill the Assurance within that
time period then it is imperative for them to seek extension of time. The Committee drew
the attention of the representatives to the long pending list of 46 Assurances (upto the 4th
Session of the 17th Lok Sabha) pertaining to the Ministry of Chemicals and Fertilizers
(Department of Fertiliers). Out of these, 2 Assurances pertained to the 14th Lok Sabha, 04
Assurances to the 15th Lok Sabha, 19 Assurances to the 16th Lok Sabha and 21
Assurances to the 17th Lok Sabha. As the Assurances belonging to the 14th Lok Sabha
were very old and pending for more than 15 years, the Committee enquired about
monitoring and periodical review of the pending Assurances in the Ministry to minimise
delays in their implementation and the mechanism available for implementation of
Parliamentary Assurances and the frequency of meetings held in this regard. The
Secretary, Department of Fertilizers deposed as under:

"The earlier meeting of Assurance Committee was held on 10th August, 2020. In
that, the Committee had decided that the Department should streamline its internal
system and infuse innovative ideas so that all Assurances could be fulfilled. In
compliance with the instructions of the Committee, we hold meetings of our senior
officers twice a month, every 15 days in which Assurance remains a separate topic
that we all discuss. Those Assurances which are related to Public Sector
Undertakings, the Chairman separately calls the CMDs of those PSUs and discusses
with them. A separate quarterly review meeting is held for all Public Sector
Undertakings. In that also, Assurances remain the main theme. Sir, as you told that
Assurances are pending with us, I would like to tell the Hon'ble Committee that in
those Assurances which are very complex or which are related to policy decisions
or which are related to major policy decisions of Public Sector Undertakings, we try
to fulfill them by discussing them regularly. The rest of the Assurances which are of
the normal way, we have solved them. I would like to give information about the
Assurances which are under consideration before the Hon'ble Committee.”

7. The Committee then specifically desired to know as to whether the Ministry conduct
regular meetings to review the Assurances and whether the Ministry have sent the minutes
of those meetings to the Committee as directed by the Committee in the past. The
representatives of the Department of Fertilizers replied as under:-

"There are meetings and there are minutes. As far as we are aware, that meeting
was held in August and minutes were sent after that."

8. In respect of Assurance mentioned at SI.No.2 of Table-I, the representatives of the
Department of Fertilizers stated that the Bill on Unorganized Workers, on which the
Assurance was based, was passed in December, 2008 and that the copy of the Gazette
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Notification of the Unorganised Social Security Act, 2008 is available with them which
implied that the Assurance was fulfilled in the year 2008 itself. However, on being asked as
to why the Department of Fertilizers allowed the Assurance to linger on for a long period of
13 years and did not furnish its Implementation Report to the Ministry of Parliamentary
Affairs as soon as the Bill was passed, the representatives could not provide any
satisfactory explanation.

9. Subsequently, out of 25 Assurances mentioned in Table 1 of Para 4, 05 Assurances
mentioned at SI. Nos. 1, 2, 19, 21 and 22 have since been implemented on 1st December,
2021 and Part Implementation Report in respect of the Assurance mentioned at SI. No. 23
had been laid on 10th August, 2016.

Observations/Recommendations

10. The Committee note that out of the 25 Assurances of the Ministry of
Chemicals and Fertilizers (Department of Fertilizers) examined by them, 20
Assurances are pending for more than two to 10 years. Only five Assurances
could be implemented that too after delays ranging from more than three to 16
years. Ironically, these inordinate delays occurred despite the fact that the
Ministry have put in place a mechanism for monitoring and reviewing
implementation of its pending Assurances and are engaged in conducting
monthly review meetings for the purpose, as claimed by the Secretary,
Department of Fertilizers during the oral evidence. The Committee are fully
aware that implementation of some of the Assurances especially those
pertaining to policy matters and contentious issues require more time and may
be difficult to be executed within the prescribed time period. However,
sustained and proactive efforts need to be made to implement Assurances
which are solemn Parliamentary obligations. The Committee feel that time
bound fulfillment of Assurances restores the common man's faith in the
governance and the utility and relevance of Assurances are lost due to
inordinate delay in its fulfilment. The Committee, therefore, recommend that
the present mechanism of reviewing Assurances by the Ministry should be
streamlined with mandatory result oriented regular reviews so as to avoid
undue delays in fulfilment of Assurances particularly the pending Assurances.

11. During the course of oral evidence while discussing the Assurance
mentioned at Sl No. 2 of Table-I, the Committee were informed that the Gazette
Notification of the Bill on the Unorganised Workers has been done and the Bill
has been passed as an Act. The representatives of the Ministry also informed the
Committee that the Bill was passed in the year 2008 and the copy of the Gazette
notification of the Unorganised Workers Social Security Bill is available with
them. It is disquieting to note that the very implementation of the Assurance
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given on 21.02.2006 was based on the enactment of the said Bill which was
done in 2008 and the Department had not bothered to furnish the
Implementation Report of the Assurance for 13 years. Such a casual approach of
the Ministry and its failure to accord priority to the issue is highly deplorable.
These delays also amply substantiate the fact that the fortnightly review
meetings held in the Department to monitor implementation of the Assurances
are far from effective in monitoring and facilitating timely implementation of
Assurances. The Committee are of the view that when the Unorganised Workers
Bill was passed, the Ministry should have immediately taken its cognizance and
submitted the Implementation Report and fulfilled the Assurance. In the
considered opinion of the Committee, until and unless positive results are
forthcoming from the Ministry's review meetings, the purpose would not be
served and the Assurances would remain unfulfilled. The Committee urge the
Ministry to overhaul its existing mechanism and fix responsibility on the officials
concerned to avoid recurrence of such incidents. The Committee also desire the
Ministry to furnish the Minutes of the review meetings held in the Ministry from
time to time for monitoring the Assurances as it will help the Committee in
measuring the progress of the Department of Fertilizers with regard to
implementation of Assurances. Further, it would serve as a useful review
document to enforce accountability.

12. The Committee also note that there is no effective co-ordination between
the Department of Fertilizers and the Ministry of Parliamentary Affairs as a
result of which certain Assurances could not be implemented for the simple
reason that the Implementation Report could not be laid on the Table of the
House in time. The Committee desire that the Ministry of Parliamentary Affairs
should also review implementation of the pending Assurances along with the
Department of Fertilizers at the highest level periodically so as to ensure
proactive action and expeditious implementation of pending Assurances. The
Committee would like to be apprised of further initiatives taken by the
Department of Fertilizers and the Ministry of Parliamentary Affairs for
expeditious implementation of pending Assurances.

13. The Committee note with appreciation that at their intervention five
Assurance mentioned at Sl. Nos. 1, 2, 19, 21 and 22 have been fulfilled by the
Ministry and Implementation Reports to this effect have been laid on the Table
of the House during the 7th Session of the 17th Lok Sabha. The Committee hope
and trust that the Ministry would be vigilant and prompt in future and
coordinate with all concerned including the Ministry of Parliamentary Affairs in
a much better way for expeditious implementation of the rest of the pending
Assurances without waiting for intervention of the Committee.

6



I1.
14.

Implementation Reports

As per the Statements of the Ministry of Parliamentary Affairs, Implementation
Reports in respect of the following five Assurances and a Part Implementation Report in
respect of the Assurance given in reply to SQ No. 3 dated 24.02.2015 (Supplementary by
Shri Jagdambika Pal, MP) regarding ‘Subsidy on Fertilizers’ (SI.No.23) have since been laid
on the Table of the House on the dates mentioned against each:

Table 2
SI.No SL.No. in the SQ/USQ No. and date Date of Implementation
Table 1 (Para No. 4)
1. | SL.No.1 Submissions by Members dated 01- 01.12.2021
12-2005 regarding 'Need to provide
Reservation for Dalits in MNCs'
2. | SI. No. 2 Discussion on Motion of Thanks for 01.12.2021
President Address dated 21-02-2006
regarding ‘Bl on  Unorganized
Workers’
3. | SI. No. 19 USQ No. 3498 dated 11.08.2015 01.12.2021
regarding ‘Revival of PSUs’
4. | SL.No.21 USQ No. 508 dated 19.12.2017 01.12.2021
regarding 'Urea Investment Policy'
5. | SI. No. 22 USQ No. 1264 dated 18.12.2018 01.12.2021
regarding ‘Revenue from Fertilizer
Plants’
6. | SI. No. 23 SQ No. 3 dated 24.02.2015 10.08.2016
(Supplementary by Shri Jagdambika
Pal, MP) regarding ‘Subsidy on
Fertilizers’
NEW DELHI; RAJENDRA AGRAWAL,
22 March, 2022 CHAIRPERSON,

Chaitra 01, 1944 (Saka)

COMMITTEE ON GOVERNMENT ASSURANCES
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! SHRI CK. CHANDRAPPAN : The President should have seen these re
(Interruptions) Land reforms in the States of Madhy

alities. .

a Pradesh and Anchra

Pradesh; less we speak about it is better. Your land reform is a eye wash, It is not

a land reform. All the studi€s made about the land reforms in India admit that the

land reform has been meaningfully done to create a new life for the common

people only by the Left-ruled States.. (Interruptions) T do not want your certific
but that is the reality.

ate

MR. DEPUTY-SPEAKER: Only Shri Chandrappan's statement will go on record.
| {Interruptions)* .

MR. DEPUTY-SPEAKER: Shri Chandrappan, address the Ch

individual. This is not the proper way,

SHRI C.K. CHANDRAPPAN : Mr. Deputy-Speaker, Sir, T will only look at you.

mwam:mmﬁwa#@qmmﬁmaﬁwﬂaﬁml
| _SHRI CK. CHANDRAPPAN : This is the problent.
e ——

air and not any

Why in the Hwman
Development Index, our position has come down from 124 tg 127? It is because

of these realities about which the President did not speak a single word. Land
reforms could have been a single measure by which big changes in the country

would have taken place, about which he was silent.  Shrimati Scnia Géndhi is




here. I am happyv. Sir, 20 per cent of the Indian population would have been !
happy if our President would have made a categorical staterment that we will bring
the Bill for one-third reservation for women in Parliament and the State
Assemblies in this Sessior. Did he do s0? He did not do so. He made a very
enigmatic statement. He said they will try to do that. We were hearing that. This
side, the NDA. people were trying to do that. Now you are also saying that you
will try to do that. Let Us come to a position. Let us take risk. You introduce a
Biil and see who are against women. If you do not take the risk, if you do not

introduce the Bill, if you siag only the song: "We will try, we will try, we shall

* Not Recorded.
ovgrcome",' you will never overcome that. Let us not sing the song "We shall
overcome". if you want to get the support of half of the population in the country, _
that single act of yours would nave made & difference. The President did not say
anything. He said: "We will wy." We arc Lred of hearing that we shall ry. Taere
is another side of the pictare. When you spezk about the economic development,
you see what is ihe plight of the common peopie? There is ancther thing. The
-annual income of 50,000 families in India is Rs. 5 crore each.

Another five thousand families have been added to that. There are 50,000
affluent families and another five thousand families have been added to that.
Thirteen new billionaires have been created in India during this period. Does it
- mean that poverty alleviation is taking place or does it mean that our economic
policics are cieating millionaires? Another thing is that they are taxed with a very
soit attitude. The tax ne: is widened, That means, more people should be taxed
but more rich people are spared. The reality of the situation today is that India is
the least taxed country. That situation should go. Otherwise you will make the
pocr man to feel the crunch of all the taxes. You will say that there is no money
for development programumes. You have got a much trumpeted programme,

Bharat Nirman. Last year, the President said in his Address that we have ihe

&




Bharat Nirman programme. Thereafter, Shri Chidambaram came and said here in
his Budget that we are implementing the Bharat Nirman ﬁrogranune. [ would
have liked to hear_ from the President to what extent that implementation took
place. One year has passed. You have only five years not 50 years. The Pregident
did not mention about it. He only said that Bharat Nirman is stil] there. How long
will we hear this? Every year you will come and say: "Bharat Nirman is there."
The Government is not seriously trying to implement it. That is our charge,

Sir, there is another thing, which I would like to say. that the workers
especially the most downtrodden peonle, the agricultural workers are 1n the
unorganized sector. The UPA Cemmon Minimum Programme is there. It says
that our focus would be to give such guarantees and that 90 per cent of the
population or 93 per cent of the workforce would bé giveh a better treatment.
Have you spared a single second for that? Sir, these écople promised that, Did
they bring an enactment for deciding the minimum wage of the agricultural
workers? That is a promise given in the Common Minimum Programme. They
have not done it o0 far, They say, "We shall overcoms.” But so far they have not

done it. So, you did not try to do that, On the contrary, you are trying to do things

. (Interruptions) ,
SHRI BIJOY HANDIQUE : A Bill on the unorganised workers may be coming in
this Session. It is in the proc;; - Unterruptions)

*S_}TRI C.K. CHANDRAPPAN : The President should have mentioned about this in
his Address. You are not the President. | am debating the President's Address.

(Interruptions).

SHRI BIJOY HANDIQUE: If you come to me, I will show you the document. .
(Unterruptions)

SHRI C.K. CHANDRAPPAN : If you are bringing it, then that is very good. .
(Inreﬁ'uprions)

SHRI BIJOY HANDIQUE: This Bill on the unorganised workers may come in

this Session. . (Jnterruptions)

//




SHRI AJOY CHAKRABCRTY (BaS. AT Not a single word has been
mentioned in the President's Address. . (Jn.crruptions)
SHRI C.K. CHANDRAPEAN : I am extremely happy that the Minister has made
a statement. Can 1 take it as an assurance? . (Interruptions)
1 SHRI BLJOY I-IAND&UE: It is m the process. If possible we are trying to }

introduce the Bill in this Session. . (Interruptions) |

SHRI C.K. CHANDRAPPAN : Why are you sliding back? You said that the Bill

is coming in this Session. We welcome that. . (Interruptions)

fSHRI BIJOY HANDIQUE: I have said that we are tryipg to introduce this Bill. .
k _

(nterruptions) Shri Chandrappan, I will convince you. {The Bill is in the process.

It may come anytime now, maybe in the second half of this Session.

(nterruptions) T - &
SHRI CIK. CHANDRAPFAN  Zven then I am happj,ﬂ In one second, ne Las =
slided thrice. He said: "The Bili is coming." Then he said: "It is in the process.”
Now he says: "It may come.” . (Jaterruptions)

SHRI BIIGY HANDIQUE: 1 said: "The Bill may come in the second half of the

P ——

————d

Session." It might come. . {/nterruptions)

SHRI C.K. CHANDRAPPAN : Very good. 1 congratulate you.

If that Bill comes in the second half of this Session, then I congratulate you
for that, 1 do not know why this was made a secret, Why did you not give the

honour to the President to say this? Anyway I am happy that he has explained,




Government of India
Ministry of Chemicals & Fertilizers
. Department of Fertilizers

LOK SABHA

STARRED QUESTION NO. *71
- TO BE ANSWERED ON 4.8.2011

PRICES OF FERTILIZERS

*71.  SHRIHARSH VARDHAN:
SHRI P.C. MOHAN:

Will the Minister of CHEMECALS & FERTILIZERS be pleased to stata:

(@)  the impact of Nutrient Based Subsidy Scheme on the prices of urea and
complex fertilizers;

)  whether the scheme has led to an increase in the prices of fertilizers:

) if so, the details thereof:

) whether the Govermnment has finalized the modalities for direct subsidy to
farmers on fertilizers: :

(8)  if so, the steps proposed or being taken to expedite the same: and

)] the steps taken to make adequate and timely availability of fertilizers at
reasonable prices to the farmers?

ANSWER

MINISTER OF STATE (INDEPENDENT CHARGE) OF THE MINISTRY OF
STATISTICS AND PROGRAMME IMPLEMENTATION AND MINISTER OF STATE IN -
MINISTRY OF CHEMICALS AND FERTILIZERS

{SHRI SRIKANT KUMAR JENA} *

(a) to (f) A statement is laid on the table of the House.
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STATEMENT REFERRED TO IN REPLY TO PARTS (a) TO {f) OF THE LOK SAEHA

STARRED QUESTION NOG. *71 TO BE ANSWERED ON 4.8.2011 REGARDING PRICES .

OF FERTILIZERS ASKED BY GHRI HARSH VARDHAN AND SHRI P.C. MOHAN.

{a) to (c} Nutrient Based Subsidy (NBS) policy' for decontrolied Phosphatic & Potassic
(P&K) fertilizers has been implemented w.e f, 1.4.2010.

The NBS is applicable far 22 grades of P&K Fertilizers which include Di-Ammonium
Fhosphate (DAP, 18-46-0}, Di-Ammonium Phosphate lite (DAP, 16-44-0), Muriate of Potash
(MOP), Mono Ammaonium Phosphate (MAP, 1 1-52—()), Triple Super Phosphaie (TSP, 0-46-
0), Single Super Phosphate /88P), 156 grades of compiex fertllizers and Ammonium
Sulphale {AS - (Caprolactum grade by GSFC and FACT). Primary nutrients, namsly
Nitrogen (N), Phosphorus (P). & Potash(K) and Secondary nutdent Suiphur(S) contained in
the ferti[izérs mentioned above are eligible for NBS.

Under NBS, the subsidy on decontrolisd P&K ferilizers is determined for each nutrient on
per kg basis and fixed by the Govemment on annual basis. NBS is fixed taking into the
consideration the affordability of the farmer and prevalént prica level of fertilizers and
fe_rtiﬁzer inputs in the internatioral market at that time. Since the subsidy for each grade of
fertilizers is fixed for a year, the Maimum Retail Price (MRP) of fertilizers at farm gate level
has heen opened. Accordingly, the MRP of P&K fertilizers Is decided and fixed. by the
fertifizer producing companies or the importers. However, they are required to print MRP
aiong with applicable amount o subsidy on each ferfitizer bag clearly. Any safe above the
printed MRP is punishable unde the E"ssen{ial Commodities Acl. '

Since under NBS, subsidy is f_iS(eci for a year, the increase or decrease in prices of
fertilizers and ts raw materials will have an fmpact on the MRP of these fertilizers which is
fixed by the companiss. The international prices of ferdilizers and its raw materials in the
year 2011 have increased substantially as compared to the prices In the ysar 2010, This
increase in internaticnal prices of fertilizers and its raw materials héve been iaken into
account while fixing the subsidy rates under NBS Scheme for the Year 2011-12. However,
any further increase or decreass in International prices of fertilizers and its raw material is
expected to have so.me; effect in the MRP of these fertilizers which.is fixed by the companies.

Urea remains under Governmen: controi and its import is canalised hy the
Government through designatsd canalising agencies. NBS Scheme has nol been
impi'emented on Urea and it cortinues to be govemed by New-Pricing Scheme-ill (NPS-Hi),
The MRP of Urea continues 1o b2 fixed by the Government and therefore NBS Scheme doss
not have any impact.on the MRF of Urea. The MRP of Urea fixed by the Govemnment is Rs.
5310 per metric tonne w.e.f 1st Aprit 2010,

b
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{d} & (e)

A Task Force on diregt subsidy in respect of Kerosene. LPG & fertilizers has been

set up under the chairmanship of Shri Nandan Nilekanj, Chairman, Unigue Fdenti}ig&ﬁion
Authority of India (UIDAY) to examine and implement a solution for transfer of subsidy directy

{0 the farmers. The mandate of the Department of Fertilizers is 1o make available Tefiizers—

t0"the farmers at affordable prices. The Task Force is expected 1o_give a_rﬁmplementabfe

solution on how the direct transfer of subsidy to the beneficiary can take place. An Interim

Report of the Task Force has been submitted io the Government on 5th July, QOW
. e

available on the website of Ministry of Finance.

T

In resbect of fertifizers, the Task Force has recommended a thres stage approach to
the issue of direct subsidy. Phase-l is to capture the information availability regarding
fertilizers at the farm gate Iével, wherein the availability at the last point of sale’ will he
captured. In Phase-1l, which will be implemented aft_ér the Phase-| stabilizes, the subsidy is
expected to be transferred fo the last point sale and in Phase-lli, when the Phass-l & il
stabilize, the subsidy is expected to be transferred directly to the intended beneficiary once
the AADHAR numbers. are given to the beneficiaries and AADHAR enabled payment
bridges are in place. The roll out of Phase-| wilt be in December 2014~and the rall ot of
Phase-ll in June 2012, ;hasedlf will take place after AADHAR Numbers are given fo all the
eﬁm

{f! As stated above, Urea is the only fertiizer, which is under price and partial movement
and distribution control of the Government of India. All other ferfilizers like DAP, MOP and
NPKS complex ferilizers, SSP eatc. are de-controlled, Howevér, ‘movement of 20% of
quahtity of P&K fertilizers is controlled hy the Government. The demand of major fertilizers
namely Urea, DAP, MOP and Complexss in the country is on the rise over the years. The
increasing demand of fertilizers is bridged through imports. A statement showing the
avallability of fertilizars is at Annex-4.

The following sieps are taken to meet the demand & supply of fertilizars:

6] Zonal conferences each for Kharif and Rabi season are held Bvery year, wherein
the requirement and avallablity of fertilizers Is assessed for all the States/UTs
jointly by the State Governments, Depariment of Agriculiure and Cobperation and
Deparment of Fartilizers.

S




(1

ifi)

{iv)

V)

i)

(viil}

)

Monthly Supply Plan is given by Department of Fertilizers to each ferlilizer
company for the fertiizers supplied by them under the subsidy scheme. ionthly,

Liovement Orders a'e issued in respect of Urea, 20% of the price deconiroliee &

fertilizers produced/inported are under the movement control uncer ihe Essential
Commodities Act. DOF reguiates the movement of these fertilizers fo bridge the
supplies in underserved areas. Freight subsidy is also given on the fertifizers under
the Uniforim Freigh: Subsidy Policy. The movement of all major subsidized
fertilizers is being monitored throug,h'out the country by an on-line web based
monitbring system (www.urvarak.co.in) also calied as Feriilizer Monitoring System
(FMS);

The State Govarnmants have heen advised (i to instruct the State Instiutionai
agencies to coordinate with manufacturers and importers of fedilizers for
streamiining the suppiies (i} to review the railway rake points in their states and
take up the issues with the Railways for improvemégnts, if any, required (o ensure

availability of fertilizers in every nook and corner of the State;

The Government has introduced Nutrient Based Subsidy (NBS) Policy in respect of
Phosphatic & Potassic fertlizers w .e. {. 1.4.2010. Under the N‘BS‘ Slate
Governments  have to play more proactive role to co-ordinale with the
manufaciurersimparars & ts up suppies of erdiizers as per the reduiremeant o
states; .

Depariment of Fertilzers and Deparunent of Agricutiure & Cooperation are jeintly
reviewing fertilizer availabllity with State Agricuiture Depariment through Video
Confersncing every week. The corrective actions, If required, are faken
immediately to avaid any hardships to farmers: '

The Department of Fertilizers contacis on phon'e the officials of major feritlizer
consuming slates on dafly basis to find out any shortages of fertilizers in any‘pari of

the state ana the corrective actions are taken ininadiately;

In so0 far as decontrolied Phosphatic and Poiassic fertilizers are concemed, subsidy
is reteased ot the reseipt/sale of fertilizers;

ke,
The gap belween requirsment and indigenous availabillty of Urea is met through

impois,




™

() Under NBS, Fertilizer companies are required to print Maxisnum Retail Price (MRP)
along with applicable subsidy on the fertiizer bags clearly. Any sale above fhe
printed net retail price will be punishable under the EC Act.
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Cumulative Reguirement & . vailability of Uiy DAFINPI « MOP during Kaant
254 [April 2011 to sune 2011} ' y

Qty. in {'000 MTs)

State Urez : DAP+NPK MOF !
Requirement | Availabitity | Requirement | Stock Prer ) Supply Availabllity | Reguirement i Availability
pasitipned .

Andhira 440.00 507.02 480,00 189,68 518,04 | G78.72 95.00 | 51,83
Pradesh : : |

Karnataka 230.00 36B.6¢ 484.80 38520 4 448.25 333.45 126,00 l 61.32

1 |
Kerala 42.75 50,27 LM 14.84 | 60.05 71.88 ; 43.85 485,14 [
! . ) ) i
Tamil Nadu 185.50 214,53 136,25 65,01 186,49 | 253.20 32.00 78,73
. . i
Gujarat 41540 448,76 483,00 114.71 33148 | 446.20 48,00 r 57.05
Madhya 200.00 286,16 332.54 188.8¢ 182,38 C3v2.27 25.20 2191 i
Pradash | i i
Chhatisgarh 210,00 ; $76.03 173,76 84.47 92.35 1E6.82 34.00 ' 18.63 _'_i
. | 1
Miaharashira 744,60 7721 i $38,90 266,07 BB82.66 247,73 140.80 52.01
. !

Rajasthan 193.00 245.08 162.40 70.45 87.48 167.93 13.00 B.52 ]
Haryana 360,00 41224 i $o.m 72.598 112,69 153.67 20.60 11,91
Purgab 750,00 23428 256.00 61,95 iTe43 224.38 26.00 | 18,40
Himactal 27.50 28,72 X 7.680 2.00 7.96 £.96 J.a0 0.00 | Y
Pradesh o I

JEK 42.00 21.48 2?’.00 0.89 1774 18.73 6,50 0.00
up 1526.00 4280.53 T45.50 256,83 35771 514.64 55.00 40,17
Uttarakhand 66.00 80.57. 3300 0.00 24.08 21.08 4.60 0.50
Bihar 305,00 289.22 160.00 D4 ;U110 101.5¢ 30.00 15.18
Jharkhand 45.00 3147 | 44,00 0.55 20.16 20.70 10.00 1.83 ’
i .
Qrissa 73.10 107.24¢ ' 1183 7.68 108.50 114,58 34.60 18.68 ]
: 1
West 180,10 263.64 266.65 27.11 211,14 238,25 54.45 ‘26.37 !
Bangal
Assam §G.20 54,37 " 11.83 7.50 9.6 16.86 26.80 10.83
All India §081.12 6464,00 .,  §100.50 17 54.57 3744.00 5498.67 885,09 gz2.00




GOVERNMENT OF INDIA
MINISTRY OF CHEMICALS & FERTILIZERS
DEPARTMENT OF FERTILIZERS

LOK SABHA

UNSTARRED QUESTION NO. 1024
TO BE ANSWERED ON: 28.11.2012

REVIVAL OF FACT LTD. COGHIN
1024. SHRI M.K. RAGHAVAN:

Will the Minister of CHEMICALS AND FERTILIZERS be pleased to state:

(@)  whether the Government proposes to revive the Fertilizers and Chemicals

Travancore Limited, Cochin from its present condition; and
(b)  if so, the details of the package contemplated:incfuding augmentation of
the plant, financial assistance and creating a brand valye?

ANSWER

MINISTER OF STATE (INDEPENDENT CHARGE) IN THE MINISTRY OF
STATISTICS AND PROGRAMME IMPLEMENTATION AND MINISTER OF
STATE IN THE MINISTRY OF CHEMICALS & FERTILIZERS

(SHRI SRIKANT KUMAR JENA)
(8) &(b):  Government of India had released Rs. 200 crore grant-in-éid to
FACT in March, 2008 to sustain the. operations of the company.. The
Government is also providing Plan fund loans for fenewal and replacement of

some of equipments of the plants. The details of Plan fund loans provided to
FACT in the last five years are as under:

__(Amount in Crore)

i Year Plan Loan allocated to FAGT
2007-08 15.00
- 2008-09 _13.00
 5009-10 34.00
2010-11 89,98
[ 201142 60.74

FACT again subrﬁitted & proposal for financiaj restructuring and also g cash

grant for working capital requirement, Company was suggested to get a detailed

financial restructuring proposal made by a consultant for submissior to Board for

Reconstruction of Public Sector Enterprises (BRPSE),

restructuring Proposal has been receiveq and under examination.
1--‘«“‘“-_‘_'_—'\‘-\\-“

/9

The_detailed financial /

]
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_ GOVERNMENT OF INDIA
MINISTRY OF CHEMICALS & FERTILIZERS
DEPARTMENT OF FERTILIZERS
LOK SABHA

UNSTARRED QUESTION NO. 4449
TC BE ANSWERED ON: 20.92.2012

- FINANCIAL ASSISTANCE/PACKAGE TO FACT
4449, SHRI K.P.DHANARPALAN:
Will the Minister of CHEMICALS AND FERTILIZERS be pleased o siate:

(@ whether the Government has provided/proposes to provide financial
assistance/package to Fertilizers and Chemicals Travancore Limited (FACT) in

Rerala;
fim FE e E:! cgtn_'g.:\ B T It e pp——— Us 28 on - "]-""
Gy IV 80, e Ceialis theraoy chalig v with ils & siatus as on da ® and
% 4 I | T —— anceg s e
(c}  thefunds allocated and releasad for this purpose?

 MINISTER OF STATE (INDEPENDENT CHARGE) IN THE MINISTRY STATI S’ﬁ"
" AND PROGRAMME IMPLEMENTATION AND MINISTER OF STATE u\f_ﬁ THI’F i HMuQ"”W
- OF CHEMICALS & FERTILIZERS

(SHRI SRIKANT KUMAR JENA}

(@) to (c). Government of Incia had released Rs. 200 crore grani-in-aid to Fertilizers ang
Chemacaﬂs Travancore Limited (FACT) in March, 2008 to sustain the operations of the

company. The CGovernmen: is also providing Plan fund loans for renswal and
replacement of some of equipments of the plants. The details of Plan fund loans provided
to FACT in the last five years are as under;

(Amount in Crore)

Year Plan Loan allocated to FACT
2007-08 15.00
2008-09 13.00
2009-10 34.00
2010-11 89.99
2011-12 ' 60.74

/|
Further, a proposal has been received from FACT for financial restruciuring and -"3/
cash grant for working capital reguirement and the same is under sxamination,
o e

fersvnakuai
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GOVERNMENT OF INDIA :

MINISTRY OF CHEMICALS & FERTILIZERS
DEPARTMENT OF FERTILIZERS

LOK SABHA

UNSTARRED QUESTION NO. 3120
TO BE ANSWERED ON: 1 1.02.2014

REVIVAL OF FAGT
13120, SHRI CHARLES DIAS:
Will the Minister of CHEMICALS AND FERTILIZERS be pleased to stats:

(a) the steps taken by the Government to revive the Fertilizers anc Chemicals
Travancore Ltd. (FACT); |

(b) . whether there has been inordinate delay in implementing the revival package
for FACT; § |

(c) if s0, the reasons therefor; and |

(d) the time by which the implementation of the revival package including pay
I'evision and increase in retirement age for employees, is likely to be: done?

ANSWER

MINISTER OF STATE (INDEPENDENT CHARGE) IN THE MINISTRY OF |
CHEMICALS & FERTILIZERS AND MINISTER OF STATE (I/C) IN THE MINISTRY
OF STATISTICS & PROGRAMME IMPLEMENTATION

(SHRI SIRKANT KUMA R JENA)

(@ : A comprehensive financial relief'package for Fertilizers and C.hemlicals
Travancore Ltd. (FACT) has been recommended by Board for Reconstruction of
Public {3ector Enterprise (BRPSE) in its meeting held on 20.12.2013. Based on the
e R
recommendations of BRPSE, a draft Cabinet Committee of Economic Affairs (CCEA)
aﬂmbeen circulated on 27.1.2014 for inter-ministerial cm
seeking the: approval of Cabinet. i
®) : No, Madam.
(¢} : Doms not arise.

(d) : Pay revision and enhéncement in retirement age for employees are 1ot the
part of proposed Financial relief package. at this stage, the time for implementation
of firancial relief package can not be indicated. However, the pay scale 2007 has
already been implemented in the company.

sridededdede
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GOVERNMENT G5 INDIA
MINISTRY OF CHEMICAL & FERTILIZERS
JEPARTMENT OF FERTILIZERS

LOK SABHA
STARRED QUESTION NO. *22 TO BE ANSWERED ON: 08.07.2014.

RISE IN PRICES OF FERTILIZERS

*2Z  SHRIB. V. NAIK:
DR. A. SANPAT:

Wilt the Minister of CHEMICA'_S & FERTILIZERS be pie_ased to state:

(a) whether the prices of feriilizers is on the rise in the recent past;

(b) if so, the details thereof and the reasons therefor during each of last three yaars
and the current year, ferlilizer-wise;

(c) the existing mechanism n place to monitor the movement of prices of fertilizers
in the country;

(d) whether adequate quantty of fertilizers is made availabie to the farmers duning

sowing season and if so, the details thereof and if not, the reasons therefor; and

(e} thestep {aken/proposed to be taken by the Government to provide adequate

quantity of fertilizers to the farmers at an affordable prices_?

ANSWER

MINISTER OF CHEMICALS AND FER&IL]ZERS

(SHRI ANANTH KUMAR)

(a) to (e): A statement is laid on the Table of the House. .

R AT



STATEMENT REFERRED TO IN REPLY TO PARTS (@) TO (e) OF THE LOK
SABHA STARRED QUESTION NO. 22* TO BE ANSWERED ON 08.07.2014
REGARDING RISE IN PRICES OF FERTILZERS.

(@) & (b): Urea is provided to the farmers at the statutory price of Rs 5310 per MT
since 1.4.2010. This price was increased slightly by Rs. 50 per MT w.e.f. November
2012 to meet the expenses of retailers for acknowledging the receipt of fertilizers in
the mobile based Fertilizer fMo,nitoring System (m-FMS). So now the MRP is Rs 5360
per MT excluding the Central Excise Duty of 1% for the domestically produced urea
and 1% Counter Vailin'g Duty (CVD) on the imported Urea and local taxes (VAT etc.)
levied by various State G:invemme_nts !

As regards Phosphatic & Potassic (P&K) fertilizers, the Government is
implementing Nutrient Based Subsidy (NBS) Policy w.e.f. 1.4.2010. Under the NBS
Policy, a fixed amount of subsidy is provided on each grade of subsidized P&K
fertilizers depending upon its nutrient (N, P, K & S) content. The prices of P&K
fertilizers are fixed by the fertilizer combanies at reasonable level. .

Our country is import deﬁendent to the extent of 100% in Potassic sector and

about 90% in phosphatic sector in the form of either finished fertilizers or

intermediates. Any increase in prices of fertilizers and its raw materials/intermediates

in the international market and fluctuation in exchange rate has a direct bearing on the
prices of P&K fertilizers in the country.

With the easing of ihternational prices of P&K fertilizers and its raw
materials/intermediates, the prices of P&K fertilizers have remained stable since 2012-
13 onwards. The quarter-wise MRPS of various subsidized P&K fertilizers fixed by

fertilizer companies during the last three years and the current year-are tabulated at
Annexure-1.

(c):  In order to monitor the prices of fertilizers, the following steps/measures have
been put in place under the NBS Policy:

) Prices of P&K fertilizers are monitored through web based Fertilizer Monitoring
System (FMS). _

ii) Fertilizer companies are required to submit month-wfse MRP data of their
fertilizer products under FMS.

2_3_




iy The fertilizer companies have been asked to submit cost data of their ferthizer@
products from 2012-12 onwards on six monthly basis.

iv) [n order to devise proper monitoring system regarding prices of P&K fertilizers,
the fertilizer companies have been directed to have the same MRPs printed on
the bags as applicable for each State in the FMS.

(d): The Government provides adequate quantity of fertilizers to the farmers duriing
Rabi as well as Kharif seasons. In this regard, a statement showing requirement,
évailability and sale of fertilizers during the previoﬁs years and the current year up to
June 2014 is annexed at Annexure-2. E

(e): The following steps have been taken by the Goﬂzernment to ensure adequate
supply of subsidized chemical fertifizers to the farmers:

i} The month-wise demand is assessed and projected by the Department of Agriculture &

Cooperation (DAC} in consultation with the State Governments before commencement
of each cropping season. .

i) On the basis of month-wise & state-wise nrojection given by DAC, Department of
Fertilizers aliccates suffcient/ adequate guantities of fertilizers to Siates by issuing

monthly supply plan and continuously manitors the availability through foliowing
system:

fiiy The movement of all major subsidized fertilizers is being monitored throughout.

the country by an on-line web based monitoring system (www.urvarak.co.in)
also called as FMS;

iv) The State Governments are regularly advised to coordinate with manufacturers
and impoiters of fettilizers for streamlining the supplies through timely
placement of indents for railway rakes through their state institutional agencies
like Markfed etc.

v} ‘Regular weekly Video conference is conducted jointly by DAC, Depariment of
Fertilizers (DoF), and Ministry of Railways with State Agriculture Officials and
corrective actions are faken to dispatch ferilizer as indicated by the State
governments,

kR
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o ANNEXURE-1
! Highest Maximum Ratail Price (MRP) in Rs/MT of P&K fertilizers fixed by the fertilizer companies under the
) _ Nutrient Based Subsidy regime
o T | 2014-
‘ , . - 15
y | Gradesof 11-12{Otr. Wlsej} ‘ 2012-13(Qtr. Wise) 2013-14 (Qtr. Wise) .
Fertilizers ' i _ Wise
| ! i v | I} tr v i ll 1 v I
| DAP : 18-45- N 0 _
e 12500 | 18200 | 20297 | 200 24800 | 26500 | 26500 | 26500 | 26520 | 25000 | 24607 | 24607 | 24080
MAP - 11- 8200 | 20000 | 20000 | 20000 | 24200 | 242
5 | a0 18200 | 20 2 2 24200 | 24200 | wNA NA NA NA NA NA
a E_SUP $048- | w057 | sos7 | 17000 | 17000 | 17000 NA NA 117000 | NA {17000 | 17000 | NA NA
4 | g“oog 00+ | go6a | 11300 | 12040 | 12040 16695 | 23200 | 24000 | 18750 | 18638 | 177501 17750 | 17750 | 17892
| ! "
! T F
| 5] 16-20-0-13 | 9645 | 16400 | 15300 | 15300 | 15300 | 18200 | 18200 | 18200 | 17280 | 17710 | 17510 17010 | 1794C
| 11400 | 14800 | 15800 | 15800 | 13000 | 24800 | 19176 | 24800 | 20490 | 18166 | 23500 23500 | 19710
. B | 20-20-0-13 =
7 | 2323 0.0 7445 | 7445 Excluded from NBS Policy
8 | 10-26-26-0 | 10910 | 16000 | 16633 | 16386 | 20900 | 22225 | 22225 | 22225 | 22213 | 22200 | 21160 | 21160 | 22260
9 12_'32_1&0 11313 | 16400 | 16500 | 16400 | 22300 | 23300 | 22500 | 24000 | 23300 | 23300 | 21475 | 21105 | 22580
10 | 14-28-14-0 14850 | 17025 | NA NA NA NA NA NA NA NA NA
11 | 14-35-14.0 | 11622 | 15148 | 17424 | 17600 | 17600 | 23300 | 23300 | 23300 | 23300 | 23300 | 21810 | 21810 | 23340
{12 | 15-15_15.p | 9200 | 11000 | 11500 | 11500 | 13000 | 15600 | 15600 | 15600 | 15600 | 15150 | 15150 | 15150 | 16804
" AS: 35.3.0- '
N D23 | 7600 | 11300 | 10306 | 10306 | 11013 | 11013 | 11013 | 11013 | 11106 | 11106 | 11184 | 11689 | 13020
" ]
14 | 20.20-0-0 9861 | 14000 | 15500 | 18700 | 18700 | 24450 | 24450 | 18500 | 15561 | 15262 | 18000 | 12000 15910_!
15 28—28—0~0 11810 | 15740 | 18512 ¢ 18700 | 24720 | 24720 | 23905 | 23905 | 23905 | 23410 | 21907 | 21907 | 23100 |
16 | 17-17-17-0 17710 | 20427 | 20522 | 20572 | 20672 | 20672 | 22947 | 24013 | 23231 | 23231
17 | 19-19-19:0 18093 | 19470 | 19470 | 19470 | NA NA 0 20915 | 20915 | 20915 |
SSP(0-16-0- 6200
18 | 11y 3200 4000 to 6300 6500 to 7500 gopo | 9270 | 10300 | 9270 | 9600
19 | 18-16-18-0 7100 | 7100 | 15200 | 15200 | 15200 18000 | 18000 | 17000 | 17000
20 Eig_gt)e (18- 1 11760 | 17800 | 19500 19500 | 19500 | 24938 | 24938 | 24938 | 24938 | 23875 | 22000 | 22000 | NA
| 21 [ 15-15-15.00 | 9300 | 12900 | 15750 | 14851 | 15000 | 15000 | 1500C | NA NA 0 15670 | 16618
|l
29| 24-24-0-0 S000 | 11550 | 14151 | 14257 | 14802 ; 16223 | 16223 | 18857 { 18857 | 17896 | 17898 | 17898 | 10840
4 i
23 | 13-33-0-6 16200 | 17400 | 17400 | 17400 ' 17400 | 1740C
MAP  lite '
24 | (11-44.0.0) 16000 | 18000 | 18000 | 18000 | 21500 | 2150¢ Excluded from NBS Policy
25 E(’;\i_ 465‘_‘;‘ 14500 | 18680 | 18300 | 18300 | 24800 | 24800

MRP is exclusive
of Taxes

Fertilizers grade mentioned at 5r No 7,23,24,25 are not
under subsidy scheme presently.

Blank space/NA means not available in the market/not
urder subsidy scheme,
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{in Lakh MT)

ANNEXURE-2

i Cumulative Requirement, Availability and Sales of Fertilizers during the year 2013-14 and 2024-15{upto June 2014)

2013-14 2014-15 {Upto June 2014)
UREA P&K Urea P&K
State Req. Avl, Sales | Req. Avl. | Sales | Req Avl. Sales Reqg. | Avi. | Sales
Andaman & | 0.01 0.01 0.01 .03 0.01 0.01 001 0.00 .00 0.01 0.00 .00
I Nicobar I
' 3250 35.12 34.87 38.00 30.51 28.16 6.00 5.87 | 4,53 G.96 4.57 2,54
Andhra Pradesh !
Arunachal 0.01 0.00 0.00 0.01 0.00 0.00 2.01 0.00 11 0.00 0.01 0.00 0.00
Pradesh ) ' |
3.45 2.65 2,67 2,13 1.2 1.14 0.62 a.92 0.86 0.37 0.20 3.10
Assam ! '
_ 2180 13.77 1871 1| 10.54 7.05 8.72 i 3,15 4.22 | 3.60 1.65 1.31 0.55
' Bihar . : | I
0.00 0.00 | 000, OCC 0.00 : 0.00  0CO| 0.0 €.20 0.00 0.00 0.0d
Chandigarh | .
7.00 6.43 6.34 6.6 2.9% .75 2,45 .26 1,80 1.78 1.74 118
Chattisgark :
Dadra & Nagar 0.01 0.01 0.01 0.02 0.01 0.01 0.0% 0.01 0.00 001 0.01 0.00
Haveli
0.00 0.00 0.00 0.00 0.00 0.00 o.00 0.o00 0.00 0.00 0.00 0.00
Carnan & Diu |
0.07 0.08 0.08 007 0.00 0.00 0.01 0.01 0.01 0.01 0.00 0.0
Daihi . .
0.05 0.04 0.04 011 0.06 0.06 0.01 2.01 0.0 0.03 001 | ¥ om
GOA ;
22.25 20.82 20.78 11.43 .99 9.53 4.60 5.05 L 4.18 384 313 2.08
Gujarat
: 19.50 18.55 18.45 4,43 3.45 342 3.90 4.14 3.59 0.93 0.40 0.27
Harayana
Himachal 0.63 0.64 0.64 0,37 0.32 03t .18 0.18 0.8 Q.05 .03 Q.03
Pradesh
1.46 1,35 1.26 0.95 0.81 0.74 .40 0.43 0.27 0.23 0.32 0.24
J&K
2.60 1.68 163 1.586 .48 0.43 .65 0.42 0.30 0.53 0.18 .12
tharkhand . _
I 15.50 15.01 14.73 26.40 19,19 17.81 275 3.63 277 578 5.80 3.52
Karnataka
2.00 1.44 1.44 4,58 2.85 2.61 0.48 .44 0,33 1.24 1.05 074
Kerala _
G.00 0.00 0.62 0.00 0.00 0.00 .00 0.00 0.00 0.00 G.oo 0.00
Lakshadweep
Madhya : 15.25 23.01 22.84 1670 1161 10.65 3,30 3.43 2.66 4,47 2.73 1.156
Pradesh |
27.00 2654 1 Zz6.42 35,42 2526 24.38 7.35 784 5,98 8.35 5.43 4.91
Maharashtra :
.40 0.3 0.18 L15 0.00 0.c0 0.12 .10 0.10 0.05 .00 0.00
Manipur
! 2,11 0.05 0.05 .10 .00 .00 0.02 4.0 0.0l 0.01 Q.00 0.00
Megalaya
0.09 .06 0.6 .09 0.00 0.00 0.04 0.0 o001 .05 0.00 .00
Miizoram
0.02 0.01 0.01 0.02 C.00 0.00 0.01 0.00 0.00 001 0.00 .00
Nagaland
G.20 5.33 5.21 7.85 4329 4.04 0.80 1.29 . 0.83 1.49 1.28 0.81
Orissa
0.27 022 L 022 0,28 0,12 012 0.06 0.04 0.04 0.02 0.m 0.0t
Pondicherry




- 2646 26217 2618, 1LG8 555 T3 1066 6.27 .31 1.93 114 |
Punjab i !
18,00 18.50 18.45 | 7.48 5231 5.4 2,30 .82 240 .00 1.37 1.01
Rajasthan X I
0.00 0.06 0.00 1' 0.00 0.00 0.00 0,00 0.00 0.00 0.00 0.00 0.00
Sikkim !
10,50 9,12 9.11 i 14.84 9.32 9.35 169 1.84 137 2.46 1.43 1.11
Tamil Nadu !
0.53 0.22 0.20 : 0.17 0.07 _0._0? 012 .10 0.06 .03 0.00 4.03
Tripura !
62.00 59.38 58,76 3145 21.05 | 19.07 12.50 13.15 10.80 C5.05 3.70 0.80
Uitar Pradesh '
2.50 2.20 2.76 i .94 0.63 057 075 Q.74 0.69 0.3% 013 0.08
Uttaranchal : ’
14.50 12.50 1239 ¢ 1787 11.97 11.34 1.7% 2.0% 2.05 1.37 230 1.25
West Benpsl
316.90 306.75 | 304,64 252.37 | 175.57 : 165.64 66.04 63.17 §7.26 51.10 AD18 1 Z3.58 .
Total .
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(Q. No. 22)

SHRI B.V. NAIK : Hon, Speaker, Madam, as per a news report which aﬁpeared in
The Indian Express dated 10™ June 2014, the Government is considering urea
price hike to cap the fertiliser subsidies. The report says that the Government is
considering a proposal to rajise the price of urea, the fertiliser most used by the
farmers, by at least 10 per cent in order to cbnta.hfhuge subsidy costs that are
adding to the burden. Keeping in view the above [ would like to know from the
Minister whether the Union Government has finalised the urea price hike; if so, by
what time 2 final decision in this regard ig likely to be taken?
SHRI ANANTHKUMAR: Madam Speaker, I want to assure the House that our
Government does not propose any hike in the urea fertiliser prices. The
Government of India under the leadership of Shri Narendra Modi has decided 0
provide the subsidy required on urea, and to provide urea to all the farmers of the
country with no dearth of urea,

Madam, we require 31 million tonnes of urea. The domestic production is
22 million tonnes, from Oman Joint venture we get two million tonnes, and we
impost the remaining seven million tonnes of urea. [ assure the House that for this
kharief and rabi crops there will be no dearth of urea at subsidised prices to the
farmers of the entire country,
SHRI B, V. NAIK : Madam Speaker, I wvouid like to know from the hon. Minister
of Chemicals and Fertilisers if there is any intention to provide additional subsidy
on mutrient fertilisers like DAP, potash and compost. [ ask this because many
farmers are using more urea which does not help imprdva the fertility of land,
while nutrient fertilisers are helpfl to the fertility of land and also to the growth of
agrictltural production, So, is there any intention in the Government to provide
additional subsidy on nutrient-based fertilisers? ,
SHRI ANANTHKUMAR: Madan, already the Gevernment of Tndia is providing
subsidy on all nutrient-based fertilisers other than ures, especially nitrogen,

phosphorous, potash and sulphate fertilisers. I entirely agree with the hon,
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Member that for the sake of the soil health the ratio of the fertilisers has to be
4:2:1, but today unfortunately it 15 8:2:1. The only way ahead is that we nced to
educate the farmers so that they not only use micro-nutrients, but also think about
the soil health and shift to the organic manure whereby the balance can be
maintained. !

[/I._jR' A. SAMPATH : Madam Speaker, from the reply of the hon. Mﬁister, I

understand that the fertilizer basket of our nation is growing — the demand is

growing and we have become the third largest consumer of fertilizers in the whole
world. But at the same time, the hon. Minister stated the tru;th — our coun'ry is
import-dependent to the extent of 100 per cent in potash-sector and about 90 per
cent in phosphate-sector in the form of either finished fertilizer or intermediaries.
It means that we are becoming more and more dependent on ilmports.

My question is, what measures the Government will take to incrcas.;a

production of fertilizer from the public sector. I would also like to know from the
hen. Minister the cwrrent status of the urea~-ammonia complex of FACT, Cochin in
Kcrala, | :
\/SQRI ANANTHKUMAR: Madam, regarding scif-relionce in ferlizer sector, boti
in urea and non-urea fertilizer:, the only way anead for the Governraent is that we
need to acquire assets in variouas other couniries, We are import-dependent in both
phosphate and potash raw materials. Therefore, the Government of India has.
undertaken many joint venture projects; we huve undertaken joint ventures in
Oman, Senegal, Jordon, Morocco and Tunisia. We are going to have joint ventures
in Iran, Russia, Togo and Canada. So, we are on the anvil of all these acquisitions.
Then, I think, we will be reaching neai-self-iciiavce in this I'Cgf—_li'd.

Szcondly, regarding FACT, Cochin which s the mother of ali fhe fertilizer
companies in the country, I personally visited that company; my first visit as the
Minister of Chemicals and Fertilizers was to FACT, Cochin. I went with the sole

intentica of reviving that unit, Already, we have made a revival plan for Rs.990

29
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crore; that revival plan has been circulated. I hope-that the revival plan will see the

light of the day.
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SERI NK. PREMACHANDEAN @ Thaak vou, Iiuden 2 would also ke to

thank the hon. Minister for assuring the Housc that e urea price wili not be
mcreased and the FACT will be revived. Out of 31 major fertiliser manufacturing

units in India, only 10 units ere making profit. They are getting the domestic

natural gas at a price of 4.2 US dollars. My specific question to the hon. Minister

1s whether the domestic natural gas will be made available to all the companies,
including the mother plant, FACT which you have cited just now, a‘lt a price of 4.2
US dollags. T would also like to know as to whether the Minister could assure the
House that the revival package of Rs.990 crore, which is pending with the
previous Government, will be Fuplemented in a time-bound manner.

SHRT ANANTH KUMAR: Madam, the basic problem of providing fertilisers at
an affordable rate is that for the supply of gas, which is the raw material for
manufacturing of fertilisers, we are directly dependent on imports.Actually we

require 46 MMBtu gas for p-oducing fertilizer. But the gas available in the
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country is only 31 MMBtu. Therefore, we need to import remaining 16 MMBty
gas. As the hon, Member has rightly pointed out, the price of domestic gas is 4.2
dollars but the international gas is at 8.4 dollars ranging up to 23 dollars.

SHRI N.K. PREMACHANDRAN : But FACT is purchasing gas
24 dollars, ’

at [5 dollars to

SHRI ANANTHKUMAR: Actually, the FACT Plant in Travancore is taking the
gas from Petronet in Kochi that is costing FACT 23 dollars per MMBiu.
Therefore, I suppose we need to think about pooling of gas. Not only

pooling of gas, we also need to atternpt the price pocling of gases, at least as

regards the domestic gas.
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Q. 23 — Adv. Joice George






GOVERNMENT OF INDIA .Jﬂ KA

MINIISTRY-OF-CHEMECALS & FERTILIZERS
DEPARTMENT OF FERTILIZERS

- LOK SABHA

STARRED QUESTION NO. 31*
TO BE ANSWERED ON : 08.07.2014

REVIVAL OF CLOSED/SICK FERTILIZERS PLANTS
1*31. SHRI'YOGI ADITYA NATH:
Wiil the Minister of CHEMICALS AND FERTILIZERS be pleased to state:

(a)  the total number of -operational plants/units of Hindustan Fertiiizer Corporation
Limited at present;

{b)  the details of closed down/sick fertmzers plants/units in the co”ntry along w'+h
the reasons therefor;

{(¢)  whether the Government proposes to revive such plants/units; and

(d)  if so, the steps taken by the Government so far for their revival Plant/Unit-wise

ANSWER
MINISTER OF CHEMICALS & FERTILIZERS

(SHRI ANANTH KUMAR)

{a) to(d): A statement is laid on the Table of the House..

dk ek
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STATEMENT REFERRED IN' REPLY TO PARTS (A) TO (D) OF THE LOK “

~

SABHA STARRED QUESTION NO. 31 TO BE ANSWERED ON 08.07.2014 O

. (a); At present there is no operational unit of Hindustan Fertilizer Corporation

- limited (HFCL) as all the tiree units namely Barauni; Durgapur and Haldia have
been lying closed since 20C2. '

(b); the details of closed down/sick fertitizers. plants/units of the public seoctor

undertakings, along with the: reasons are as under:

Name of the Sick PSU |

Unit /State . Reasons for closure/sickness _
Fertilizer Corporation | Sindri/ in view of. the continuing losses of FCIL
of India Limited (FCIL) | Jharkhand and HFCL' stemming from technical and
- Gorakhpur! financlal non viability of operations,
Wttar Pradesh | Government decided {o close down all the
Talcher/Odisha | FCIL and HFCL in 2002, '
Ramagundam/ '

Andhra Pradesh

Forbal

Chhattisgarh
Hingustan Fertilizer Barauni/Binar
Corporation Limited Haldia/
(HFCL) West Bengal
1 Durgapur/
West Bengal
Madras Fertilizer Manal, | Changes in Pricing Policy of urea by
Limited (MFL) Chennal/ Government had negative impact on the
' Tamilnadu

financiai performance -of the Company.
The New Pricing Scheme (NP8) for Urea
was introduced from 1.4.2003 under which
the earlier system of calculating the-
-retention price of individual units on cost-
plus basis was replaced by a group-based
normative cost. Introduction of NPS from
04.04.2003 had a deletericus effect on the
Company as there was an under recovery
of Rs 1, 985/MT.

Further, the Price Concession Scheme for

| complex fertilizers as appiicable from
| 1.4.2002 did not adeguately compensate
e Company for cost of ‘N in its flagsiip
product NP 17-17-17. Also olad age of
the plant had its say on the eficiency !
ratios of the products, thereby production
cosis and sub optimal performance.

&
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Fertilizers and ~ | Kochi/Kerala The financial performance of FACT turned
Chemicals Travancore | negative due to anomalies in the erstwhile -
Limited (FACT) , orice concession scheme for Complex|

fertilizer during 2002-03 to 2007-08,-
decontrol of Ammonium Sulphate 'm1
1994 and introduction of Group Pricing
Scheme for urea in 2003 led to stoppage
of urea production on account of unviable
- economics and restricion on the
| company’s option to import ammonia,

; g’_B_haramputra Valle

- iNamrupiAssam BVFCL is incurring financial losses since

Fertilizers Corporation. l
|
|
'|

| inception due to low capacity utilization &
||high energy consumption. Tke plants are |
| underperforming’  due  to  obsolete

technology, equipment failures and
| shortage of natural gas. J

Limited (BVFCL)
|
|

(c) & (d) : Yes, Madam. Government has taken following steps for revival of
closed/sick units; '

Hindustan Fertilizer Corporation Limited (HFCL) and Ferilizer Corporation of
india Limited (FCIL):-

ln 2008, Cabinet approved to revive Fertilizer Corporation of India Limited
(FCIL) and Hindustan Fertilizers Corporation Limited (HFCL) units subject to non-
recourse to Government funding and to consider write off of GOI Loan & interest to
the extent required, subject to submission of fully tied up proposals for final
decision on waiver. The revival of these closed units would be through nomination
route by PSUs and through bidding route by private sector. It was decided that
Sindri, Talcher & Ramagundam units of FCIL are to be revived on nomination
basis. whereas Gorakhpur & Korba units of FCIL & Durgapur, Haldia, & Barauni of
HFCL are to be revived through bidding route.

Cabinet Committee on Economic Affairs (CCEA), in 2011, had approved the
Draft Rehabilitation Scheme (DRS) for revival of all the Units of FCIL and HFCL.
DRS envisaged revival of Talcher Unit by the consortium of M/s.Rashtriya
Chemical & Fertilizers Limited (RCF), M/s Coal India Limited (CIL) and M/s Gas
Authority of India Limited (GAIL), revival of Ramagundam Unit by M/s. Engineers
India Limited (EIL) and M/s. National Fertilizers Limited (NFL) and revival of Sindri
unit by M/s Steel Authority of India Limited (SAIL). .

Subsequently CCEA, in 2013, inter-alia, approved waiver of Government of
india loan and interest to facilitate FCIL to arrive at positive net worth. This enabled
FCIL to get de-registered from the purview of Board for industrial and Financial
reconstruction (BIFR). Proposal/action plan for revival of HFCL units is to be taken
up once revival of FCIL units is on track.

-
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For Talcher unit, k s prmcaao to establish two joint venture (JV) companias
viz. first company for upstream coal gasification section with GAIL and. second
company comprising RCF, CIL and FCIL for downstream section of Ammonia-urea,
" Nitric Acid, Ammonium Nitrate plants, off sites and utilities. The Memorandum of
~ Understanding (MQOU) among: consortium PSUs Le. CIL, RCF, GAIL and FCIL, has
been signed ‘on 5.8.2013. GAIL has issued expression of interest {(EOI) for
selection of coal gasification technology. The due date for submission of EOl is
31.07.2014. - '

For Ramagundam Project, JV agreement and concéssion agreement
between EN. and NFL are under discussion and has been scheduled ior
conclusion/approvai by their respective boards by 30" July, 2014, EiL itself wouid
take up the Engineering and P-oject Construction for the project.

For Sindri unit, SAIL-Sindri Projects Lid. (SSPL), a wholly owned subsidiary
of SAIL, has been incorporatzd in Novembar 2011 for the purpose of revivai of
Sindri Unit of FCIL. However, not much progress has been made due to non-
availability of arcund 3000 Acres of contiguous piece of fand for the Steel Plant.
Out of tofal land of 8852 acras with FCIL at Sindri, only 498 acres (the area of
existing fertilizer plant) is encroachment free contiguou's land, as against the
requirement of 3247 acres of zncroachment free contiguous land for seiling up the
proposed faciiities by SAIL.

Madras Fertilizer Limited: o

Government is taking up a financial restructuring proposal with Board for

Raconstruction of Public Sector Enterprises’ (BRPSE) for seeking the foliowing
reliefs:

Waiver of liabilities
i,  Outstanding loan worth Rs. 554.24 Crore (as on 31% March 2014}

i.  Outstanding interest worth Rs. 345.30 Crore along with penal interest
thereon (as on 31% March 2014)

Liberal and flexible Govt. Policy
e Continuation of spacial dispensation in pricing mechanism under NPS
stage |1l upto conversion to Natural Gas
ii. Continuation of additional subsidy for sourcing ‘N through Naphtha
based Captive Ammonia under NBS upto conversion to Naturai Gas.
Brahmaputra Valley Fertilizer Corporation Limited (BVFCL)
Government took up a proposal with Board for Reconsiruction of Pubiic

. Sector Enterprises (BRPSE) lor financiai restruciuring of BVFCL. The BRPSE nas
recommended the following financial restructuring plan:

26
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(i) ~ Wailver of total cumulative interests accrued on GO! loans amounting to
Rs.866.20 crores till 31.3.20183, .

(i) Waiver of loan of Rs.21.96 crores taken for revamp of Namrup-[, since
this plant has been permanently stopped.

(ifi)  Conversion of GOI loans provided to the company as interest free loan.

(v} The company on getting profit will service the GO! loans from 2013-14,

(v)  For Namrup-lll, the capital expenditure of Rs.79.62 crores incurred
beyond 31.3.2002. for revarnp of the project to be recoghnized by GO! for
caltulating the concession rate of urea under NPS-JII. :

The Beard has aise recommended that above ‘inancial restricting plan should

be part of the proposal to set un of new brown figid nlant so as to evolvs g fully tied
up comprehensive revival plan.

_I?la_sgd_na.the_tecanln@mations of BRPSE, a CCEA.proposal seeking above

financial relief and setfing up a new Ammonia Urea compfex at Namrup is under
consideration in the Depantment. .

L

Fertilizers and Chemicals Travancore Limited (FACT)

Govemment taok up a proposal with Board for Reconstruction of Public Sector
Enterprises (BRPSE) for financial restructuring of FACT. The BRPSE has
recommended the following financial reliefs:

A} Infusion of funds

(i) Approval for sanction of an Interest frea loan of Rs 300 crore repayable in
10 years after a moratorium of 2 years o pay extra bank borrowings.

(I} Approval for sanction of grant of Rs 250 crore to pay suppliers and
LIC on account of Gratuity.

B) Waiver of Go! Loans & Interest

(i} Approval for write off of outstanding loans of Rs 282.73 crore as on
31.03.2013.

(i) Approval for write off of outstanding interest of Rs 159.17 crore as on
31.03.2013,

Accordingly, a proposal seeking approval of CCEA for sanction of above

financtal reflefs to 157 tration——

——
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GOVERNMENT OF INDIA
MINISTRY OF CHEMICALS & FERTILIZERS
DEPARTMENT OF FERTILIZERS

LOK SABHA

UNSTARRED QUESTION NO. 73
TO BE ANSWERED ON: 08.07.2014

Financial Assistance TO FACT
73. ADV.JOICE GEORGé: _
Will the Minister of CHEMICALS AND FERTILIZERS be pleased to state: .
(@) whether the Govemrlnent has provided any financial :'_assistance!package for

revival of Fertilizers and Chemicals Travancore Limite (FACT) units in the
country including Kerala; % : '

(b) if so, the details thereof along with the present status thereof;
(c) whether the funds allocated for the purpose has heen released; and
(d) if so, the details thereof and if not, thé reasons therefor?

' ANSWER

MINISTER OF STATE IN THE MINISTRY CHEMICALS & FERTILIZERS

(SHRI NIHAL CHAND)
(@) & (b): Considering the accumulated losses and erosion of net worth of FACT
a comprehensive financial relief package was recommended by Board for
reconstruction of Public Sector enterprises (BRPSE) in December, 2013. Based on
the recommendations of BRPSE a proposal seeking approval of Cabinet Committee
on Economic Affairs (CCEA) for sanction of financial reliefs to FACT is under
consideration. ' v

() & (d): Funds could be released only after the approval of CCEA on the
aforementioned proposal. -
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GOVERNMENT OF INDIA
MINISTRY OF CHEMICALS & FERTILIZERS
DEPARTMENT OF FERTILIZERS

LOK SABHA

UNSTARRED QUESTION NO. 661
TO BE ANSWERED ON :'15.07.2014

SALE OF FACT'S SHARE
661. MOHAMMED FAIZAL:

Will the Minister of ICHEMICALS AND FERTIL!ZERS be pleased to state;

(a)  whether the Government is aware that Fertilizers and Chemicals Travancore
; Limited (FACT) is facing closure due to financial crisis;

(b)  if so, the reaction of the Government thereto and the steps being taken by the
Government for revival of FACT:

(¢)  whether the Government proposes to sall the shares of FACT, Kerala:
(d)  if so, the details thereof and the reasons therefor; and

(e)  the estimated revenue likely to be earned as a result thereof along with the
: manner in which the said revenue is likely to be utilized?

ANSWER

MINISTER OF STATE IN THE MINISTRY OF CHEMICALS & FERTILIZERS

(SHRI NIHAL CHAND)

(a) & (b): Due to continuous loss and erosion of net worth, FACT is facing severe
financial crunch. For sustainable operation of the company; a financial restructuring
packaoe was recommended by Board for Reconstruction of Public Enterprises (BRPSE)
in December 2013. Based on the recommendations of BRPSE, a proposal seeking
approval of Cabinet Committee on Economic Affairs for sanction of financial reliefs to

e o e T R R T

FACT has been circulated for inter-ministerial consultations, The proposal involves

“infusion of fresh fund as well as waiver of Government of India Ioans and interests.

(c):  Yes, Madam.

4]
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(d: As per Securities Contact Regulations Rules (SCRR) ali listed CPSEs are
required to maintain at least 1|0°.”n paid up capital of the company as public shareholding.
The companies which are not compliant with the reguirement of minimum public
sharehoiding are to be rﬁade cempliant, For thie purpose Gd;vemment with the approval
of SEBI creafed a Specﬁai Natonal Invesiment Fund,' for transferring sharés of loss
making CPSEs. Accordingly, trh.e number of shares that we'lre required to make FACT
compliant with the minimum 10% public shareholding norms were transferred in August
2013 cn' irrevocabie basis to this newly created Fund called Special Naticnai investment
Fund(NIF) without any consideration. The Shares so transferred will be scid over a
period of 5 years at appropriate time.

{e). There are no estimates presently of the likey revenue on sale of shares of such
loss making CPSEs. The procseds received‘ by the Special NIF from the sale of the

“transferred shares will be used for Social Sector Schemes of the Government.
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GOVERNMENT OF INDIA
MINISTRY OF CHEMICALS & FERTILIZERS
DEPARTMENT OF FERTILISERS
LOK SABHA

STARRED QUESTION NO.386*
TO BE ANSWERED ON : 05.08.2014

FERTILIZER PLANTS

*386. DR. BANSHILAL MAHATO:

(b)

Will the Minister of CHEMICALS & FERTILIZERS be pleased to state:-

the details. of fertilizer units in the country in operation and those lying sick under
public, cooperative and private sectors, separately ;

the quantum of fertilizer produced and the éapacity utilization of units under
operation during last two years and the current year;

whether'some of these factories have become sick and others are on the verge of
sickness/closure, if so, the detaiils thereof and the reasons therefor:

whether the Government is aware of the inadequate feed stock including gas for the
production of fertilizer and if so, the detalils thereof: and

the steps taken /proposed to be taken by the Government for the revival of sick units
along with the revival package announced so far?

ANSWER

MINISTER OF.CHEMICALS & FERTILIZERS (SHRI ANANTH KUMAR)

(a)to (e). A Statement is laid on the Table of the House.
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SABHA STARRED QUESTION NO. *386 FOR REPLY ON 05.98.2014
REGARDING “FERTILIZERS PLANTS”,

(@) : The details of fertilizer units in the country in operation are at Annexe-i. Out
of these fertilizer companies “ollowing three fertilizer companies are sick:

i.  Madras Fertilizer Limited (MFL)
i, The Fertilizer And Chermicals Travancore Limited (FACT)
iii, Brahmaputra Valley Fertilizers Corporation Limited (BVFCL)

(b):  The guantum of fertilizer preduced and capacity utilization of units in the
country during 2012-13 to 2013-14 and Kharif 2014 ( April to June 2014) are at
Annexe-ll. The installed capacities of DAP & Complex Fertilizers in many fertilizer
manufacturing units are intercnhangeable.

(c):  As replied in part {a) of the question three fertilizer companies has become
sick. Reasons of sickness of these fertilizer companies are as under:

Name of Sick P$Us

Reasons of Sickness

Madras Fertilizer Limited
(MFL) -

Changes in Pricing Policy of urea by Government
had negative impact on the financial performance of
the Company. The New Pricing Scheme (NPS) for
Urea was introduced from 1.4.2003 under which the
earlier system of calculating the retention price of
individual units on cost-plus basis was replaced by a
group-based normative cost.  Introduction of NPS
from 01.04.2003 had a deleterious effect on the
Company as there was an under recovery of Rs.
1,985/MT,

Further, the Price Concession Scheme for complex
fertilizers as applicable from 1.4.2002 did not
adequately compensate the Company for cost of 'N’
in its flagship product NPK 17-17-17. Also old age
of the plant had its impact on the efficiency ratios
of the products and there on the production costs,

Fertilizers and Chemicals
Travancore Limited (FACT)

The financial performance of FACT turned negative
due to ancmalies in the erstwhile price concession
scheme for Complex ferilizer during 2002-03 to
2007-08, decontrol of Ammonium Sulphate in
1994 and afso due to introduction of Group Pricing
Scheme for urea in 2003 which led to stoppage of
urea production on account of unviable economics.

Bharamputra Vailey Fertilizers
Cerporation Limited (BVFCL,

BVFCL is incurring financial losses since inception
due 1o I_ow capacity utilization & high energy
consumption. The plants are underperforming due fo

obsolete technology, equipment fallures and
shortage of naturai gas.




—

(d) . The urea units use domiestic natural gas, Regasified Liquefied Natural Gas
(RLNG) and Naphtha as feedstock for production of urea. The fotal requirement of
gas for indigenous urea unit is about 46-47 MMSCMD of gas, which is met by
domestic gas and imported RLNG | The EGoM in its meeting held on 23.8.2013
decided to maintain 31.5 MMSCMD of gas to fertilizers sector and give the sector
first priority in meeting the shortfall below level of 31.5 MMSCMD from any additional
production of NELP gas. The tetal gas supply during June 2014 was 42.868

MMSCMD. There has been short supply of domestic gas to the fertilizer sector as
given below:-

Monthly Gas supply data to the Fertilizer Sector { MMSCMD) |
Month Allocation | Supply { APM+JV+RIL+ONGC Shortfall
Non APM+ Others .
April, 2014 35 3138 S 0.12 |
May, 2014 315 29.246 ' 2264 |
June, 2014 315 28418 3384 |

(8} 1 Government has planned financial restructuring of three sick units namely,
MFL, BVFCL and FACT to sustain their operations. Generally, the proposals provide
for infusion of fresh funds, waiver of Government of India loans as well as interest

continuation of special dispensation in pricing mechanism under NPS Stage-Ili upto
conversion to Natural Gas .

"R Rk
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ANNEXE-
Jiatement referred 1o in repiy to part (a) of Lok Sabha Question NO. 388 to be answered on

State-wise and Sector-wise No. of major Fertilizer units operating in the Country

Sl Name of Sector
No. No of Units |
States operating Pubiic. Co-operative Private Total
Andhra '
1 Pradesh 4 4 4
2 | Assam 2 2 2
3 | Bihar
4 | Chhatisgari
5 {Goa 1 1 1
6 | Gujarat -8 3 5 8
7 | Haryana 1 i 1
8 | Jharkhand
¢ | Karnatka 1 ) ! 1 1
10 | Keraia 2 | 2 ; Z
Madhya 3 )
11 | Pradesh 2 1 2
12 | Maharashtra 3 1 3
13 | Orissa 2 1 1 2
14 | Punjab 2 2 2
15 | Rajsthan 3 3 3
16 | Tamilhadu 4 1 3 4
17 | Uttar Pradesh 8 ‘ 5 3 8
|
18 1 West Benga: 1 i i
Total 44 12 9 23 44

B




~ _ PMant-wise Installed Capacity, production & %age capacity utilisation of Urea for the
years 2012-13 to 2013.14 & Kharif 2014 | April to June,2014)

[ '000' MT)
i Reasscssed ...Production.., '----% agre Capacity Utilisation------
i . Capacity Rharif 2014
jNANE OF PLANTS 201213 018.14  [onarif2014 4o 013 | 2013.14 (Apr.-Tune
; [Apr.-June 14) 14)
PUBLIC SECTOR
NFL:Nangal-11 478.5 471.3 1046 138.6 08.5 82.5 115.9
NFL:Bhatinda 5115 394,4 560.3 120.5 77.1 109.5 94,2
NFL:Panipat 511.5 413.8 5111 136.0 80.9 99,9 106.4
NFL:Vijaipur 864.6 966.4 1006.3 259.1 111.8 116.4 110.9
NFL:Vilaipur Expn, 864.6 965.2 1162.5 275.7 111.6 134.5 127.6
Tatal{NFL): | 32307 3211.1 3634.8 920,90 99.4 112.5 115.1
AVICL: Namrup-11 240,0 .109.4 7C.6 28.2 45,6 29.9 47.0
1 BVFCL: Namrup-111 315.0 2813 2353 78.3 -80.3 V4.7 99.4
! TotalRVFCL): v 8550 380.7 305.9 106.5 70.4 EG.1 76,8
I RCF Trombay-V {8300 384,1 252.6 115.5 1164 106.8 140.0
RCF:That 1706.8 1951.6 1993.4 546.1 114.3 116.8 328.0
Total{RCF): 2036.8 2335.7 2346.0 661.6 114.7 118.2 129.5
MFL:Chennai 486.8 435.2 486 .8 88.4 80.5 100.0 72,6
TOTAL PUBLIC SECTOR! 6309.3 6373.3 6773.5 1786.4 1010 107.4 113.3
COOP. BECTOR: )
IFFCO:Kalol 544,5 600.3 600.4 113.6 110.2 110.3 83.5
IFFCO:Phulpusr 551.1 673.1 G51.7 183.5 122.1 118.3 153.2
IFFCOPhulpur Expn, 864.6 992.0 931.0 238.9 114.7 118.0 110.5
IFRCO:Aonla 8G4.6 1091.9 1103.0 179.3 126.3 127.6 83.0
[F¥CC:Aonla Expr, 864.6 1152.8 1074.2 178.8 133.3. 124.2 82,7
Total(IFFCO): 2689.4 4510.1 4380.3 | 894.1 122.2 118.7 96,9
KRIBHCO:Hazira 1729.2 2132.0 22099 548.7 123.3 127 .8 126.5
TOTAL COOP, SECTOR: | B418.6 6649,1 6590.2 1442.8 122.6 121,6 106.5
‘Total (Pub.+Coop.) 11727.9 | 13015.4 | 13363,7 3229.2 111.0 113.9 110.1
PRIVATE SECTOR:
GSFC;Vadodara 370.6 347.7 322.1 89,1 93,8 £6.9 96.2
SFC:Kota 379.0 384.8 403.2 101.1 1015 106.4 106.7
KECL (DIL):Kanpur 722.0 0.0 2132 155.6 0.0 43.4 86.2
ZIL:Goa 399,3 385,6 376.3 73.4 96.6 94.2 73.5
SPIC; Tuticorin 620.0 483.4 286.2 167.7 78.0 46,2 08,2
MCF:Mangalore 380.0 379.5 378.9 25.8 99.0 99,7 27.2
GNFC:Bharuich 636.0 708.8 696.4 139.9 111.4 109.5 88.0
1GF:Jagdishpur 864.6 1084.7 1035.5 247.4 125.5 119.8 114.5
MNYCL:Kakinade-[ 597.3 787.6 646.8 153.5 131.8 108.3 102.8
NFCL:Kakinada-II 5073 7T 780.1 151.3 130.2 130.6 101.3
CRCL:Gadepan-1 864.6 1035.8 990.6 243.8 119.8 114.6 1151
CPCL:Gadepan-1I 864.6 1056.0 950.6 229.1 122.1 109,9 106.0
TCL:Babrala 864.6 1119.8 1136.5 316.0 120.5 13t.4 146.2
K8FL:Shahjhanpur 864.6 1007.9 1035.3 265.3 116.6 119.7 122.7
TOTAL PRIVATE SECTO! 9024.5 5559,2 9351.7 2364.0 105,9 103.6 104.8
[TOTAL{PUR.+COOP.+PV1 20752.4 | 22574.7 | 22715.4 6593,2 108.8 109.5 107.8
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Plant-wise Installed Cupacity, producidon w Yo ge capacicy wullisatiown 20 Jad for 7

years 2012-13 to 2012-2014 & Kharis 2014 { April to Juue, 14)

)

{Fig. In '000' MT)

NAME OF PLANTS

..Production...

Percentage Capacity Utilization

Instal}ed _

CAPECIT | 01218 | 201514 [I;;::gfniﬁ} 2012-18 | 2013-14 || I;;‘:_’guzn‘lll‘;]
COCP. BECTOR:
IFFCO: Kandia 1200.0 782.7 ' | 517.1 i23.3 : 65.2 43.1 41.1
II*‘I*‘Cd:L’al'adtecp J.SQ0.0 1 1?9.9 9i15.1 1988 77.3 61.0 53.0
TOTAL CO-0P SECTOR| 2700.,0 1942.6 1432.2 322.1 '71.9 53.0 47.7
PRIVA’i‘E SECTOR:
GSFC:Vadodara 165.0 G.0 0.0 0.0 0.0 G.0 0.0
Z1L:Goa 330.0 56.3 49.8 54.6 17.1 i5.1 65.2
GFL:Tuticorin 4735.0 154.7 145.7 20.6I 32.6 307 17.3 ‘
MCF:Mangalore 220.0 119.4 117.7 25.1 54.3 53.5 45.6
TCL:Haldia 675.0 204.9 241.2 54.5 30.4 3579 323
CGSFC:oikka-I & 11 326.0 424.5 390.4 28.0 130.2 119.8 34.4
GEFC:Sikka-Ii 386.0 0.0 0.0 52.6 0.0 G.0 53.1
Total (Sikka-I1&I): 722.0 424.5 390.4 80.§ 58.8 54.1 44.7
ClL:Keakinada 19425.0 224 .9 570.5 94.7 11.7 29.6 19.7
CIL: Vizag 0.0 0.0 19.3 _0.0 C.0 100.0 0.0
Hindaleo Indus:DDahej |  400.0 209.1 2@8.7 35.9 52.3 57.2 35.9
PPL:Paradeep 720.0 310.6 415.5 104.1 43.1 S7.7 S7.8
TOTAL PRIVATE SECTOR:| 56320 1704.4 2.78.8 | 470.1 a0.3 35.7 334 .
TOTAL{CO-OP.+PVI.}:
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Annexe.- II 'C'

int-wise Installed Capacity, production & %age Capacity Utilisation of Complexe Fertilizer for 1
year 2012-183 to 2013-14 & Kharif 2014 (April to June, 2014)

!

[ Figure In '000' MT)

Production Percentage Capacity Utilization
Name of Installed Khaxif 2014 Kharif 2014
Company/Unit capacity | 2012-13 |2013-14 { April to 2012-13 | 2013-14 |({ Aprilto
June, 2014) June, 2014}
lg Public Sector: '
]
f FACT: UD/ Cochin 633.5 537.9 660.1 118.1 84.9 104.2 74.6
| jrsts
i RCF: Trombay £90.0 610.4 515.1 126.8 885 74.7 72.5
MPL:Chennai 840.0 100.1 44.8 18.4 11.9 5.3 88
Total Public Bector: | 2163.5 1248.4 1220.0 263.3 57.7 56.4 487
Cooperative Sector:
FECQ: Paradeey/ | sensa | 1433 1760.7 202.8 av.7 107.7 716
Kandla T
Private Sector k
GSFC:Vadodara 200.0 294.3 267.5 80.8 147.2 133.8 161.6
ClL:Vizag 1000.0 694.7 843.4 179.1 69.5 8.3 71.6
ZIL:Goa 330.0° 195.0 436.3 76.1 59.1 132.2 92.3
GFL:Tuticorin 0.0 156.3 159.0 22.% 0.0 0.0 0.0
MCF:Mangalore 40.0 46.1 37.4 2.6 1153 93.5 . 260
GIL:Ennore 330.0 185.0 180.0 229 | 56.] 54.5 30.0
GNFC:Bharuch 142.5 200.9 188.9 45.2 141.0 132.6 1260 |
j
TCL:Haldia 0.0 258.3 250.1 79.2 0.0 a.0 0.0 |
GSFC:8iltka 0.0 10.3 87.2 8.5 0.0 0.0 0.0
CIL:Kakinada 0.0 654.0 644.2 151.8 0.0 0.0 0.0
DFPCL:Taloia 230.0 167.2 242 .8 30.2 T 105.6 68.2
PPL:Paradeep 0.0 635.9 595.5 142.8 0.0 0.0 0.0
Tatal Private Sector: Pt S 3498.0 3932.3 860.9 153.9 173.0 1581.5
Total g
{Pub.+Coop.+Pvt.):
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SHRI BHARTRUHARI MAHTAB : Madam Speaker, my question arises from.
the last part of the Question which relates to the revival of sick units. The
intelligent Minister is aware that the Taicher fertilizer plant is not sick. It has been
totally closed down. There was some attempt during the last days of the UPA II
regime to revive the Talcher fertilizer plant.

I'would like to understand from the Miriister, through you, what steps this
Government has taken other than the steps taken carlier by the UPA Goverament
to revive that fertilizer plant in Talcher.

SHRI ANANTH KUMAR: After becoming sick only the plaats get closed down.
Regarding Talcher feﬁilizer plant, T would like to say that we had two rounds of
meetings with all the concerns, with the Minister of ‘Coal, with the Minister of
Petroleumn and Natural Gas. We are going to establish two joint ventures, one with
the Coal India Liraited and the other with the GATL. With these fvo Joint ventures,
with coal gasification m:del, we are going o revive the Talcher piant 17
_ everything goes according to the plan, I think, we are zoing to give a good news in
Novenber —~ December of tais year itself, _
?EI_{I N.K. PREMACHANDRAN : In the reply given by the hon. Minister, it has

been stated that the financial performance of the FACT turned negative due to the

——

anomalies in the erstwhile price concession schemne for complex fertilizer during
2002-03 to 2007-08. 1 do agree with him. But the main probiem is that the FACT
is forced to close down the Ammonia Plant due to the direction, verdict from the
hon. Supreme Court, So, i: is a commitment on the part of the Government of
India that the FACT would be duly compensated. FACT as also tne Ministry
submitted a prbposal for the Rs.900 crore financial restructuring package and the
plan has been submitted. It is pending before the Government of India. I wouid
hike to know from the hon. Minister whether the revival plan of FACT would be
done at the earliest so that the company can be revived in fofo.

SHRI ANANTHKUMAR: After assuming charge as the Chemicals and Feriiiizers

—

Minister, my first visit was to the oldest fertiliser plant of India, the FACT. I

visited Kochi. T inspected the Kochi Plant. After that, we have held rounds of

49
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meetings regarding the revival of FACT which is a premier fertilizer plant. We

have also proposed a Rs.929 crore revival package. It is under the consideration of -

the Government of India.

There 15 an issue. The issue is of getting the feed-stock from Petronet.
Recently, I held a meeting with the Petroleum and Natural Gas Minister and the
other representatives of the Petroleum and Natural Gas Ministry, Qur Government
led by Shri Narendrabhai Modi wants that the FACT should be revived.

PROF. SAUGATA ROY : Madam, the hon. Minister has spoken about the closed
fertilizer plants. It is strange that India is one of the biggest importers of fertilizer.
Wien India goes to the international market, the price of fertilizer goes up. In spite
of that, the feitilizer plants are lying closed in the country. Shri Mahtab has
mentioned about the Talcher Unit; Shri Premachandran has mentioned about the
FACT Plant in Kochi. In West Bengal, there were only two fertilizer plants: one at
Haldia and the other at Durgapur. Both these have been lying closed for a long
time. Sometimes it happens that technology is outmoded and at other times it
happens that the feedstock like Naphtha or natural gas or coal is not available.
What, according to him, is the reason for the closure of these factories? What steps
the Government is going to take fo revive the only two fertilizer piants in West
Bengal? I.

SHRI ANANTHKUMAR: Madam Speaker, the hon. Mem}‘aer Prof. Saugata Roy
has raised a very valid question. He has also said in his question that feedstock is
an important issue. The grand vision of our Prime Minister Shri Narendrabhai
Modi is to have a gas grid in the country and it has béen mentioned in the recent
Budget also. The gas grid between Jagdishpur and Haldia which the GAIL is
going to lay is going to connect by the spur-way all the fertilizer plants which have
been closed That is an important issue. The fertilizer plant in Gorakhpur, Sindr,
‘Barauni, Durgapur and in Haldia arc important. Recently, I have taken a mezting
with GAIL, meeting with the Petroleum and Natural Gas Minister. SAIL is also
participating in Sindri. Hence [ had a meeting with the Steel and Mines Minister. I

think when we lay the pipeline between Jagdishpur and Haldia, it is going to be

So
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the first ever gas corridor in this part of the country, the Hindi heartland because it %
is not only going to cater to the fertilizer plants but also it is going to cafer to the
petro-chemical plants; it is going to cater to the steel mills also. I think it will
rejuvenate industrialisation in the Hindi heartland. I think that will be the solution
tor Durgapur and Haldia also.... (Interruptions).

T S 1 ST W WSS U 6T W S G 4R

HON. SPEAXER: Q. No. 387 — Shri Rattan Lal Kataria.
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~ GOVERNMENT OF INDIA
MINISTRY OF CHEMICALS AND FERTILIZERS
DEPARTMENT OF FERTILIZERS

LOK SABHA

UNSTARRED QUESTION NO. 4681
TO BE ANSWERED ON : 12-08-2014

Renovation of Fertilizer Factories

4681: SHRI P.K. BlJU:

Will the Minister of CHEM!CALS AND FERTILIZERS be pleased to state:

() - whether the Government has any policy to increase production of fertilizer in the
country by adopting modern technology; |

(b) if 0, the details thereof;

(¢)  whether the Government proposes to renovate the plants of the Fertilizer and
Chemicals Travancore Limited (FACT) in Kerala;

(d)  if so, the details thereof: and

(e)  the present production quantity of various fertilizers at FACT in Kerala?

ANSWER
MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS

(SHRI NIHAL CHAND)

(@) & (b): The New Investment Policy (NIP)-2008 aimed at attracting investment in
urea sector by linking concession price to the Import Parity Price. Under this
aforementioned policy, sixteen units have undertaken revamp which has resulted in

- production of around 20 lakh metric tonne of urea per annum.

The Government had notified the New Investment Policy (NIP)-2012 on 2™
January, 2012 to facilitate fresh investment in urea sector in future to reduce India’s
import dependency in urea production. Under NIP-2012, the energy norms of new

projects will be recognized at 5 Gceal/MT, which is comparable to the best urea units
around the world. '

(c) & (d): During the current year 2014-15, FACT has submitted a proposal to the
Government of India for release of fund for renovation of fertilizer plants of FACT.
B

£
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f _The recommendation of the 3RPSE is under the considerstion of Department of
/

2.

They have submitied a comprehensive financial relief package for the long term

sustainable operation of the company. BRPSE at its meeting heid on 20.12.2013 have

recommended a financial relief to FACT which includes infusion of fresh funds, waiver
of GOl loans & interests, grant of additional compensation for use of LNG etc.

Fertilizers for seeking the approval of Cabingt, ™™
eeking the approval

by

{e) . The installed capacity of the fertilizer plants of FACT and actual production
during the year 2013-14 is given below: _

Product instalied Capacity (MT) | Actual Production (MT)

Ammonium Sulphate 225000 178792
Factamfos 33500 660079

Fok ok ko ok
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GOVERNMENT OF INDIA
MINISTRY OF CHEMICALS & FERTILIZERS
- DEPARTMENT OF FERTILIZERS
LOK SABHA

UNSTARRED QUESTION NO. 384
TO BE ANSWERED ON : 25.11.2014

Revival of FACT
384, SHRI ANTO ANTO:NY

Will the Minister of CHEMICALS AND FERTILIZERS be pleased fo state:
(@)  whether the Government bas received any proposal from the State Governmant

of Kerala recently regarding the revival of Fertlhzers and Chemicals Travancore
Limited (FACT)

(b)  if so, the details thereof and the résponse of the Government thereto; and
(¢)  the present status of the said proposal?
ANSWER
“MINISTER IN 'THE MINISTRY OF CHEMICALS & FERTILIZERS

(SHRI _ANANTH KUMAR)

(a) to (¢): A letter has been received from Chief Minister of Kerala reguesting approval
of financial relief package to Fertilizers and Chemicals Travancore Lirnited (FACT) for
- Its sustained and continued operations. Government has requested Staie Government

of Kerala for exemption of Valiie Added Tax (VAT) and grantmg permission for mixed
use of land for settmg up joint ventures as profit centres.

- Department of Fertilizers, in order to address the issue of sickness: of FACT, has
formulated a comprehensive prcxposal seeking financial restructuring of FACT for the
consnder::t:onfapprovai of Cabinat Committee of Economic Affairs. Clepartment of
Expenditure has raised some'issues on the proposal. Department of Fertilizers is in
discussion with Department of Eixp enditure to reso!ve thms
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GOVERNMENT OF INDIA
MINISTRY OF CHEMICALS & FERTILIZERS
DEPARTMENT OF FERTILIZERS
LOK SABHA
STARRED QUESTION NO. 121+
TO BE ANSWERED ON : 26.07.2016

Supply of Fertilizers

SHRIVINOD LAKHAMASHI CHAVDA:

Will the Minister of CHEMiCALS & FERTILIZERS be pleased o state:

whether there is considerable time lag between indented demand and actual
supply of fertilizers and is so. the dataiis thereof,

the quantum of fertilizers demanded and Supplied to the States during 2015-
16 and projected for the current year, state-wise: ;

whether the quantity of fertilizers supplied is not adequate to meet the ¢
requirement of the States and if 50, the details thereof: and

the remedial steps taken by the Government in this regard?

ANSWER

MINISTER OF CHEMICALS AND FERTILIZERS & PARLIAMENTARY AFFAIRS

(SHRI ANANTHKUMAR)

-M(a) to (d): A statement is laid on the Table of the House. .

—
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STATEMENT REFERRED TO IN.REPLY TO PARTS () TO (d) OF THE LOK
SABHA STARRED QUESTION NO. 121* TO BE ANSWERED ON 26.07.2016
REGARDING “SUPPLY OF FERTILIZERS". |

Hedede

(a): No, Madam. The demand of fertilizers is assessed Dy the Department of
Agriculture, Cooperation and Farmers Welfare (DAC&FW) before the
commencement of each cropping season after consultation with all the State
Governments. After assessment of requirement, DAC&FW projects month-wise
requirement of fertilizers. ‘Department of Fertilizers ensures availability at State level
according to the projected month-wise requirement. Statements showing the month-
wise requirement, availability and sales of major chemical fertilizers viz. Urea,
DAP,MOP,& NPK in the year 2015-16(April 2015 to March,2016) is at Annexure A.

It can be seen from these statements that the availability of feriilizers in
every month was adequate against the requirement and sales, thus there has been
no time lag in fulfilling the demand. ]

(b) & (c): The gquantum of fertilizers demanded and supplied to the States during'
2015-16 is at Annexure-B.” : ; ;

DAC&FW has alrezdy assessed the requirement of fertilizers for the ongoing
- Kharif-2016 Season and the projected requirement is at Annexure-C. Requirement
for Rabi 2016-17 is to be assessed by DAC&FW in due course,

(d): Government has taken following steps 1o ensure availablity as per
requirement.

(1) On the basis of month-wise & state-wise projection given by DAC&FW, .
Department of Fertilizers allocates sufficient/ adequate quantities of
fertilizers to States by issuing monthly supply plan and - continuously
monitors the availability through following system:-

()  The movement of all major subsidized fertilizers is being monitored
throughout the country by an on-line web based monitering system
(www.urvarak.co.in) also called as Fertilizer Monitoring Sysiem (FMS);

(i) The State Governments are regularly advised to coordinate with
manufacturers and importers of fertilizers for streamlining the supplies
through timely placement of indents for railway rakes through their state
institutional agencies like Markfed etc.

()  Regular Weekly Video Conference is conducted jointly by Department of

. Agriculture & Cooperation and Farmers Welfare (DAC&FW), Department

of Fertilizers (DoF), and Ministry of Rallways with State Agriculture

Officials and corrective as*ons are taken to dispatch fertilizer as
indicated by the State Goverinnents,
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The gap between demand

=

(requirement) and production is met through

import. The import for, the season is also finalised well in advance to

ensure timely availability.

Further, .before the start of the season about 21,36 LMT of urea was
prepositioned in the States.: Due.to the above efforts Depariment of
Fertiizers has ensured availability of fertilizers in all States; however,

distribution within the State as par requirement is the responsibility of the
concerned State Government. '
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<Figures in LMT>

ANNEXURE-A

i Month wise mmncmqmﬁmzr.?‘m:mc:mf and Sales of Fertilizers during the year 201 544
UREA . _ . DAP , MOP HPK

.so_._n.: Requirement | Availabifity | Sales Requirament _ _Availability | Sales Requirement | Availability | Sates | Requirement | Availabiiity mm_am\A
Apiil 1999 | 2662 |2147 | 684 | 591 | 310 1.81 400 | 0.70 m,mo!.# 922 | 251
May 23.55 | 28.98 "['2473 | 828 1219 | 838 254 466 | 147 | . 793 12.50 | 459
June 2976 .| 26.99-72430 | 1078 | 1827 | 1096 4.03 541 | 2.39 10.36 | 16.68_|10.03
ay | 3100 31.82 | 2949 | 9.31 1577 | 770 | 407 6.34 | 2.29 957 | _16.64 | 8.49
August 27.76 3211 29.94 7.82 16.15 7.80 3.08 6.57 243 8.52 18.55 8.08
September | 22.45 28.05 mm..ﬂm 7.90 21.98 | 12.68 2.80 7.60 3.32 9.55 19.47 110.24
October 32.44 36.14 2918 | 16,96 20.06 8.90 3.58 .88 2.19 11.58 | 1777 6.72
November | 34:79 444 | 2737 | 1366 19.08 | 9.18 3.85 656 | 2.06 | 1068 | 1820 | 697
December | 34.51 36.49 | 30.54 8.42 16.83 ! 6.54 3.23 6.24 1 2.05 8.77 1874 | 8.29
January 27.79 37.68 27.12 4.66 16.84 3.64 2.73 m.[} 1.87 7.33 17.05 £.58
February 16.34 36.93 21.48 3,92 17.65 6.23 2.20 .08 1.62 6.93 16.96 8.50

12.99 38.52 29.20 $3.80 16.12 12.37 2.18 m..wm 1.85 7.86 15.65 10.68

March
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ANNEXURE-B

<Figures in LMT> . _
State wise Requirement, Availability and Sales of Fertilizers during the year 2015-16 rﬂ

UREA . DAP MOP NPK
States Requirement | Avaflahility Almm_mm Requirement | Availability | Sales | Requirement | Availabitity | Sales Requirememt | Availability | Sales
Andhra Pradesh 17.35 18.21 | 15.47 4.70 389 377 3.50 2.23] 2.12 13.50 12.49 | 12.08
Arunachal Pradesh 0.02 0.00 | 0.00 0.00 0.00 | 0.00 0.01 0.00 | -0.00 0.00 0.00 | 0.00
Assam 3.30 3.93| 3.91 0.50 0.58 | 0.48 1.30 0.72! 0.70 0.10 0.16 | 0.15
Bihar 19.25 23.84 | 23.58 5.00 588 545 1.90 165 | 154 3.25 3.87] 370
Chattisgarh 8.75 8.74] 8.45] 3.00 3.28 | 313 1.05 0.82] 0.72] 1.50 0.98 | 088
Goa 0.05 0.04 | 0.04 0.02 0.02]| 0.02 0.01 0.01] 0.01] 0.05 0.03] 0.03
Gujarat 20.50 21.3121.04 5.00 528 | 512 1.80 1.19 | 117 5.20 6.26 | 508
Harayana 18.60 21.70 | 21.13 6.00 6.80 | 664 0.45 0.50 | 0.40 0.65 0.28 | 025
Himachal Pradesh 0.71 0.73| 073 0.00 0.00 [ 0.00 0.09 0.08 | 0.08 0.30 036 036
J&K 1.32 1.59 | 1.55 078 0.61] 0.59 0.26 0.11] 0.11 000  003] 003
Jharkhand 225 2.39 | 2.35 1.05 0.66 | 0.66 0.16 0.03 | 0.03 0.85 0.35 | 0.33
Karnataka 13.71 15.38 | 1461 5.90 6.15 | 5.89 3.91 2.64 | 2.48 11.63 12.90 | 11.92 ;
Kerala 168 148 141] 0.34 0.28]| 0.24] 1.75 0.88] 0.86 2.25 1321 1.21
[ akshadweep 0.00 0.00 | 0.00 0.00 0.00 | 0.00 0.00 0.00 | 0.00 0.00 | 0.00 | 0.00
Madhya Pradesh 28.00 24.84 | 23.87 12.00 11.30 | 10.51 1.10 1.05] 0.79 3.75 3.25] 2.95
Maharashtra 27.00 24.01 | 23.60 8.50 6.80| B.72 4.75 3281 3.16 21.00 19,17 | 17.97
Manipur 033] 019 0.9 0.08 0.00 | 0.00 0.05 0.00 | 0.00 0.00 0.00 ] 0.00
Meghalaya 0.03 0.02| 0.02] 0.01 0.00 | 0.00 0.01 0.00 | 0.00 0.00 0.01| 0.01
Mizoram 0.09 0.04 | 0.04 0.06 0.00 | 0.00 0.04 0.00 ;| 0.00 _0.00 0.00 | 0.00
Nagaland 0.02 0.01 | '0.01 0.01 0.00 | 0.00 0.01 0.00 | 0.00 0.01 0.00] 0.00
Orissa ) 6.60 6,10 | 5.87 2.40 1.72 | 1.64 1.60 0.89 | 0.89 3.80 2.67] 2.52
Punjab 26.50 31.52 | 30.86 | 9,00 8.49| 8.10 0.63 0.61! 0.53 0.35 045| 0.42
Rajasthan 19.25 20.96 120771 675 8.00 | 7.90 0.16 015 ] 0.15 0.95 0.74 o.w_w“
Sikkim o 0.00 0.00] 000 0.0 0.00| 0.00 0.00 0.00 | 0.00 0.00 000 © @&
Tamil Nadu 10.50 11.41 | 11.17 3.50 3.03 | 3.01 4.00 3.01] 2.97 6.50 6.19 | 6.01
Telangana 14.29 13.35 [ 12.56 3.50 220 2142 1.75 1.06 [ 1.00 9.50 8.77 ] 8.53]
Tripura i 0.35 0.26 | 0.24] 0.05 0.01] 0.01 0.14 0.05 | 0.05 0.00 0.01] 0.00]
Uttar Pradesh 59.47 60.13 | 57.99 19.50 2243]21.80 2.00 228] 219 10.50 7.30{ 6.80
| Uttaranchal N 2.45 3.71 .3.60 0.40 0.32 | 0.31 0.09 0.03| 0.03 0.50 0.35 | 0.32
| West Bengal 12.65 14.87 | 14.38 4.19 3.51] 3.32 3.50 | 243 | 2.22 9.59 10.02| 9.33
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<Figures in LMT>

ANNEXURE-

State wise Requ.rement of Fertilizers during Kharif 2016.
States UREA DAP MOP NPK
Andhra Pradesh 800 2.00 1.50 5.50
Arunachal Pradesh 0.00° 0.00 0.00 0.00
Assam 1.40 0.25 0.65 0.10
Bihar 9.50 2.00 0.60 2.00
Chattisgarh 5.00 2.50 0.70 0.80
GOA 0.03 £.02 0.07 0.02
Gujarat 10.00 5.00 0.80 2.80
Harayana 7.50 3.00 0.25 0.25
Himachal Pradesh 0.36 0.G0 0.01 0.13
J&K 0.55 0.30 0.05 0.02
Jharkhand 1,70 0.70 0.10 0.50
Karnataka 8.00 4.00, 2.00 7.00
Kerala 0.78 0.15 0.65 0.92
Madhya Pradesk | 8.00 £.50 0.75 2.20
Maharashtra { 15.50 1 £.50 275 12.00
Manipur R 0,05 0.04 0.00
Megalaya 0.00 (.00 0.C0 C.0C
Mizoram 0.04 0.03 0.02 0.C0
Nagaland 0.01 0.01 0.00 0.00
‘Orissa 4.75 1.60 1.00 2.50
Punjab 12.50 4.00 0.50 0.10
Rajasthan 7.50 3.25 .15 0.41
Sikkim 0,00 0.00 0.00 0.00
Tamil Nadu 4.060 1.50 1.50 2.00
Telanganra 35.6G0 1.50 1.0 5.80
Tripura .73 0.03 0.09 0.00
Uttar Pradesh 26.00 9.00 1.00 4.00
Uttaranchal 1.35 0.15 0.03 0.14
' West Bengal 5.50 1.25 1.2 438
E All india 147.39 50.82 17.42 53.58
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ORAL ANSWERS TO QUESTIONS

HON. SPEAKER: Q.No. 121, Shri Vinod Lakhmashi Chavda
Q1
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E//ﬁ‘OF. K. V. THOMAS: The hon. Minister, Shri Ananﬂalkumar; afier taking oath,
made his first visit to FACT in my constituency which is ;:onsidcred as the mother
of the fertilizer industry. A number of projects were envisaged and financial
assistance to the tune of Rs 1,000 crores was given by the hon. Minister at a
commercial interest rate of 13.25 per cent charged by the banks. We have been
requesting the hon. Minister to reduce the interest rate. We are thankful for the
assistarce but we request him to reduce the interest rate,

Secondly, there has been a package of about Rs 8,000 crore formulated but
that is not moving. You gave a little air, oxygen to FACT but it is now limping.
What are the projects that the hon. Minister is envisaging and what steps he is
immediately taking so that the FACT which is producing quality fertilizers in the
country in NPK and FACTAMFOS can become very  active from its limping

state?

SHRI ANANTHRUMAR: Our hon, Mermber has raised a very important question,
Madam.

FACT is the mother of fertiliser plants in the country. As he rightly said,

my first visit after taking over as Chemicals and Fertilisers Minister was to FACT.
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For the last eight years, there was no assistance or package given to FACT but the
Modi Government gave Rs. {,000 crore credit facility. Regarding the interest rate,
I am also concerned. Theré-fore, I have taken up the matter with the Finance
Ministry. I feel that we will get a solution about this,

Regarding FACT, the revival is on. W'hcq recently I had a meeting they
said earlier it was producing only six lakh metric itonnes of FACTAMFOS. From
now onwards, this year onwasds, there is good news for Thomas Sir that it is going
to produce one million tohncs, that is ten lakh metric tonnes of FACTAMFOS,
The Government of India will be at the assistaﬁce of FACT We have provided the

gas also at a very reasonable price, I will assure the Housc and the hon. Member

that we will do everythmg to-see that FACT will be revwed

PU——

SHRI A. ARUNMOZHITHEVAN : Thank you, hon. Speaker,

Madam, the farmers have been suffering from drought considerably for the
ast two years. They have sufiered crop loss year after year. So, it is the duty of the
Government to extend a helping hand to our food-feeders who are in need of it.
There is a request to reduce the price of urea. So, I would like to know from the
hon. Minister whether the Government is considering further reduction in the price
of wrea commensurate with the losses suffered by them by importing sufficient
quantity. ‘
SHRI ANANTHKUMAR: Regarding urea and other chemical 'fertilisers, 01 urea
already the MRP is locked. Ve are providing urea to the farmers at Rs, 5,360 per
tonne but actually the manufucturing cost is between Rs. 18,000 and Rs. 22,009;
there is Rs. 15, 000 subsidy on one tonne of urea.

Secondly, recently wita the direction of hon. Prime Minister Narendrabhai
Modi, for the first ever time in the last 30 years, the Government of India has
reduced the prices of various other fertilisers like DAP, MOP and NPK. For DAP,
we have reduced it to the tune of Rs. 2,5000 per tonﬁe that is Rs. 125 per 50-
kilogram bag; for MOP, we have reduced it 1o e tune of Rs. 5,000 per tonne, that

;b A\S 250 EFEY Lag of 50 ks SERDLLE, far mil ST ..' 'Z."(;} AAAAA =1 1\ corimien L-/,LL;J.M')\J o

=

&Y




_have reduced it to the tune of Rs. 1,000, that is Rs. 50 per 50-kilogram bag. I
think, this has never happened in the past. We have decided-, Zameen bachao,

kisan bachao’. Therefore, this is the first Government which has reduced the

- prices of fertilisers.

SHRI THOTA NARASIMHAM: Due to more subsidy on urea, the innocent poor
farmers had increased the use of urea in their fields, which left toxics on the soil,
which in turn affected the productivity. The Government needs to redraft NPK
subsidy, that is subsidy Il on nifrogen, potassium and phosphorous. Will the
Government frame a comprehensive fertiliser subsidy policy and rationalise the

usage of chemical fertilisers for sustainable agricultural productivity? What are the

steps taken by the Government for adoptmn of ‘Chma‘ce Smart Crops as

envisaged by Dr. Swaminathan? .

The Madagascar Mode! of System of Rice Intensification in Tamil Nadu
has yielded the best results using less water and minimal chemical fertilisers. Will
the Government include it in the National Agricultural Policy for better results
threughout the country?

SHRI ANANTHKUMAR: Madam, hon. Member Thota Narasimhan has asked a
very valid question. We have a graded policy. As on today the NPK ratio is 8.2:4:1
but actually it has to be 4:2:1.

In some of the States like Punjab, Rajasthan and various other places it is
more than 60:4:2, sorricthing like that. Therefore, the Government of India has
come out with a policy in such a way that we are firstly neem coating the entire
urea. Neem coating is fortification of urea because of which there will be slow
release of Nitrogen and, therefore, less urea is used. Secondly, when we have

brought down the rates of other fertilisers like Phosphate and Potash and the
| complex fortilisers NPK, then rather than urea other fertilisers will be used more
and, therefore there will be balanced fertilization.

The hon. Member has asked about organic fertiliser. The hon. Prime

Minister has launched the Swachh Bharat Abhiyan and one of the important
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components of that Abhiyan is waste compost. Whatever compost is made by
gathering waste, segregating and then processing it that compost was used to be
costlier than urea. Therefofe, for the first time ever the Government of India led
by Shri Narendra Modi has come out with a subsidy scheme on COmpost, organic
fertiliser, also wlich is to the tune of R5.11,50:0 per metric tonne, Therefore, the
compost generated by urban waste has become mlore affordable than urea. I think
that is the way forward. | |

We will be promoti’_ng more and more organic fertilisers to see that there is
a balanced fertilization. Ths entire House also knows, :'.because of the soil health
card, soil health labofatgries and such other measures, thllc farmer will get a correct
feedback about the health of his soil and the requirement of the soil based on

waich he can go for Srtillzailon.

¢



|

\

Abpendic Ty

GOVERNMENT OF INDIA
MINISTRY OF CHEMICALS & FERTILIZERS
" DEPARTMENT OF FERTILIZERS

LOK SABHA

UNSTARRED QUESTION NO. 3190
TO BE ANSWERED ON: 21.03.2017

Fertilizers & Chemicals Travancore Limited

3180 SHRI ANTO ANTONY:

Will the Minister of CHEMICALS AND FERTILIZERS be pleased to state:

(8)  whether the Govemme“\t has taken any steps for revival of Fertilizers and

Chemicals Travancore Limited (FACT) in Kerala; ;
(b  if so, the detalls of the assistance given to the F FACT during each of the last
three years and the current year; and '

(c)  whether the FACT is now a profit making fertilizer manufacturing unit in the
country and if so, the details thereof?

ANSWER

MINISTER OF STATE IN THE MINISTRY OF CHEMICALS & FERTILIZERS,
SHIPPING, ROAD TRANSPORT & HIGHWAYS

(SHRI MANSUKH L. MANDAVIYA)

(a) & (b): Yes, Madam. A plan loan amounting Rs. 1000 Cr to FACT has been
granted on 21.03.2016 to FACT to meet its immediate financial crisis. Further a
proposal for the Financial restructuring of FACT is ‘also under constderatlon

_““—‘—u__
Proposal inter-alia envisages for the waiver of Gol loan and interest thereon.
M“__wﬁ___*‘_“w»_ﬂ____u_

{c): No, Madam.
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GOVERNMENT OF INDIA

MINISTRY OF CHEMICALS & FERTILIZERS
DEPARTMENT OF FERTILIZERS

LOK SABHA
UNSTARRED QUESTION NO. 1492 TO BE ANSWERED ON: 12.02.2019

SiCK FERTILIZER UNITS
1482. SHRI M. CHANDRAKASI:

Will the Minister of CHEMICALS AND FERTILIZERS be pleased to state?

(&)  the defails of sick public sector fertilizer companies and their ﬂnanclal net worth
at present, State/UT-wise;

{b)  the details regarding sick central public sector fertilizer companies for which
revival plans are approved/sanctioned; and

(c) the progtess in revival of such compan:es for which revival plan/package has
been sanctioned?

ANSWER

MINISTER OF STATE (INDEPENDENT CHARGE) OF THE MINISTRY OF PLANING
AND MINISTER OF STATE IN THE MINISTRY OF CHEMICALS & FERTILIZERS,

(RAQC INDERJIT SINGH)

(a): At present, there are two sick public sector fertilizer manufacturing companies
viz., Fertilizers ana Chemicals Travancore Limited (FACT) and Madras Fertilizers
Limited (MFL) under control of this Department situated in Kerala and Tamil Nadu
respectively. The financial net worth of FACT and MFL during the financial year 2017-
18 are as follows:

Public Sector Fertilizer Net Worth
companies (in crores)
FACT ~(1696.40)
- - - = JMF . - - ~~(492.03} - - S -
I (0) & (c;: The financial restructuring proposal for FACT and MFL is under /
examination.
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4353: SHRI YOGI ADITYA NATH:

Will the Minister of CHEM!CALS AND FERTILIZERS be pleased to state:

Aﬂ%ndm:-— XVI] |
GOVERNMENT OF INDIA '
MINISTRY OF CHEMICALS AND FERTILZERS
DEPARTMENT OF CHEMICALS AND PETROGH EMICALS
" LOKSABHA '
UNSTARRED QUESTION NO, 4353
TO BE ANSWERED ON 28.03 501+

-Promotion of PSUs

SHRI RAYAPATI SAMBASIVA RAO:
SHRI M.L.SHANAVAS:

SHRIMATI MAUSAM NOOR:

(a) The details of Public Sector Underﬁfakings (PSUs) under the administrative
control of the Ministry;

(b) the details of the profit Making PSUs as well as those PSUs incurring losses

during the last several years along with the action plan for turning the loss making PSUs
into viable ventures:

¢
(€)  the steps taken so far for promotion of the said PSUs in the country; and

ANSWER

MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRI MANSUKH L. MANDAVIYA)

(a)

) viii. Projects & Development India Limited (PDIL)

Name of J Name of PSUs

N

No. J Department

L 1 Department’ of' I. Brahmaputra Valley Fertilizer corporation  Limited
i
L

’ Fertilizers (BVFCL)

ii. The Fertlizers And Chemicals Travancore Limited
(FACT)

r :

! | il FCl Aravali Gypsum and Minerals indis Limited |
( | (FAGMIL) |
|
I

iv. Fertilizer Corporation of India Limited (FCIL)
v. Hindustan Fertilizer Corporation Limited (HFCL)
Vi. Madras Fertilizers Limited (MFL)

-

Vil. National Fertilizers Limited (NFL)

iX. Rashtriga Chemicals & Fertilizers gRCF;
9




2. Department of | i. Brahmaputra Cracker & Polymer Limited(BCPL)
Chemicals and | ii. Hindustan Insecticides Ltd. (HIL)
Petrochemicals | iii. Hindustan Organic Chemicals Ltd. (HOCL)
(v, Hindustan Fluorocarbons Ltd. (HFL — {which is a
____subsidiary of HOCL)
3. Department of | . Kamnataka Antibiotics and Pharmaceuticals Limited
Pharmaceuticals (KAPL) '
i. Indian Drugs and Pharmaceuticals Limited (IDPL)
fii. Bengal Chemicals and Pharmaceuticals Limited (BCPL)
v. Rajasthan Drugs and Pharmaceuticals Limited (RDPL}
v. Hindustan Antlbiotics Limited (HAL)

(b) & (c)

Department of Fertilizers:-

S. | Name of PSU  Frofit/lost status during las: two |

No. years and in current year
] 2013«14 | 2014-15 2015-16
Department of Fartilizers

1 Brahmaputra Veliey Fertilizer { Loss | Profit Profit
corporation Limited (BVFCL)

2 |The Fertllizers And Chemicals | Loss Loss l.oss
Travancore Limited (FACT)

3 FCI Aravali Gypsum and Minerals | Profit Profit Profit
India Limited (FAGM.L)

4 Fertilizer Corporation of india Limited | All units of FCIL are closed,
(FCIL)

5 Hindustan Fertilizar
Limited (HFCL)

Corporation | Ali units of HFCL are closed.

16 Madras Fertilizers Limited (MFL) Profit | Loss Loss
7 __| Nationa! Fertilizers Limited (NFL) Loss  ( Profit Profit
8 Projects & Development tndia Limited | Profit Loss Loss
(PDIL) '
9 Rashtriya Chemica:s & Fertilizers | Profit Profit Profit
(RCF) |

Actions taken by the Govemiment o for turning the ioss-making PSUs into viacle
ventures are as under:

f. The Fertillzers And Chemicals Tiavanco. e Liaited RPNV
To avert immediate cris s, a pian loan of Ra. 1600 Crore has been given o FACT by
sanction letter issued on 21% March, 2018.

Steps for financial restructuring of FACT is also being taken. FACT has submitted a
proposal for its financial restructuring. The proposal inter-alia contains waiver of Gol loan &
interest thereon, one-time compensation for the use of high cost LNG, appraval for sale of its
land and waiver of income tax on profit on sale of fand. In its proposal FACT has also
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submitted to repatriate the Plan joan of Rs. 1000 crore by the money generated by thé sale of
land. Proposal of FACT is under consideration of the Department of Fertilizers,

I Madras Fertilizers Limited (MFL):

In terms of DPE guidelines on streamlining the mechanism for revival ang
restructuring of sick Central Public Sector Enterprises, DOF has approved to engage an
external expert agency which has experience and expertise of the business environment,
operational issues, technology option and financial viability of the sector in which such CPSE
Is working. IFD has concurred in the proposal and the file is under submission. Accordingly,
MFL was asked to initiate process for engagement of an external expert agency. MFL
engaged PDIL as expert agency on 02.06.2016. PDIL has submitted its study report. The

Board of MFL has approved the study report and the same is under consideration in the
Depariment of Fertilizers.

ii.  Projects Development of India Limited (PDIL):

Govt. of India has decided to sold out 100% shareholding in PLIL through cutright sale
to an identified buver discovered through a two-stage auction orocess. Auction #rocess js
under progress. :

Department of Chemicals and Petrochemicals:-

(a) M/s Brahmaputra Cracker & Polymer Limited {BCPL), Assam is a PSU in
Petrochemical Sector under administrative control of the Department which is implementing
Assam Gas Cracket Project, (AGCP). The project was commissioned on 2™ January 2b16
and was dedicated to the nation by the Prime Minister, Shri Narendra Modi on 5% February,
2016 at BCPL Complex, Lepetkata, Dibrugarh. The plant is under stabilization and has
produced about 81,000 MT of polymers during the current financial year 2016-17 {up to 28"

February, 2017). The project is of great economic significance for North Eastern Region
(NER). '

{b) The three Chemical PSUs namely, Hindustan Insecticides Limited (HIL) -

is profit making PSU, Hindustan Organic Chemicals Limited (HOCL) and
Hindustan Fluerocarbons Limited (HFL) are loss making PSUs. Proiit/loss
figures of the three PSUs during the [ast three years are given below:

(Rs. in crore)

' Name of PSU Profit / (Loss)

| 201344 | 201415 T 20156

(). HIL 1.84 | 1.60 | 183

(i) HOCL (176.85). (215.49) (173.91)

(i), HFL (24.82) (3.77) (1111

The action plan for turning the loss making PSUs viz, HOCL and HFL in to viahle
ventures are as follows:

(i) HOCL: A restructuring plan for HOCL ig being prepared taking into account various
issues like assets and liabilities position of HOCL, feasibility of generating adequate funds io
liquidate the liabilities, assessment of long term viability of the company's business and future
operations, strategic importance of the N20O4 plant for ISRO's space programme and
consultations being held in this regard at various levels in the Gowt,
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(i} HFL:  The Govt on 27.10.2016 has given ‘in principle’ approval for si—gic
disinvestment of HFL with the parent company (HOCL) to exit the firm completely.
Time iine for implementing ths strategic disinvesiment s one year from the date of decision,

HOCL, HFL and HIL are commercial organizations and measures necessary for their
promotions and growth are taken by them as per their respective business and operational
requirements. However, their performance is also reviewed by the Department from time to

time and appropriate steps ars taken to improve their physical and financial performance.

Department of Pharmaceutizals:-

In this Department, Karnataka Antibiotics and Pharmaceuticals Limited (KAPL) is the
only PSU which'is profit mezking and Indian Drugs and Pharmaceuticals Limited {IDFL),
Bengali Chemicals and Pharmaceuticals  Limited (BCPL), Rajasthan Drugs and .
Pharmaceuticals Limited (RDPL) & Hindustan Antibiotics Limited (HAL) are sick/loss making.

The Government has decided for closure of IDPL and RDPL and strategic sale of BCPL and
HAL. ' :

(d)
Department of Fertilizer

Yes, Madam. Direct Buonefl Transfe- {of Terliizer subsidy) is g flagship program:e
under implementation in 19 districts. Under the proposed: fertilizer DRT system, 100%
subsidy on various fertilizer grades shall e released o the fertilizer companies instead of the
beneficiaries, on the basis of actual sales made by the retailers to the beneficiaries. Salk of
all subsidised fertilizers to farrers/buyers will be made through Point of Sale (PoS) devices
instailed at each retailer shop and the beneficiaries will be identified through Aadhar Card,
- KCC, Voter Identity Card etc,

No specific funds are required in the DBT Scheme as this is a modification in the
method of payment of subsidy. The funds allocated under the existing subsidy schemes will
be utilized for payment of subsidy under DBT. '

Repartinent of Chemicals ang Petrocheémicals & Depariment of Pharmacsuticals

No Flagship Programmes are being run by these Cepartrments.

vk e e
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GOVERNMENT OF INDIA
MINISTRY OF CHEMICALS AND FERTILIZERS

DEPARTMENT OF FERTILIZERS
' LOK SABHA

UNSTARRED QUESTION NO. 301
TO BE ANSWERED ON 25.11.2014

New Fertilizer Industry
301. SHRI SUNIL KUMAR MONDAL.:
Will the Minister of CHEMICALS AND FERTILIZERS be pleased to state:

{a)  whether the Government proposes to establish new fertilizer industry and
reopen closed fertilizer plants in the country;

(b) if so, the details thereof and new fertfiizer plants that are likely to be
established;

(¢) the time by which new: fertilizer plants/closed plants are likely to be
established/made functional; and:

(d) the details of progress made regarding revamping of closed fertilizer
- plants/units in the country, plants/unit-wise?

ANSWER

MINISTER IN THE MINISTRY OF CHEMICALS & FERTILIZERS
(SHRI ANANTH KUMAR)

(a) to (d): In 2008 Cabinet approved revival of closed unite of FGIL and HFCL
subject to non-recourse to Government funding and to consider write off of GOl Loan
& interest to the extent required. The revival of these closed units would be through
norqinétion route by PSUs and through bidding route by private sector. Sindri, Talcher

and Ramagundam Units of FCIL to be revived on nomination basis. Gorakhpur &

Korba units of FCIL and Durgapur, Haldia, Barauni of HFCL to be revived through
bidding route.

In August, 2011, the Cabinet Committee on Economic Affaire (CCEA) had approved
the Draft Rehabilitation Scheme (DRS) for revival of all the Units of FCIL and HFECL.
DRS envisaged revival of Talcher Unit by the consortium of M/s.Rashtriya Chemical &
Fertilizers Limited (RCF), M/s Coal India Limited (CIL) and M/s Gas Authority of India
Limited (GAIL), revival of Ramagundam Unit by M/s. Engineers India Limited (EIL)

and M/s. National Fertilizers (NFL) Limited and revival of Sindri unit by M/s Steel
Authority of India Limited (SAIL).
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in its meeting held on 9.5.2013, CCEA, inter-alia, approved waiver of
Government of india lean and interest to facilitate FCIL to arrive at positive net worth.
This enabled FCIL to get de-registered from the purview of Board for industrial and

Financial reconstruction (BIFR). Proposal/action plan on revival of HFCL units to be
taken up once revival of FCIL units is on track.

The progress of revival of FCIL units is as under:

Revival of Talcher:

Taicher unit of FCIL to be revived by consortium of PSUs nanﬁely RCF, GAIL, CIL and

FCIL by forming two joint venture companies, namely JV 1 & JV 2 with the foliowing
fime line:

i JV formation through ReC : By 30.11.2014
ii. Financial closure & Zero date . By 1.01.2015
iit. . Commissicring of Project : By 31.12.2018

Revival of Ramagundam:

Ramagundam unit of FCIL to be revived by consortium of PSUs namely NFL,EIL and
FCIL by forming & JV company with the following time line: '

i JV formation 1 By 31.12.2014
ik Award of cuntract to Technology Licensors . By 31.03.2015
iii. Project compistion f : By 30.08.2018

Revival of Sindri

For Sindri unit, SAIL-Sindri Projects Ltd. (SSPL), a wholly owned subsidiary of SAlL,
has been incorporated in November 2011 for the purpcse of revival of Sindri Unit of
FCIL. Out of total land of 6652 acres with FCIL at Sindri, oniy 498 acres (ihe area of
existing fertilizer plant) is encroaohment free contiguous land as against the
requirement of 3247 acres of encroachment free contiguous land required by SAIL for
setting up the proposed facilities. However, no much progress has been made due to
non-availability of around 3000 Acres of contiguous piece of land for the Steel Plant.

In the context of the proposed Jagdishpur-Haidia Pipsline of GAIL, Department of

Fertilizers is exploring the feasibility of fast tracking the revival, of Gorakhpur unit of/

/ FCIL. Revival of Korba unit through bidding is pending.
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GOVERNMENT OF INDIA
MINISTRY OF CHEMICALS & FERTILIZERS
DEPARTMENT OF FERTILIZERS

LOK SABHA

UNSTARRED QUESTION NO. 3498
TO BE ANSWERED ON : 11.08.2015

REVIVAL OF PSUs

3498. SHRI P. K. BWJU:

Will the Minister of CHEMICALS AND FERTILIZERS be pleased to state:

(@) the efforts being made by the Government to revive the sick or loss making Public
Sector Undertakings (PSUs), Sector/Unit — wise;

(b) whether there is any proposal for merger of the companies for making them
profitable;

(c) if so, the details thereof; v

(d) whether it is a fact that the Government has undertaken fresh appraisal of each PSU:
and

(e) if so, the details thereof, PSU-wise?
ANSWER

MINISTER OF STATE IN THE MINISTRY OF CHEMICALS & FERTILIZERS
(SHRI HANSRAJ GANGARAM AHIR) |

(a):  The efforts made by the Government to revive sick or loss making PSUs sector/unit -
wise are as under: '

Fertilizer Public Sector Undertakings (PSUs):

The details of sick/loss making PSUs under Department of Fertilizers which are as
under: :

(i) Brahmaputra Valley Fertilizers Corporation Limited (BVFCL):

Government in May 2015 approved financial restructuring of BVFCL involving
waiver of total cumulative interest on GOl loan and conversion of Gol loans of Rs.
594.71 Crores to interest free loan. Also waiver of loan for Rs. 21.96 Crores taken for
revamp of Namrup | and recognition of capital expenditure of Rs. 79.62 Crores

incurred for revamp of Namrup-lil for calculating the concession rate of urea under
NPS-I1I. This will make net worth of the company positive.
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The Government has also approved ssetting up a new brown field Ammonia-
Urea Plant by phasing out the existing Namrup-Il & Il plants. This will result in the
long term viability of the Company (BVFCL) and also most efficient use of scarce
natural resource i.e. Natural Gas (NG).

()  The Fertiiizers & Chemicals Travancore Limited  (FACT):

FACT, which was a profit making organization, went into losses due to various
feasons beyond the control of the organization. The earlier supports by the
Govemnment of India helped in cleaning up the:balance sheet and staying out of the
purview of Board for industrial and Financia) Reconstructlon (BIFR}. Networth of the
company became negative during 2012-13 and has further deteriorated to a level of -
457 crore by 31-03-2014.

In order fo ensure the revival of FACT ahd help it sustain and grow over the )
years, short term, medium term and long term plans have been identified. Accordingly,

a proposal for the Financial restructurlng of FACT was prepared Meanwhile,
Depariment of Expenditure raised some issues in the matter. Based on discussicns
with Department of Expenditure to resoive these issues, the proposal for financial
restructuring of FACT modified and a revised proposai prepared. At present the
revised proposal has been.circulated for. inter-ministerial consultations on 18. 08. 20 15
and the comments received are being examined,

(i}  Madras Fert! lizers Limited {MFL}):

. MFL started incurring losses in the year 2003-04 and declared Sick in 2009.
Thought the company has earned operating profit in the last two financial years,
however, the net-worth of the company is still negative. To make the net-worth of the

4

company positive a proposal for the financial restructuring of MFL has been prepared

_ which is being proposed o Board for Reconstructlon of Public Sector Enterprises

(BRPS::)

J—

(w) Hmaustan Fertilizer Corporation Limited {HFCL)

The Company was declared sick by.the BIFR in 1892, The Government
declared closure of all units namely Barauni, Haldia and Durgapur of HFCL in 2002,

/ "‘ s Draft Rehabilitation Schemes is under consideration to bring the company out of the

N~ {

_purview of BIFR and to revive the company. Aiso Government on 31.3.2015 approved
rewval of Baraupi unit through bmd.ng route.

Chlemlca!s & Petrochemizal PSUs:

Department of Chemicals & Petrochemical has two sick/loss making PS8Us, The

details of whicih are as under:

{i) Eincustan Crganic chemisac . {(HOCL):
In January, 2014, a consutiant viz. M/s FEDO (FACT Engineering and Design
Organization) was eppointed for conducting a revival study for HOCL. As the FEDC's
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report did not take, into account the present scenario prevailing in the domestic and
international market, crashing crude prices, drastic downfall in the prices of phenol
and acetone, the Board of Directors of HOCL decided to appoint a new consultant | |
(M/s JPS Associgtes) for preparing a fresh revival plan. Since HOCL is registered as.a | :
- sick company with BIFR, the fresh. revival plan for HOCL ‘based on the report of the
.new consultant, will be subm|tted for cons&deration and further decasnon of Bi!-:ﬁmfﬁ the (

next hearmg scheduled on 4.11 2015

e i ) L

(ii) Hmdustan Fiuorocarbons Ltd. (HFL)-

For revival and growth of HFL, the company has adopted the strategy to
develop fluoro-specialty chemicals and switching over from singly product to multi
product facility to reduce dependency on PTFE (Poly Tetra Fluoro Ethylene). A Plan
loan of Rs.  16.80 crore was provided to HFL in 2014-15 for plant refurbishment
schemes and new initiatives. This included Rs. 3.60 Crore for development of
modified PTFE, which has higher profit'margins. in 20156-16, Plan loan provision of

Rs.5 crore has been kept in the Department's budget for the schemes/ projects of
HEL.

Pharmaceqtical PSUs:

-Department of Pharmaceutical has two sick/loss making PSUs namely, India Drugs &
Pharmaceuticals Limited (IDPL)" and Hindustan Antibiotics Limited (HAL). ‘Draft
Rehabilitation Schemes are under consideration to revive the IDPL as well as HAL.

senamiangn Te s L

(b) & (c):  No, Madam. There is no proposal for merger of any of the PSUs,

(d)&(e): The physical and financial petformances of PSUs are reviewed at the
Secretary/Joint Secretary level in performance review meeting held with the PSUs from time
to time. Performance of the PSUs are also assessed and reviewed on yearly basis during
Memorandum of Understanding (MoU) negotiation meetings by the Task Force appointed

by Department of Public Enterprises. The above appraisal and monitoring mechanism is an
ongoing process.
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: GOVERNMENT OF INDIA
MINISTRY OF CHEMICALS & FERTILIZERS
DEPARTMENT OF FERTILIZERS

@

LOK SABHA
STARRED QUESTION NO. 32* TO BE ANSWERED ON: 05.02.2019

SICK FERTILIZER PLANTS

32* DR. BANSHILAL MAHATO:

Will the Minister of CHEMICALS AND FERTILIZERS be pleased to state?

(2) the details of the closed/ sick fertilizer pl ants in the country along WIth the
reasons therefor;

(b)  whether the Government proposes to re-start these plants;
(c) if so, the steps taken by the Government in this regard:

(d)  whether the fertilizer plant of Fertilizer Corporation of India Ltd. (FCIL) situated

at Korba, Chhattisgarh has been included in the revival programme of closed/
sick plants and if so, the details thereof: and

(e) the details of the modernization programmes proposed for public sector
fertilizer plants?

- ANSWER

MINISTER OF CHEMICALS & FERTILIZERS AND STATISTICS & PROGRAMME
IMPLEMENTATION

(SHRI D. V. SADANANDA GOWDA)

(@) to (e): A Statement is laid on the Table of the House.
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STATEMENT REFERRED TO IN REPLY TO PART (a) to (e) OF THE LOK-.

SABHA STARRED QUESTION NO. 32* FOR REPLY ON 05.02,2019 «

REGARDING “SICK FERTILIZER PLLANTS”,

(a): There are nine (9 Public Sector Undertakings (PSUs) under this
Department, out of which two PSUs namely the Fertiizer & Chemicals
Travancore Lid (FACT) and Madras Fertilizers Ltq (MFL)} are sick. No Fertiizer
P8U is lying closed. However, in 2002, ‘Government of India (Gol) decided to
close operations of five uni's of FCIL located at -Si_'ndri (Jharkhand), Taichar
(Gdisha), Ramagundam (Telangana), Gorakhpur (Uttar Pradesh) & Korba
(Chhattisgarh) and 3 Units of HFCL located at Barauni {Bihar), Durgapur &
Haldia (West Bengai) as these units had been consistently incurring losses due
to a variety of reasons. Reasons for sickness of FACT were closure of Urea
plant, previous policy implications and reduction in capacities over the years
while reasons for sickness of MFL were previous policy implications and
dependency on high cost Naphtha for production,

(o) & (¢): To strengthen the financial position of sick PSUs i.e. FACT & MF]
efforts are being made to monetize their surplus lan(j‘:__Egjih_e_[,_p[gp_g_§§j§ for

_financial restructuring of both the PSUs are_also under consideration. Proposal’

. for sale of 481.790 acres of FACT land to Government of Kerala & 70 acres of

- MFL land to Chennai Petroleum Coarporation  Ltd (CPCL) are under

“consideration.

Out of eight closed units of FCIL/ HFCL, Government of India has
decided at present to revive five units namely Sindri (Jharkhand), Talchar
(Odisha), Ramagundam (Telangana), Gorakhpur (Uttar Pradesh) of FCIL and
Barauni (Bihar) unit of HFCL. Steps taken 10 re-start the closed units are as
follows:

(i) Hindustan Urvarak & Rasayan Ltd (HURL): Gorakhpur, Sindri and Barauni
units are being revived through nomination route by forming Jeint Venture

of nominated Public Sector Undertakings namely, National Thermal Power

Corporation, Coal India Limited, Indian Oil Corporation Limited and
Fertilizer Corporation India Limited/Mindustan Fertilizer Carporation
Limited for sefting up gas based fertilizer plants of 1.27 MMTPA cap'acity
each. A Joint Venture company named Hindustan Urvarak &Rasayan
)" Limited (HURL) has been formed. The construction of the plants ar

underway.

(i} Ramagundam Fertilizer & Chemicals Ltd (RFCL): Ramagundam unit is
being revived through nomination route by forming JV of nominated PSUs
namely National Fertilizer Ltg (NFL), Engineers India Ltd (ElL) and FCIL
for setting up a gas based fertilizer plants of 1.27 MMTPA capacity. A
Joint Venture Company named Ramagundam Fertilizer & Chemicals Ltd

\ has been formed. The construction of this plant is expected to be
completed shortly. 7 ?

)
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(i) ~ Talcher Fertilizer Ltd (TFL): Talcher unit is being revived through
nomination route by forming JV of nominated PSUs namely Gas Authority
of india Ltd (GAIL), Rashtriya Chemicals & Fertillzers Ltd (RCF), Coal
India Ltd (CIL) and FCIL for setting Up a coal gasification based fertiiizar
plants of 1.27 MMTPA capacity. A Joint Venture company named Talcher

Fertilizer Ltd (TFL) has been formed. Construction activities have started
at the plant site.

(iv}  Decision on revi\fal of Korba, Haldia & Durgapur units would be taken
after viewing the progress of revival of above mentioned unijts of

FCIL/HFCL, based on the assessment of demand-supply gap of urea in
the country. '

(d): Already answered under (b) & (¢) (iv) above.

(e):  With the objective of promoting energy efficiency, Department of Fertilizers
notified New Urea Policy (NUP)-2015 on 25t May, 2015 and effective from 1
June, 2015. On the basis of actual enargy consumption norms, the 25 urea units
had been divided into three groups and the preset energy horms fixed during
earlier policies had been revised for financial years 2015-16, 2016-17 and 201 7-
18. Further, the urea units were given target energy consumption norms for
2018-18 (extended tlll 1%* April, 2020 for 14 urea units). Itis reported that most of

the urea manufacturing units have adopted/are adopting the latest technology for
improving their energy efficiency,

Rk R dehde k ko
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GOVERNMENT OF INDIA
MINISTRY OF CHEMICALS & FERTILIZERS
DEPARTMENT OF FERTILIZERS

LOK SABHA

UNSTARRED QUESTION NO. 508
TO BE ANSWERED ON 19.12.2017

Urea Investment Policy

508 SHRIB.V. NAIK:

Wi!l the Minister of CHEMICALS AND FERTILIZERS be pleased to state:

(@)  the aims and objectives of the new Urea Investment Policy;
(b)  whether it is a fact that only private players are being invited to set up urea
piants under the above policy and if so, the details thereof;

(c)  whether the Government proposes to increase the production capacity of
urea in Central PSUs and if so; the details thersof, and

(d)  the demand and supply of urea in the country during the last three years and
the current year, year and Stage-wise?
ANSWER
MINISTER OF STATE (INDEPENDENT CHARGE) FOR THE MINISTRY OF

PLANNING AND MINISTER OF STATE IN THE MINISTRY OF CHEMICALS &
FERTILIZERS

(RAO INDERJIT SINGH)

e

(@) :  With the objective to facilitate fresh investrent in urea sector and to make

India self-sufficient in urea sector, the Government of India has notified the New

Investment Policy (NIP) ~ 2012 on 2™ January, 2013 and its amendment on 7%
QOctober, 2014.

(b): No, Madam. Under the provisions of NIP-2012 and its amendmeri thereof,

any interested company, i.e.. Public/Private/Cooperatives can establish ures plant
in the country,

(c): To increase the production of fertilizers by Central PSUs, Government has
decided to revive closed unis namely Gorakhpur. Sindri, Talcher and Ramagundarm
units of (FGIL) and Barauni unit of Hindustan Fertilizer Corporation Limited (HFGL)
through ‘Nomination Route’ by nominating Ceniral Public Sector Undertakings
(CPSU). Each of these units are being revived by setting up new Ammonia-Urea
Plant having production capacity of 1.27 Million Metric Tonne per annum.
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in addition to above, the Govemment has also decided to mstaH a new Urea

plant of 8.646 Lakh Metnc Ton (LMT) per annum in the ex:stlng premises of
Brahmaputra Valley Fertmzer Corporatlon Limited (BVFCL) which  will
subsequently rep!ace* the existing Namiup i (Cdoacl*y 2.40 LMT) and Namrup i
(Capacity 2.70 LMT) units.

{dy; The requi.ément availability and saleé of Urea in the country during the last
three years i.e. 2014-15 to 2016-17 and current year l.e. 2017-18 (upto November,
2017) and state-wise Is placed at Annexure -l
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fo 201718 (UPTO NOVEMBER 2017)

| Cumulative Requirement, Availability and Sales of UREA during the vear 2044- 15

Staies Year - Urea !
ki Requirement | Availahility | Sales

Andaman & Nicobar 2014-15 1.00 0.60 0.60
Andaman & Nicobar 2015-16 1.00 0.A0 DA
Andaman & Nicobar 2016-17 0.83 1.00 1.00
“Andaman & Nicobar 2017-18 : 0.49 0.00 ___QQ_G_
Andhra Pradesh 2014-15 g 1827.00 1654.35 | 1806.8
Andhra Pradesh 2015-16 : 1735.00 1621.06 | 1546.82
Andhra Pradesh 2016-17 1503.36 1556.54 1438.08 :
Andhra Pradesh 2017-18 980.00 957.33 851.70 |
Arunachal Pradesh 2014-15 2.34 0.46 0.46 '
Arunachal Pradesh 2015-16 1.93 0.00 : 0.00°
Arunachal Pradesh 2016-17 0.40 | 0.00 (.00
Arunachal Pradesh 2017-18 213 0.00 0.00 |
Assam 2014-15. 315.00 i 318.67 316.19 |
Assam 2015-16 330.00 393.18 | 390.94 |
Assam 2016-17 310.00 ; 2T 318.26 |
Assam 2017-18 198.75 | 236.44 221.21 !
Bihar 2014-15 1900.00 1942.90 1940.40 !
| Bihar 2015-16 | 1925.00 2383.51 2358.21 !
| Bihar | 201617 | 1950.00{ 201548 | 197749 |
Bihar 2017-18 1390.00 1276.99 | 1195.26 |
Chandigarh 2014-15 0.00 0.00 0.00
Chandigarh 2015-16 | 0.00 0.00 : 0.00
Chandigarh 2018-17 0.00 0.00 0.00
Chandigarh 2017-18 i 0.00 0.00 0.00
Chattisgarh 2014-15 675.00 632.00 '  627.82
Chattisgarh 2015-16 | 675.00 874431 845.01
Chattisgarh 2016-17 ; 508.84 692.54 | 549.63
Chattisgarh i 54250 | 52339 457.06 |
Dadra & Nagar Haveli 201416 - . 1.04 | 1.27 1.25
Dadra & Nagar Haveli 2015-16 : 1.05 1.071 | 1.00 :
Dadra & Nagar Haveli | 2016-17 . 1.01 0. 6? 0.67
Dadra & Nagar Haveli 2017-18 | 1.09 0.60 = 0.57
Daman & Diu 2014-15 - 0.28 | 0.28 0.28
Daman & Diu 2015-16 0.53 | 045 . 0.15
Daman & Diu 2018-17 0.53, 0,32 ; 0.3
Daman & Diu 2017-18 0.40 | 0.02 0.02
Delhi 201445 8000 T 909 Te.08
Delhi | 2015-16 920 1979 _ 10.79
Delhi [ 2018-17 ) 9.00 , w, AdB : 13.28

| Delhi 2017-18 . 720 ; == 1 75 708

| GOA 2014-15 : 4.82 L_H_ “Abll T b

| GOA 2015-16 ' 4.82 3.64 | 3,684
GOA 2018-17 ; 4.00 a3 | 3.32
GOA 2017-18 . 2.75 1.66 . 1.66

' Gujarat 2014-15 i 2200.00 2274.84 | 2269.56

| Gujarat 2015-16 : 2050.00 2131.06 210376
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Guiarat 2018-17 | 1850.00 | 2077.17 | 2054.96
Gujarat 2017-18 | 1340.00 | 1657.83; 1473.06
Harayana - 2014-15 1860.00 2005.03 2001.75
Harayana 2015-16 1880.00 2168.57 | 211275
Harayana 2016-17 1800.00 203259 | 1962.08
Haravana 2017-18 - 1250.00 1389.87 | '1302.88
Himachal Pradesh 2014-18 70.00 67.43 67.36
Himachal Pradesh 2015-16 71.00 73.31 73.08
Himachal Pradesh 201617 58.00 62,74 62.47 |
Himachal Pradesh 2017-18 41,50 42.70 42.43 |
JEK 2014-15 138.00 118.70 1156.93
JE&K 2015-16 132.17 158.65 154.84
JEK 20186-17 129.01 130.38 128,78 .
J&K 2017-18 69.58 83.43 73,00 |
Jharkhand 2014-15 225.00 180,17 180.17
Jharkhand 2015-16 - '~ 225.00 239.31 235.05 |
Jharkhand . 2016-17 240.00 223.00 218.53
Jharkhand 2017-18 195.00 180.22 161.18
Karnataka 2014-15 1400.00 1542.23 1532.42
Karnataka 2015-16 1370.75 1837.75 1461.47
Karnataka 2016-17 1243.00 1376.21 1298.33
Karnataka 2017-18 1000.00 1061.86 985,61
Kerala 2014-15 170.00 136.80 135.80
Kerala 201516 166.00 146.04 140.78
Kerala 2016-17 86.70 120.80 114.48,
Kerala 201718 73.00 106.04 103.39°
Lakshadweep 201415 0.00 0.00 0.00
Lakshadweep 2015-16 0.Co 0.00 0.00
Lakshadweep 2016-17 0.00 0.00 6.00
Lakshadweep 2017-18 0.00 0.00 0.00 |-
Madhya Pradesh 2014-15 2000.00 2072.97 2070.35
Mddhya Pradash 2015-18 2800.00 2483.66 | 2387.13
Madhya Pradesh 2016-17 2200.00 2430.60 | 224840
Madhya Pradesh 2017-18 1550.00 1702.78 |  1604.33 -
Maharashtra 201415 2650.00 2677.51 | 256796
Maharashtra 2015-16 2700.00 2401.21 | 2359.51
Maharashira 2016-17 2456.35 2667.28 2490.92
Maharashtra 2017-18 1895.00 1829.40 | 1695.46
Manipur 2014-15 29.00 22.94 2294
Manipur 2015-18 : 33.00 19.35 19.35 |
Manipur 2016-17 ' 20.00 17.08 17.08 |
Manipur 2017-18 20.00 20.42 20.41 |
Megalaya 2014-15 3.35 6.02 6.02
Megalaya _ 2015-16 3.35 172 1.72
Megalaya 2016-17 0.00 0.00 0.00
Megalaya 2017-18 0.00 Q.00 2.00
Mizoram 2014-15 9.00 .75 3.75
Mizaram 2015-186 873 3.50 3.50
Mizoram 2016-17 4.54 4.58 458
Mizoram 2017-18 6:18 3.20 3.20
Nagaland 201415 1.74 0.64 D.64
Nagaland 2015-18 i 1.82 0.54 0.54 |
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. Nagaland 2016-17 1.91 041  04i.
1. Nagaland 2017-18 __0.35 0.20 0.20 ¢
' Orissa | 2014-15 60000 |  5063a! 5p400
Orissa 2015-16 660.00 609.68 | 587.15
Orissa 2016-17 600.00 503.84 492,82
QOrissa 2017-18 ! 430.50 457.80 | 43207 :
Pondicherry 2014-15 f 22.00 14.95 14,05 .
Pondicherry 2015-16 : 22.00 13.27 13.27 |
Pondicherry 2016-17 . | 18.00 10.50 10.50 |
Pondicherry 2017-18 i 9.70 6.16 6.16
Punjab 2014-15 2480.00 2735.30. 2734.22
Punjab 2015-16 __2650.00 3152.24 | 3085.70
Punjab 2016-17 . 2450.00 2713.64 | 2610.29
Punjab 2017-18 '~ 2080.00 2172.61 | 1988.67
Rajasthan 2014-15 . 1850.00 1848.85 | 1846.61 '
Rajasthan 2015-16 1925.00 2095.64 | 2077.11 -
Rajasthan 2016-17 _1790.00 | 2057.67 | 1994.83 :
Rajasthan 2017-18 | 123500 |  1058.33 | 98B.91 |
Sikkim 2014-15 0.00 0.00 0.00 !
Sikkim | 2015-16 ; 0.00 0.00 0.00
Sikkim | 2016-17 0.00 0.00 0.00
Sikkim 2017-18 0.00 0.00 0.00
Tamil Nadu 2014-15 [ 1000.00 990.32 | 989.64
Tamil Nadu 2015-16 j 1050.00 1140.78 |  1117.38
Tamil Nadu 2016-17 .- 868.30 806.79 | 793.63 |
Tamil Nadu | 2017-18 660.00 575.59 | 556.44
Telangana 2014-15 1423.00 1246.70 | 1236.15 |
Telangana 2015-16 1429.00 1334.78 | 1256.44. |
Telangana 2016-17 1390.00 | " 1674.67 | 1549.09
Telangana 2017-18 1000.00 | 1001.27 |  904.15 .
Tripura 2014-15 35.00 21.80 21.80
Tripura 2015-16 35.00 25.74 23.52
Tripura 2016-17 25.50 30711 2877
Tripura - 2017-18 30.30 12.42 - 1242 °
Uttar Pradesh 2014-15 6200.00 6313.85 | 6253.57
Uttar Pradesh 2015-16 '5947.00 6013.29 | 5798.64 .
Uttar Pradesh 2016-17 5850.00 5800.68 | 5496.32 |
Uttar Pradesh | 2017-18 3550.00 4024.05 | 3768.61
| Uttaranchal 2014-15 250.00 ! 281.71 |  279.85
| Uttaranchal 2015-16 245.00 371.50 | 360.42
| Uttaranchal 2018-17 235.00: 35842 353.67
Uttaranchal | 2017-18 155001  P2a73\ | 21864
West Bengal 2014-15 ; 1320.00 | i313.10; 1312.08
West Bengal 2015-16 : 1264.90 1486.81 | 1438.00
| West Bengal 2016-17 1216.00 | 1304.03 | 1273.13 .
West Bengal 2017-18 725.00 699.14 658.97
All India 201415 30670.57 | 31042.07 | 30873.89
All India 201516 31335.25 | 32890.57 | 31968.05
All Indiz 2016-17 . 28909.27 | 30907.63 | 20607.12
U All India | 2047-18 | 2045140 21211.93 ] 19733.58
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GOVERNMENT OF INDIA
MINISTRY OF -CHEMICALS AND FERTILIZERS
DEPARTMENT OF CHEMICALS AND PETROCHEMICALS

; LOK SABHA
UNSTARRED QUESTION NO. 1264
TO BE ANSWERED ON 18.12.2018

Revenue from Fertilizer Plants

wedrkk

1264. SHRI SIRAJUDDIN AJMAL:
Will the Minister of CHEMICALS AND FERTILIZERS be pleased to state:

(a) Whether the Government proposes to collect revenue by auct'oning of various

equipment etc. of closed chemlcal and fertilizer plants under the Ministry and if so, the
details thereof;

(b) whether the Government proposes to revive/reopen the said units/plants which are lying
sick/closed; .

(c) if so, the action/steps taken so far and the time by which these plants are likely to be
revived/made functional; and

(d) the other steps taken/being taken by the Government to provide feedstock for chemical

and fertilizer plants and also to increase the production of chemicals in the !
country,state/UT-wise?

ANSWER

MINISTER OF STATE INDEPENDENT CHARGE: OF THE MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(RAO INDERJIT SINGH)

(a)) CCEA approved on 9.5.2013 and the Cabinet approved on 13.7.2016 sale of
unusable/scrap items of closed fertilizer plants of The Fertilizer Corporation of India Ltd (FCIL)
with the assistance of Metal Scrap Trade Corporation (MSTC) and Project and Development
India Limited (PDIL) and the sale proceeds shall be used by FCIL and Hindustan Fertilizer

Corporation Ltd (HFCL) for settlement of their liabilities and utilize surplus fund for their
administrative liabilities.

e Similarly, CCEA approved on 25.05.2016 and the Cabinet approved on 13.7.2016 for
sale of unusable/scrap items of closed fertilizer plants of Hindustan Fertilizer Corporation Ltd
(HFCL) with the assistance of Metal Scrap Trade Corporation (MSTC) and Project and
Development India Limited (PDIL) and the sale proceeds shall be used by FCIL and HFCL for
settlement of their liabilities and utilize surplus fund for their administrative liabilities.

e - Union Cabinet in its meeting held on 28.12.2018, decided for the closure of Indian
Drugs and Pharmaceuticals Ltd. (IDPL) & its subsidiaries and Rajasthan Drugs and
Pharmaceuticals Ltd. (RDPL) and strategic disinvestment of Hindustan Antibiotics Limited

1
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from proceeds of saie of their surplus land to Government of agencies. The follow up,
includes selling/auctioning of equipment, ' ' -

!

s There are three chemica; PSUs under the Debartment of Chemicals & Petrochemicals
viz. Hindustan Organic Chemicals Ltd. (HOCL), Hindustan Fluorocarbons L tg. (HFL: &
subsidiary company of HOCL) and HiL (India) Ltd. (HIL). As on date, none of these three
PSUs has been closed down. Fowever, as per the restructuring plan of HOCL approved by
the Government on 17.05.2017, all plant operations at Rasayani unit of HOCL has been
closed down excent N204 plant which has been transferred to the Department of Space /
[SRO along with 25 acres of lanc and eripioyses associated with the alant, '

. Finarcial implication of %“IOCL’s_restruoturing plan is Rs.1008.67 crore (cash) which s
o be met partly from sale of 442 acres HOCL fand at Rasayani to Bharat Petroleum
Gorporation Lid. (BPCL) and the balance through bridge loan from the Govt. The funds are to
be used to liquidate the various liabilities of the Company, including payment of outstanding

assets of Rasayani unit,

D) &{c): _Government_has de cé_cl.emgiﬁt.@_*@.viye_.ﬂlg_,_f_@_.{_t_pj.o_s:ed_.._f.t_a:rti_li,zer Units of ECIL ang
one closed fertilizer plant of H,EC.L..,thr_o.ugh, joint ventures of Tominated PSU§A__,namer
Ramagundam Unit of _I_-"C[L_:__by__f_fn_gi_r]_s;g[_g India Litd (EIL) & National Fertilizer Lid (NFL);
Talcher Unit by Rashtriya Chemicals & Fertilizers Lid (RCF}, The GAIL (India) Ltd {GAIL) & ;

Coal India Lid (CiL); Sindri and Gorakhpur Units of FGIL & Barauni unit of HFCL by National j

Thermal Power Corporation Lid‘(NTP‘Q“), Ceal India Ltd (CiL) & Indian Oif Corporation Ltg I!
(I0CL). FCIL/HFCL are the SV partnerin these JVs with 1% equity in lieu of the land & E
infrastructure being provided by FCIL and HFCL. Three joint venture companies have been |

formed for revival of the 5 closed fertiiizer units namely, Ramagundam Fertilizers & Chemicals |

“Limited(RFCL) for Ramagundam dnit, Talcher Fertilizers Limited (TFL) for Tacher Unit and;

Hindustan Urvarak & Rasayan Limited (HURL) for reviving Barauni, Sindrj & Gorakhpur Units.

Revival activities are in progress at all the project sites. The Urea Plant at Ramagundam is;I
i

likely to be commissioned in by June,2010; Barauni, Sindri & Gorakhpur Plants are ikely to
be commissicned in by 2021 and Talsher Plant js likely to be commissioned in 2022,

e Present status of implementation of the restructiring plan of HOGL undar

administrative control of Department of Chemic_:al and Petrochemicai is as follows:

N All plants of Rasayani unit except N204 plant have been closed down.

(i} N204 plant has bees transferred fo ISRO along with 20 acres land and 131
employees associated with tie plant, '

(ifi) Out of 442 acres land at Rasayani to be sold to BPCL, sale transaction for 251
acres have been completed,
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(v Approval of the Government for sale of additional 242 acres (+/- 10%) land at

Rasayani to BPCL and for lease transfer of 1000 sq m land at Kharghar, Navi Mumbai,
to NALCO has been accorded.

v All the 10 Nestle flats (Mumbai), closed down plants and utility blocks have been
successfully e-auctioned through MSTC Ltd.. :

(vi) All the non-regular employees and about 313 regular employees of Rasayani
unit have been separated through VRS/VSS.While 6 VRS optees are being
temporarily retained for implementing the restructuring plan and 7 employees are being

retained as skeletal staff for HOCL's corporate office, 23 employees who did not opt for
VRS have been transferred to the company’s Kochi unit,

(viy  Liability relating to redemption of Govt. guaranteed bonds of Rs.250 crore has
been fully settled:by HOCL from the Gol bridge loan.

After implementation of the restructuring plan, the Phenol/Acetone plant at Kochi unit of
HOCL resumed regular operations from July, 2017 and has been operating regularly since
then with positive contribution. This has enabled HOCL to earn net profit of about Rs.24

crore (Prov.) from Kochi unit operations during the current FY 2018-19 (up to September,
2018). '

(d): The Chemical sector is de-licensed. 100% FDI is permissible in the chemical sector.
The entrepreneurs are setting up units in the private sector based on techno economic
feasibility, demand and supply scenario and cost of feedstock/raw materials etc. Government
has taken various steps to enhance the investment including rationalization of custom duty an

the feedstock/building blocks for having synergy in the complete value chain for boosting the
Chemical sector and competiveness of the industry in the country. In addition, various

- seminars/workshops Event are held for facilitating exchange of technology, ideas, innovations
© for growth in the chemical sector.

° Department of Fertilizers regularly takes up the matter with the Ministry of Petroleum &

Natural Gas/Ministry of Coal regarding issue of feedstock, i.e Natural Gas/Coal, as and when
required. '
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GOVERNMENT OF INDIA
MINISTRY OF CHEMICALS AND FERTILIZERS
DEPARTMENT OF FERTILIZERS
LOK SABHA
STARRED QUESTION NO. 3* TO BE ANSWERED ON : 24.02.2015
SUBSIDY ON FERTILIZES

SHRIMATI RANJEET RANJAN:
SHRI KRUPAL BALAJI TUMANE:

Wil the Minister of CHEMICALS AND FERTILIZERS be pleaséd to state:

the subsidy on various fertilizers provided during each of the last three ye'ars
and the current year, State/UT and fertilizers wise;

whether the poor and marginal farmers are unable o reap the benefit of the
fertilizer subsidy;

If so, the reaction of the Government thereon;
¢
whether the Govemment proposes to provide fertilizer subsidy directly to

farmers through their bank account on the fines of Direct Benefit Transfer (DBT)
scheme; and

if s0, the details thereof including the present status of the proposal and the
number of farmers likely to be benefited under the scheme?

ANSWER

MINISTER OF CHEMICALS AND FERTILIZERS

(SHRI ANANTH KUMAR)

(a) to (e): A statement is laid on the Table of the House.
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STAEMENT REFERRED TO IN REPLY TO PARTS (a) TO (e) OF THE LOK SABHA
STARRED QUESTION NO.3* TO BE ANSWERED ON 24.02.2015, REGARDING
SUBSIDY ON FERTILIZERS TABLED BY SHRIMATI RANJEET RANJAN AND
SHRI KRUPAL BALAJI TUMANE,

(a):  The details of fertilizer subsidy (broduct-wise) given during the last three years
and current year are in table below. State-wise subsidy paid figures are not available
as the subsidies are released to fertilizers companies, However, company-wise
details of fertilizer subsidy paid is given in Annexure ‘A1 to A6,

{Rupees in crores)

Year B Urea . P&K Fertilizers
2011-12 - 37760.44 36809.41
2012-13 40016.00 - ' 30576.10
2013-14 . 41853.30 29426.86
2014-15 (Upto Jan 15) 49158.30 19324.15

|

(b) & (c): Subsidy on Urea and 22 grades of Phosphatic_& Potassic (P&K),

Fertilizers is passed on to fa'mers through fertilizer companies in the form of lower
MRP, which is much below the actual cost. While Urea is provided at Government
fixed price of Rs.5360/- MT (excluding taxes), the P & K fertilizers are provided to

farmers at subsidized prices based on the nutrient content on each grade of P&K-

fertilizer. The fertilizer companies are required to clearly print the MRP on each
fertilizer bag. Any sale above the printed MRP is punishable under the Essential
Commuodities {EC) Act. In order to check whether the prices fixed by the fertilizer
companies are reasonable, the companies are required to submit cost data of their
fertilizer products so that the Government can ensure that the subsidy has been

passed on to the farmers. Thus all the farmers are benefitted from the grant of subsidy
on fertilizers. '

(d} & (e): At present, the proposai the Direct Senafr Transter (D37 in fertilizers is
under consideration.

RAERw K
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Annexure roferred to i reply 1o Lok Sabha Starred Q.No*3 for angwer on 24022015
Annexure- A
Sector wise / Company-wise Subsidy released for Indigenous Urea, Imported P&K Fertitizers and
Indigenous P&K Fertilizers during 2014-12 to 2014-15 {Upto Jan 15 )
'J {Rupees in Crores)
FIRAREIAL YEAR
Sl No. {Sector COMPANY NAME ot ozt soron 201 ::f{{;;pm
] Fublic Ferlizers and Charmicals Travancora Lid T30 EEEREN 775D TITET
FOEhE (el ; T874.0% GE3.TE 78405 g7
2 Madras Fenllicers Lig
3 |Pubic 180320 1559.29 155293 1545.78
National Fertilizers Ltd
4 |Public ; 4514,98 451576 5754,32 £336.35
Rashiriya Chemicals & Ferlillsers Lt
§__[Pablic I 186226 TR 2708.64 303826
L6 |pubie |B:ehmaguira vley Fertizers & GemLgs, __ § 174,28 170,34 15988 212,74
Ll Towlpubliosector | utsedy | torsuss | toreraz | taeraar
E _ 7 _fLo-op. ..:l!nd_!'_a_r!_Fa_"_rle_r_s__FEFE?LQQQP.@.ra‘ive_.%t_d- [ 119188 | 1024125 | 998453 10842.20
Q_B Co-op. i[Krishak Bharti Co-operative Ltd. 362,53 1194.37 1604.09 2522.69
N 'r Total - Co-op. 1215441 | 1143562 | 11588.62 13368.89 ¢
8 Pt iChambaI Fartilizer & Chemicas Ltd, 229157 2445.49 3666.47 444147
i 10 Pvt. :Coromandei international Ltd. 395572 3234,95 3099.82 238593
i 11 |t Deepak Fertilizers & Petrochsmicals Corp 281.03 248.25 436.94 70.53
12 |Pvt Buirat Narmada Valley fertilizers Co. Lid, 1134.58 1119.44 1321.42 133531
13 Pl Indian Potash Limited 7701.05 5040.71 5319.50 2057 .45 .
|14 |Pvi._ INagarjuna Fertiizer & Chemicals | 1560.00 1461.36 1870.58 106095 ’ |
115 [Pt Paradeep Phosphate Lid. 1791.91 1845.18 2105.98 1369.28 |
_18__Pw. _|Shriram Fettiizer & Chemicals__ | 36601 38023 | 62172 66043 _|
17 3PIC 2165.14 1477.96 791.90 1615.80 |
18 [P, ITata Chemicals Lid {(HLL} 2189.84 1806.26 2342.37 252751 |
19 Pvt.  [Tungbhadra Chemicals & Fertilizer Ltd. 411 | 0.0 0.00 000
E 20 1Pt Zuari Agro Chemicals Lid. 3078.69 2919.45 2782.14 2670.87
Lo pal e | g 1,56 0.00 000
| 22wt HPM Fertilizers_ 0.00 17.63 1.40 26.15
23 Pvt._ |Mosaic India Pvt. Ltd. 733.77 338.91 625.38 404.71
24 _lpwt. |INDO GULF e e 79827 80542 1884.79 1501.03
25 Pvt. _ __Duncanindia Ltd. 157 0.00 0.00 0.00
26 1IF'\.fl. __ |Manglare Chemicals & Fertiligsers Lid, 183073 i583.85 1708.93 1666.00
27 Pvt . Rellstndialtd L2585 000 0.00 0.00
28 !Pvt. Foliagg Crop. Solutions Pvt. Ltd. 1.73 0.00 0.00 0.00 _
29 Pt Green Star Fertilizers Lid. 845,33 749,82 313,01 345.53
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i
30 Pt KPR Fertilizers Lid. 81.96 i 151.99 52.98 ___boo ;
3 vt [Toepeer Pvt. Lid, 1.48 0.00 (.00 0.00 ,
32 Pt SUNFERT 0.00 L 4.24 87.73 _ 11885 JI
i
______ 33 [Pt [TRANS AGRO - 0.00- i B3z 0.67 12240
_34 Pt HINDALCO IND LTD 355.77 303.8% 351.66 22363 '
| 35 Pyt _ Wribheo Shyam Ferilizers Lid. 452,42 - 4 "__Gj{,_q_z 509,91 o weaaz '
36 Pt Kanpur Fertilizers Chemicals Lid. o.0g 0.60 202,36 1394.63
Pyt Agrigeld Orgasis 0.00 0.00 4.90 25.85 l
) !
L3P JBSPUNITS 1861.63 1804.38 | - 1848.22 91289 |
; i
Total Pyt. 38415.86 28264.02 | 31951.69 2881793
38 [Pt Pre-Oct 2000 73.58 §2.88 0.00 .00
39 IPvt. Freight : 0.00 0.00 .00 0.00
40 |Pvt, Intt, On SBA 0.0¢ 0.00 19.13 0.24
|41 vt Jloss on Bonds 29440 1 000 0.00 L0
Grand Tota; E705483 | 535764 | 55026.86 5505246
Annexure -1 B
Sector Wisc / Company-wise Subsidy released
(Rupees in Crores)
PLIL - I T
Sl Ne. [Sector COMPANY NAME - D PEK ND UREA
P P& TOTAL
Fulilic Ferlllizers and Chemmicals [ravancore Lid 733 1119.68 0.00 11230
1 . . .
, [pudic [T 0.00 1477.22 196.63 167405 |
3‘ Public Wadras Fertilisers Lid .00 35.18 768,74 1803.80
4, |Public 10.94 .60 4504.05 451499
National Fertilizers Ltd. e
5 [Public  [resTiya Chemicais & Ferliicers Ha 263.56 657,66 941,04 1862.26 |
g (Public 0.00 0.00 " 178.28 17828 |
Brahmaputira_Vailey Fertlizers & Cem Lid, - e
277.83 3289.72 7588.94 11156.49 :
Tota! Public Sector i
7 [Co-op. 2104.61 6293.53 2793.74 11191.88 !
: Indian Farmers Fertifser Cooparative Lid. e
& [Co-op { 370.78 0.00 591.75 96253 |
Krishak Bharli Co-operative Lid. o
Total Go-op. 2475.89 6293.53 3885.49 1215441
s P . T | 7e0.68 0.00 144089 | 222457 |
Chambe! Ferfilizer & Chemicals I-tc. .
jo PVt 535.52 3420.20 0.00 3855.72
Goromands! [nternational Lid. T
4 Pt 65.93 195.10 .00 261.03
Deepak Fertlizers & Pelrochemica's Corp L
i2 P, .02 256.28 B78.30 1134.58
Guirat Narmada Valley fertilizers Co, Lid, _
13 [Pt 7687.62 1342 0.00 7701.05
Indian Potash Limited
14 [PVt 813.92 0.00 785.08 1599.00
Nagarjuna Fertilizer & Chemicals e e e e
15' Pvt. 353.24 1438.67 0.60 1791.91
Paradeep Phosphate Lid. o
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vaL iShnram Fertilizer & Chemicals 78.54 1 0.00 27747 ‘ 35601 |
) ST T T s l 6.00 2164.66 l 216514 '—""I
““““ e T T 533.30 1043.28 643.26 '2"1%‘9._83_"[
Tata Chemicals | Ltd{HLL) . _ I
' 411 . l ~ 4.1
Tungbhadra Chemicals & Ferfilizer Ld.
1396.19 901.29 781.21 307869
Zuarl Agro Chemicalsttd. L el
' 0.00 l k 0.00 0.00
T 0.00 \ 0.00 T Y
_____ o SR
: 733.77 73377
i it ]’____l
Dyt 717.68 .
| .l H
24 \ INDO GULF, 1 l l |
__INDOGULF e e |
. l \ 0.00 |
Duncan India Ltd, o e s
337.88 17002 | 483073

2.55 0.00

1.73 0.00

\
B
l 0.00
l .
|

'i_....._....___ L e e g (
Kg_pur Fertilizers. Ghemigals Lid. _P

Iagrigold Crgasis ...

0.00

ssponts b A R
Total F'Vf 413818.70 l 1028647 0310.69 43415.86

~ 0.00 \ 73.58 0.00 73.58 \

Pre-Oct 2000 |

| 0.00 0.00 0.00 0.00 l

| Special Freight .. Jr R

il .00 0.00 0.00 0.00 |
intt C_)n_§BA _________

i — — \ 50

........................ _T 16574.92 l 20237.49

e

20285.42 \ 5709483 |
i

284,49 l 0.00 T 20449

Annexure -1 C
Sactar Wise | Company-wise Subsldy released
{Rupees In Crores)

e

]'—( ;OMF“ANY MAME | 2012-13 :
!




J ———
3 Pubfic Rashiriya Chernicals & Ferlsers Lid §24.57 172,18 173,85 !.,-.,_._,25_7_(1-.@0_, i
B Public Brahmapulra Valley Ferilizers & Chem Lid. 0.00 0.00 170,34 | 170.34
! i
Totai Public Sector 757.47 751426 7A2.85° T 7 TR078E s
7 20-0p Indian Farmers Fertiiiser Cooparative: Lid 1958,84 502878 3213.55] 1024125 ;
8 ! £34.26 £.00 660.01 119437
Cg-on Krishak Bhan] Co-operative Lid :
[fotal Co-op 2533.30 [5028.76 3873.58 11435.62
2] Pvt. ~  Chambst Ferlitzer & Chemicals Lid. 54 24 0.00 150055 2445.4%9
10 Byt Coromande| |nternational Lid 486.96 2747992 0.00 3234.05
14 Evl Deapak Ferfizers & Pelrochermicals Com 412,47 135,79 o.00 24826 i
|
i
12 Py, Gujrat Narrnads Yakiey Fertilisers Co.ltd Sis4 20800 858,82 1438.44 :
13 Put___lindizn Potash Uimited ' 509,11 1,69 0.00 50901
14 Pyt. Nagariung Fertilizer & Chemicals Lt 809,74 0.60 651,62 146135
15 Pt Paradeep Phosphate Lid EE69.36 127982 tod . 1848.18
Ghriram Fertilizer & Chemicals !
16 Fl. 105.92 0,00 274,31 | 38023
7 Pt [SPIC 0.00 .00 147706 147798 _ |
18 Pyt ITata Chemicals Ltd {HLL) 582,02 617,35 G06.68  1B0B.26 ..
‘ig Pyl [Tungbhedra Chemlcals & Fertilizer Ltd
0.00 0.60 Q.00 — 0.00
20 Bt Zuari Agro Chemicals Ltd 114335 674.42 110168 291945
21 L, MMTC 1.56 000 0.00 1,56
22 Put. HPM Fertilizers 17.63 000 0.00 TE3
23 P, Mogaic India Pyt Lid. 33BET 33851
0.00 Q.00
24 Py INOQOGULE 156.72 0.00 £48.40 sz
25 Pvl.  Duncan India Lid ' ) i
0.00 2,00 PRLY] H
26 Pyl (Manglers Chemicals & Fertlisars Lid 480,53 222 68 880,34 H 1583,89
1
27 Pyl Fallis India 1.td. i
.09 0,00 0.00 _—l i
Pyl Foliage Crop, Solutions Py, Lid,
28 Q.00 0.09 .99 .60,
29 Pl reenStar Ferllli;ers Lid 27232 477,10 Q.00 F488% . !
ad Pvi, - PR Ferilizers Ltd. 151.39 0.00 0.00 15099
31 Pl [Toepeear Pyt L, i
0.00 0.0% 083 0.00 ;
3z Pt SUNEERT 4.24 0,00 .02 L A2y ______%
|
33 Pyl [TRANS AGRD 532 000 G.00 5.32
34 [l kum.gg INE LTD 0.00 303.89 0,00 1380
Rribhco Shyam Feduizers Lid
39 P, 0.00 0,00 §14.02 614.02 .
3G Pt Kanpur Fedilizers Chemicals Ltd. 000 0.00 .00 oo —
i
Pt Arigoid Qrgasis U
!
37 Pt SSPUMITS 0,00 1604 .30 o000 _[ 604,38 |
Total - Pvt. 112885.33 B8274.40 5704.69 28264.02
]
|
3 FPre-0ct 2000
8- .00 32,88 [rite]n) B2BE __
39 Special Freight
£.30 .00 ¢.03 0 B
Y [ On SBA 6.00 0.60 ki i .00

e

ey .




| ]
I i
Loss on Bends l !
. Q.00 Q.00 _‘
Grand Total . —. e l 145760 | 1800000 & 2000000 | S0STEAD

Sector wise / Company-wise Subsidy released

Annexure-1 D

Sectar COMPANY NAME 2013-14
Si. No. l

TP P& | TROPEK

| |

l 366,51 l 1215.25 l 200,33
| |
1

\ 3,00 §0.3 . 149263 !

- ]I 0.co l 0,08_. srgasg | 5TRAST |
| agp0s \ 550,55 178614 L.z_?szﬂ.ﬁﬁ'_ 1

Brahmaputra Valley Feriifizers & Cham L td. l D.00 L 000 J -189.86 189.86
Total PUBlc Sector ~ TaB3E S53580  9423.28 " y2767.42 1
. | | | ]
ng;ag ram;ﬁ : Foe; ;Eg' Se erative 1 1d 342.40 4974 80 4EA7.33/ 998458 l1
\ 207,67 J Y S L 521 160409 E
72987 l4o74.80 sgpses 158882 |

|

\ ;
l
1|l __ 366647
TR — l "
1D::9pr;:rll'-'§utlz:rrs &le.rloLct:em.cals l = ?\6 R “—!'
! 154 85 . ) _.A4368d li
l 440 l 197.48 ' ii1es4 13?4&?,___]
5319.39 1 0,20 0,00 N 5313.5_0_._.._|
B75.83 l 0.00 LABT0S 58,__1
B26.50 l 1279 1? .00
l 07 .54 ‘ .00 l 314,18
000 l 000 791,00
Tats Chemicalg Lid {HLL] l AL.uf.
Tungbhadra Chemicals & Fertilizar Lid 5.00 . 0.00 0. o ]
i homicals L 1086 \ \ 126314 _3_2_.3,5____1§
i

MMTC

el
=g
Ll

lr!F'M Ferlilizers

Ralis \ndia Lid. .
Foliage Crop. Solutions Pyt Lid. 1
oS e ER Tl 2.00 2.0 200
Frantiar Fenzers Lid. l
A 41,01 27250 1 9,00 3




—————
e o,

£.00 0.00
30 Pyt KPR Ferllizers Lid. 52,08 32,08
a1 - PVL Toepeer PyL. Lid.
P .60 0,00 000 .00
3z Pyt SUNFERT 87.73 87.73
0.00 000 I
23 Pyt TRANS AGRQ 0.67 0.00 030 _ 0,57 .
| 34 Pyt HINDALCO NG |TD ! LOG 351.68 2.00 P 35186,
s Pyl Kribhce Shyam Fertilizers Lid 000 . 000 60091 | 609.01
] i H
[ i H
28 Pul. Kanpur Fertilizers Chemicals Lt .00 0.00 20006 | 2028
Pt Anriqold Croasis 4.90 .00 2,00 _.__.480 __i
K |
a7 Pyt SSP UNITS 0.00 154822 .00 i
Totar - Fvt. 12428,52 7929.40 1192.77
38 Pre-Oct 2000 |
0.00 000 - 0.00
39 Special Frelght
R.00 0.00 £.00
40 lIntt. On SBA 19.13 Q.00 0.00
41 [.os= un Bonds
Grand Total 13926.86
Sector wise f Company-wise subsid
re;essed pany-w Y

E

(Rupees in Croces)

6

al. Nu.ISector COMPANY NAME 201415
{Upto Japuary 2015}
s WP P&K IME PRk IMD UREA Jotal
] Public Eerdllizers and Chemicals Travangors Lid 49,83 §56.04 0.00 T37.87)
2 |Fubkg GSEC 63,87 B661.75 245,79 9T241 .
3 Pk Madras Fertillgers Lid 0.60 4440 1505,38 e | BA5.7G ;
i
4 [|Public Matigngl Fertilizers Ltd 0.00 0.00 - 6336,35 L.Bameas |
B Public ] riva Ghemicats & Fedlisers Ltd ... | __ 8845 1 .22TA8. . J. 264286 _ ; .. 303826
& Public Brahmapulra Valley Fertilzars & Cham Lid. .00 c.00 24274 242,74 E
Total - Public Sector 282,18 1617.34 10673.93 12873.42
7 Co-tp Incdian Farmers Festiliser Cooperative Lig AT73.95 374615 Gezz. 10 2
|
. : :
8 Co-pp, Krishak Bhartl Cg-pperative Lid, 266,19 0,00 2236.50 i 2522.69
Total - Co-op 760,14 374615 HBGD.60 13964.89
9 Pyl Chambel Ferllizer & Chemicals bld 632,53 3408.64 | 444317
10 Put: Corsmande! Interational |1 231,50 215234 0,05 i 238593
i
1 Pyl Deepak Ferilizers & Pelrochemicais Gor 28,22 42,31 0.00 T0.53 :
12 Bt iigpra Sachi I N TN BT R 130841
: !
43 B ndian Potagh  Limited : 75y aS ] Cul —
| : :
44 Pl agaruna Ferilizar & Chermleas L 30,51 ! 101055 —0B0.9S
Parageep Phosphale Lid. | . \
15 Pl 307 .28 a2 o0 . 22 I J1asa28
CRriram Ferfiizer & Lhemicas Ii i _
16 Put. 184.86 47588 | BEDA43
17 pvt, " lsPig 0.00 161560 . 161580 |
. ! !
18 Pwt, Tala Chemicals id (HLL) . 491,31 565,16 148005 | 262751 .
19 Pt Tungthadra Chemlcals & Ferifizer Lid 0.00 Q.00 1 0.00
T
{
o0 Byt war Agro Chemicals Lid 495,52 593,27 149108 1 267987 ...




| 21 Py, TG 0.00 0.00 0.09
] 'l
i i i i
23 Py Lyon Fortizers s ! nae 2645 __|
. I
23 Put, EMMM@ Put, Ltd. 404 71 0,00 AD4,71.. ..
24 Pyl NDOGULF 0.0 500,93 1501.03
25 il [Tuhcan ndia d 0.00
.04 .00 —
25 Pt Manglore Chenteats & Fediisers Lid 183.74 149,04 133322 1666.00_ |
27 Py, Rallls India Ltd. 600 0.00 0.00
iage Crop. i Ltd,
- Pl Faliage Crop. Solutions Py, Lt 0.00 a0 000,
29 Pyl GreenStar Ferlifizers Lid 0,00 345,53 0,00 | 345,53
30 Prt. KPR Fertilizars Ltd. 0.00 0.00 L opy
3 Put. Toapeer Pyl Lid, 000 000 0.00
32 Pyl SUNFERT 118,85 0,00 118,55
%] Tt TRANS AZHG TEAl 15240
0,00
3 20N ARDALLD TN L1 TR T08.63
0.00 B0 _
] Pt Krbhco Shyem Farihzers Lid 2
: : s 3,00 . 323_2_
26 Pl Ranplr Fertilizers Chemicals Lid, 55483 1344.63
0.00 —
| A grigald Qrgasls 2585 2585
0.90 _
kY 2 TSP ONITS 0.00 EEEIGE] 0.00 G488
Total- Pot. 6663.45 6254.67  15BRD.ED 28817.63
38 Pre-0ct 2000
000 000 __.
39 - Special Freight
¢ 0.00 0.00 o
@ 0.24 L 024
REIR i 000, 000......]
|
1
B Grand total 7705.99 1618,18 3573233 5505648 |
Annexure - | F
Details of fertilizer subsidy released
{Rupees in crores)
Year Imported [ndigenous Imported Indigencus
Urea Urea PaK P&K
B2 747500 Iy T65771.92 T AY
2o12-13 : 257510 o
20016.00 20000.60 16000.00
201314 T5353.30 26500.60 13526.86 15500.00
2014-15- (Upto Jan B 7572 P 1Y v :_" TTUYressy T T HBTEAE
15)
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SHRIMATI SUPRIYA SULE : The hon. Minister has $aid that already a Iot of
-urea and other subsidized fertilizers are available. Unfortunately, we can sce the
sense of the House that .thaf's's not the reality. It is too little, too late. He has given
us urea after the Rabi crop. The Senior Minister 111 his reply has said that there is
no clarity about the amouni of requirement and how much the Government is
fulfilling tﬁc requirement. Tkat has not been given in the reply. The hon. Minister
may kindly clarify,

-There have also been reports in the various newspapers that the import
orders this year - as we are al, aware that fertilizers are unported extensively in our
country - were delayed. Hence, delay in the distribution. Is that a fact? $ would
like the hon. Minister to clarify this on the floor of the House.

. SHRI ANANTHKUMAR: Madam, this year, monsoon jtself was delayed. Both
for Kharif and Rabi crops, the required amount of urea and all other fertilizers
were supplied adequately. I also want to assure this House that there will be Do
dearth of urea and NPK fertilizers. If the country required 31 MT of wrea, we have
made availabie 31 0T of urca. If 39 MT of DAZ, WMICP and other fertilizers are
required, there is a glut In the market. Therefure, 1 don’t understand the anyiety,

Maharashtra or any other Stats, they have got adequate amount of fertilizers,

o)
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HON. SPEAKER: Hon. Members, you give me in writing whatever you want. 1
~ would send it to the Minister. Not like this. But not in this way.

... (Interruptions)
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GOVERNMENT OF INDIA
MINISTRY OF CHEMICALS AND FERTILIZERS
DEPARTMENT OF FERTILIZERS
LOK SABHA
STARRED QUESTION NO. 3* TO BE ANSWERED ON : 24.02.2015

SUBSIDY ON FERTILIZES

*3  SHRIMAT! RANJEET RANJAN:
SHRI KRUPAL BALAJ! TUMANE:

Wl the Minister of CHEMICALS AND FERTILIZERS be pleased to state:

(@)  the subsidy on various fertilizers provided during" each of the last three years
and the current year, State/UT and fertilizers wise:

(b)  whether the poor and marginal farmers are unable to reap the benefit of the
fertilizer subsidy:;

(c)  lfso, the reaction of the Government thereon; .

(d)  whether the Government proposes to provide fertilizer subsidy directly to

farmers through their bank account on the lines of Direct Benefit Transfer (bBT)
scheme; and

(e) if s0, the details thereof including the present status of the proposal and the
number of farmers likely to be benefited under the scheme? -

ANSWER .

- MINIISTER OF CHEMICALS AND FERTILIZERS

(SHR! ANANTH KUMAR)

(a) to (e): A statement is laid on the Table of the House.

*hukRkrk
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STAEMENT REFERRED TO IN REPLY TO PARTS (a) TO {(e) OF THE LOK SABHA
STARRED QUESTION NO.3* TO BE ANSWERED ON 24.02.2015, REGARDING
SUBSIDY ON FERTILIZERS TABLED BY SHRIMATI RANJEET RANJAN AND
SHRI KRUPAL BALAJI TUMANE. '

|
1

(@): The details of fertiiizer subsidy (product—wiée) given during the last three years
and current year are in table selow. State-wise subsidy paid figures are not avaiiable
as the subsidies are releasad to fertilizers con!'e_]panies. However, company-wise
details of fertilizer subsidy paid is given in Annexure ‘A1 to AB’.

(Rupees in crores)

_Year ' o Urea - . P&K Fertilizers
201112 37760.44 3680941
2012-13 40016.00 . ~ 3057610
2013-14 4185330 20476.66
2014-15 (Upto Jan 15) - 49158 .30 19324.15

(b) & (c); Subsidy on Urea and 22 grades of Phosphatic & Potassic (P&K),
Fertilizers is passed on to farmers through fertilizer companies in the form of lower
MRP, which is much below the actual cost, While Urea is provided at Government
- fixed price of Rs.5360/~ MT (excluding taxes), the P & K fertilizers are provided to
farmers at subsidized prices based on the nutrient content on each grade of P&K-
fertilizer. The fertilizer companies are required to clearly print the MRP on each
fertilizer bag. Any sale above the printed MRP is punishable under the Essential
Commodities (EC) Act. In order to check whether the prices fixed by the fertilizer
companies are reasonable, the companies are required to submit cost data of their
fertiizer products so that the Govermment can ensure that the subsidy has been

passed on to the farmers. Thus all the farmers are benefitted from the grant of subsidy
on fertilizers.

(d) & (e): At present, the proposal the Direct Benefit Transfer (OBT) in fertilizers is
under consideration.,

Fhhk R
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Anpexure referred to in reply to Lok Satha Starred Q.Np.*3 for gngwar on 24,02,2015
Annexure-l A

Seator wise / Company-wise Subsidy released for Indigenous Urea, Imperted P&K Fertilizers and
indigenous P&K Fertilizers during 2011-12 to 2014-15 {Upto Jan 15}

r

{Rupees in Crores)

r jrm‘mcw. YEAK |
lot. o, {gector COMPANY NAME 2091-1z 201213 201314 201:;?:;"““ i
1 PUBIC Fertiizers and Ghennicals | ravencors [id 112;,01 TSE 40 YTTES AT Y
Publle GSFC B7405 | 98339 75508 YTEAT
2 Fladras Cerilicers Lig
3 Pubfig 180390 _1s59.28 | . 155283 | 194599
Natlonat Fertilizers Ltd
4 Publig : 4514.99 451576 £754.32 8328,35
Rastiriya Chamicals & Fertlisers Lid =
__ .5 jPublic _ 1862.25 257050 2708.64 Ap38.26
8__yblic Brahmapyice Valey Fepifzers & ComLid 178,28 170,34 189.86 24274
.| i ... Totai-PublicSector 1115649 | 10793,58 § 12767.42 1287342
7 {Coop, ilnd_ia_gia__rr_rp[_s Fertiliser Cooperative Lid. | ......1_1191 BB 10241.25 9984.53 10842.20
8 [Coop E‘Krish_ak Bhartl Co-gperative Lid, 862.53 1184.37 16G4.09 252269 ___5'
o P I ___Total-Cocp, 12154.41 1 11435.62 11588.52 13368.89
9. _|Pa. iChamoel Fertlizer & Chemicals Lid, | 222157 | 244549 | 366647 | 444117
10 Pyl [Coramandel International Lid. 3955.72 3234 95 3098.82 2365.93
o '%'.‘.".t _ Deepak Fertllizers & Petrochemicals Carp 264.03 248.268 436.94 70,53
12 Py, IGujral Narmada Valley fertitizers Co. Ltd. 1134.58 1119.44 1321.42 1335.31
13 |Pvt iIndiar. Potagh Limited 7701.05 5040.71 5319.5¢° 2957.45
_______ 14 [Pyt MNagarjuna Fertilizer & Chemicals 1589.00 1461.36 1870.58 1060.96
15 [Pt Paradeep Phosphate Lid, 1791.84 19#9.18 2105.98 1369.28
186 Pvt. _J$'_r_1lfilg'lalm Fertilizer & Chemicals 356.01 380.23 §21.73 66043
17 SPIC 2165.14 1477.96 791.80 1615.80
|18 [Pt !Tata Chemicals Ltd {(HLL} 2189.84 1806.26 2342.37 252751
19 Pt I Tungbhadra Chemicals & Fertilizer Ltd, 4.1 0.00 0.00 0.00
20 Pyt Zuari Agro Chemicals Lid. 3078.69 291945 2782.14 2679.87
2t P EM_M_TQ__ . | .00 1.56 0.00 000 _
2w HPMFertizers 000 | 1763 1.40 2815
23 Pvi Iji\‘lusaic india Pwt, Lid. 73377 338,81 625.38 404.71
24 Pt IINDO GULF 798.27 805.12 1684.79 1501.03 |
25 |Pvt.  Duncanindia Ltd. 1.57 0.00 0.00 0.00
26 jPvt. Manglore Chemicals & Ferlilisers Ltd. 1830.73 1583.85 1708.93 1666.00
27wt Relisindiald. i 288 0.00 0.00 0.00
|28 vt _Faliage Crop. Solutions Pv. Ltd, 1.73 0.00 0.00 0.00
! 29 sint. Green Star Fertilizers Lid. B45.33 749.82 312.91 345.63
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i i
i i
30 Put, KPR Fertilizers Ltd. 81.96 15108 52.98 0.00
31 Pt Toepeer Pvt. Lid. 1.48 : 0,00 0.00 0.00
32  |Pvi ISUNFERT 0.00 ; 4.24 B7.73 118.85
e S R cw R
33 Pt TRANS AGRO 000} 532 0.67 122,40
34 PvL HINDALCO IND LTD 38577 ! 303.89 351.66 22383
35 Pt _Kribheo Shyam Fertilizers Lid. 452,42 6514.02 608,81 892z
36 v Kanpur Fertllizers Chermnicals Ltd, 0.00 0.00. 202,36 1394.63 .
Pyt Agrigold Orgasis 0.00 0.00, 4.90 2585 |
37 _Pwi__ |SSPUNITS 185163 | 1604.38 | 154822 - 91289 |
Total Pvt. 38415.86 28264.02 31951.6% 28817.93
38 |pwt. Pre-Oct 2000 73.58 82.88 0.00 0.00
38 jPvt Freight ' 000 | 000 000 0.00
40 P, Intt. On SBA 0.00 0.00 49.43 024 |
41 ot oss on Bonds ) 20449 1 000 0.00 000
| N Grand Total 57094.83 | 508Y6.10_ | 55926.88 5505548
Annexure -1 B
Sector Wise / Company-wise Subsidy released ‘
(Rupees in Crores)
...... Sy
Sl Mo,  [Secter COMPANY NAME
' MP PEK IND P&K IND UREA TOTAL
1 Fublic Ferlizers and Chemicals 1ravancore Lid 333 1119.68 0.00 1123.0
,  [Pubic  1°FC 0.00 1477.22 196.83 1674.05
5 [Public [Meds Fertlisers Lia 0.00 35.16 1768.74 1803.90 |
|
4 [Pwdlie 10.94 0.0¢ 4304 05 451489
Nalional Fertilizers Lid. !
s Fublic RasTiTrya Whemicals & Fertiisers LId 263 .56 §57.68 541 .04 jeg2. 28 !
6 Public Q.00 0.00 178.28 178.28
: Brahmaputra Valley Fedilizers & Gem Ltd et
277.83 3289.72 7588.84 11156.48 :
Total Public Sector !
;  [co-op. 2104.61 6293.53 2793.74 1119188 |
Indian Farmers Fertiliser Cooperative Lid,
g [Co-op. ' 370.78 0.00 591.75 962.53
Krishak Bharti Co-operative Lid, L i
Total Ge-op. 2475.69 6293.53 3885.48 12154.41 '
g P : T T 76066 | 00D 1440.89 222157
Chambe! Fertiizer & Chemicals Lla. . e .
10 [P £35.52 1 242020 | 0.u0 Yoogeusve
Coromandel international Ltd. ! } o
1 vt 65,83 195,40 040 261.03
Decpak Fertilizers & Pelrochemicals Carp | L
12 Pt 0.0¢ 256,28 873.30 1134.58 i
Gujrat Narmada Valley fertilizers Co. Lid. i
12 Fvt. 7687 .62 13.43 0.00 7701.05 i
indian Potash Limiled
14 Pyt 813.92 0.00 783.08 1599.00
Nagarjuna Fertilizer & Chemicals D
15 Pvt, 353.24 1438.67 0.00 1791.91 :
Paradeep Phosphate Lid. !
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Ehriram Fertiizer & Chemicals

|
v T e e
| 18 Pyl | )

Tata Chamicals LId (MLLS__ .

I

!
[Tungbhadra Chemicals & Fgrtilizer_l__tq.___

|
IMMTC .-

! ]
e Fertiizers _

IMosaic India Pt, Ltd. B
| Pt i : , 80.59 0.00 717.68 79827
INDOGULE o] R
'\ 0.00 0.00 157 1
Duncan'ndiabtd. .- _

S _.____ .
i s PV [ 33786 272,85 1470.02 1830.73
\ il\*‘_-a.@,lo_rggb?@l@.ﬂl%f&ﬁ?“j?_faﬁﬁ: e

b 2,55 H n.00 0.00 2.55
\Rallis indialtd._ ' o
' 1.73 . 2.00 173
IFokiage Crop. Solutions PYL LG . I—
IGreen Star Fertiizerstid: ... I

= _ T R T a8
 ToepeerPitld e
t . .

SUNFERT _ .

Pwi i o o 0.00 ”—_0.60_
T TRANSAGRO_ . o - —m o _..g
'| , : ; .

',Mgasg,_,_b___ |
0.00 1851.63 1851.83 4\
SSPUNITS __ |

“Tempv -‘13818‘70 -10235.17 -9310.99 3341586 "—N

\ _____ R o T
pre-Qct2000 . ]
! : 0.00 .00 0.00 |
|Speclal Freight . o — o
' . 0.00 0.00 '_l
Intt OnSBA o e o [
1 “ 294.49 2on49 |
lLossonBonds _ ..o - o P
llerand Total GET100 | 2023749 | 2028542 57004.83 |
l

Annexure -1 ©

Sector Wise | Corpany-wise Subsidy released

{Rupaes in Croras)

WP PaK 1HD PRI




H : E [T Sp———}
i :
5 Pubfic Rashtdya Chemicals & certdlisers bid 32457 772,18 | 7an i 2857060
B Pubiic Brahmaputre Valiey Fertlizers & Chem Lic. 0.00 6.G0 1704 - 170.34 i
Totaf Public Sector 75747 2614.26  7421.85 “To793.58
i Co-gp Indian Farmers Ferliliser Cooperaliv : Lid 1998 04 E028.78 3213.65] 19241.25
8 ! 534.36 0.00 - 660.01 1194.37
Co-op. Krishak Bharti Co-operative LI
Totad Ca-op 2533.30 502876 3873.56 11435.62
g Py, Chambel Fertilizes & Chemicals Ltd, §54.94 2.08 ‘ 1590.55 255048
1 B .
| H
12 Cosamandei vlernational Lic ' ABE 56 2P4T .42 ! IR 1 3z3a95 '
: : : !
| ' !
11 Fyl Deenak Ferlifzers & Pelroceinizgly Gnol | 11247 : ik 1N Bl D26
!
12 Pyl Guirat Narmada Valley Fedilisers Colid £1.54 20258 55,92 ! Iiad
i3 Pyt Indian Potash Limitec 5039.11 1.50 6,00 324071 .
14 Pt MNadgarjuna Fedilizer & Chernicals Lid 803,74 .00 651.62 1461.28
15 Pt P hosphate Ltd BEY 36 1275.82 0.00 104018
hriram Fertlizer & Lhemicals
16 Pt - 105.92 0.00 274.31 8023
17 Pyt SPIC 0,00 0.00 1477.95 477,86 ;
18 Pl Tatz Chemicals {td (HLLY 582.02 617,35 506,89 N J_SQE-,EE_______{
i
18 Pyl Tungbhadra Chemicals & Forlilzer Lid : i
0.00 2,00 B.0G O . ]
20 Pol, [Zued Agro Chemica's |Lid 134335 574.42 110 B 24985, .
21 Pvl. PAMTC 1.55 ‘ .00 G.00 1.568
2 Fvt. HPM Fertitizers 17.63 i 0.00 0.00 I 17.62
73 Tt MGeEsie Tndia Fvt. L. TAERT | " 338,81 :
0,00 0.0 X L
I
24 Pyt INOOBULE 156,72 0.00 B48.40 BIS 42, :
25 Pul, Duncan India Lt I
2.00 6.00 N 0.00 :
26 o] Mangigre Chemizaly & Fertiisers Lid 490,63 222 49 £80.34 158385 !
rd Pyt. [Ralliz India Lid.
0,00 0,00 0.00 D000,
Pt Foliage Crop. Solutions Pvi. Lid. ! |
28 wovop - 2.00 0.00 000 {050
29 Pyt GreenStar Eertiizers Lid, 272.72 477,40 0,60 14982 .
30 Pvl. . KPR Fertilizers Lid, 51.99 000 0.00 157,99 !
3 Bl Toepaer Pyl Lid. :
0.04 043 0.00 .00 __._i
|
2 Pul,  |SUNFERT 424 000 .00 424 |
|
33 Pyt, __ [TRANS AGRD 532 0,08 0,00 532 |
34 Pyl HINEAL%? IND LTD 0.00 303.69 0,60 I0IAI i
ribh¢o Shyam Ferlifizers Lid
35 ) 0.00 0.00 614,02 81402 |
36 Put, Kanpur Fertilizers Chemicals Ltd. 0.c0 0.00 0.00 oot “i
Pt Aqrigoid Qrozgsis
a7 [ [sSP UNITS 0.00 1804.38 .. oO0 1 _ 180138 .
Total - Pyt 11285.33 8274.40 3704,6% 28264.02
38 Pre-Oct 2000 i
° 0.06 5258 0.00 I_...B2m8
k] Speclal Frelght ]
Q.00 Q.00 0,00 ] 1]
40 [ntt, Gn S3A 0.60 .00 [€RV1¢] I 0.0




| | _

o 0 000

1
P — GrandTotal_ e == - E”Z‘”E_ 16_999_'9?_ __ZE}_G.OE] . ._§.05_7_F’_'1_U,_'.

Seetor wist / Conpany-wise Subsidy relessed

Amnexure-1 D

SN Sector COMPANY NAME 201314
- MO,
VP PAK { NOPER | NOUREA [ —Toml
Eartizers and Chemicals Travancore Lid 1 760.70 ‘ 77 .58
_1688 - 0.0¢ :
‘GSFU \ \
363,51 1216.28 200,33 1red400, |
3 \Pybtin Madras Fartifisars Lid : | 0,00 l 60,30 4493 B3 i 15_53.5;1__..1
"4 [pub.:c Iatlongl Fartiizers Lid - _]_l 0.Co l 0.0 —]———5?54‘32 st L
r_i__- ponlc  |Rasiiya Chemicals § Fertisers Lt 'l 36295 \. 553 55 l 17eE AL | _?-_1.08.6:4_.._1‘
r H . L} H
] & \.:;:)Ea lBrahmapulra valipy Farilizers & Chem Lid, l r.al | 0.00 4\ 189.86 185,68 |
| i ;
; otal Public Socfor | 745.36 | 258580 9423.28 12767.42
l I | P
ian Farmers Certliser Cooperative Lid \ 142,40 l - A974.50 ____@ﬁLaalﬁ4é3_._____._i
harll Co-opaiative E’B ] |
\ 387.47 . g0\ tSe2suess ]
Total Co-an 72887 4974.80 £383.05 4158862 ‘
! Pyl chambat Fartilizer & Chemicals Lid ‘. 1315,82 0,00 234065 | 366647 ‘\
!
10 l Pyt Coremandel Infematignal Lid \ 552,26 2546.58 0.00 _30113‘&2_.!
l Deepak Fertilzers & Putrochemicals | E
1 P, Com 154 B5 282.29 .00 i A%E84 |
12 Pyl Giujrat garmgda vallay Fertitisars Cottd 440 197,48 1419.54
ndian Polasn Emuilea 1
13 Pyt 5319.30 0,20 0.00
fagaruna FErier & Ghemicars L
54 475,83 0.00 4.75 ;
Faradeep FHoEpHEE LA, o i
82680 127918 0.00 2105981
RAram Feriizer & Chewmcas \ e I
207,54 000 314,39 62173 |
0,00 2,00 70190 791,50
Ld {FLLY 591,04 813,66 37 77 23y #_‘!
i hem it
Tungbhadra Shemicats & Farlilizer Ltd 000 000 0.00 oo |l
20 l Put, fi Agro Ghesvicals Lid 1086.08 43291 \ 126314 l prons |
Put, MMTC |
21 0.50 0.00 0.0 i . 000
22 Pvi.  [HPM Fertizers 1.40 0.00 00a | 140 1
B25.38 0,00 000 62@_&...._,_#
2867 0.0 . tgeaze |
0.00 0,00 2.00 000 |
26 282,96 204,44 192159 ‘ _ 170893 l
27
0,00 0.00 0,00 l _OAD_Q_..__1
Put. ‘Fuliaga Crop. Solutions Pyt Lid. \
28 . 0,00 0,09 0.0 _am0_
; lGreeﬁ!—‘."tar Farlmzeors L. l l
ng | Bu | | 41,01 ‘ 27240 000 |-a1381 I
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.00 0.00 !
30 Put KPR Fertilizers Lid. 52.98 | spes
3] Pyt |‘I'caepeer Pwt. Ltd. . H
0.09 0.00 0.00 000 .
32 Pt BUNFERT §7.73 87.73 :
i
.00 0.00 ]
!
33 Pyt, TRANS AGRD 08¢ 0.00 4.00 067
4 Pl HINCALCD NP LTD ) .00 35168 D30
an Pt Kribheo Shyam Fertilrers [t 2.93- \ Q.00 506,91 :
. i
36 Pl rtili nicais Lid 0,02 .00 202,36
Pyl ariggld Orgasis 4,90 0.00 0GR SRS B
7 Pt SSP UNITS ST ! .00 . 54822 0,00 . 154822
ofal = FvL. 12426.52 7928.40- 1119277 | 3155189 | ;
. | :
a8 Pre-Cct 2000 bk I
D00 000 0.00 U+ £ N i
33 Specizl Fralght ) ! ’
000 0.00 0.0 GoT_ _
1 .
40 |ntt, On SBA 18,13 0.00 0.00 19843
M L oss on Bonds o]
R oM R SO ¢ [ SO N+ Xo.o MU N 1 S,
Grand Tétal 13526.86 18506000 26500.00 |~ 55926:88 ¢
' ) TETTTTTTT Anaexure -1 B
Sector wise | Company-wise subsid
released * pany ey
{Rupees in Crores)
SI. KaSector COMPANY NAME 201415 |
{Upt January 2013) | 1
i IMP P&K Mo P& | INDUREA | . Tatel ___| )
1 Public Ferlilizers and Chemicals Travancors Lid 49 83 £88.04 [oRolty J87.87]
’ i
2 Public BSFC €387 661.75 246.79 97241 ...
3 ubli Madras Fertllisers Lid 0,99 40,40 1506539 | 154579
4 loublie Mational Fertilizers Ltd 0.00° 009 5336.35 6833635 ... .
1
!
_ 8 _|Public_ _ __ |[Rashirya Chamigals & Fertiiisers | e e | 1B8AS 279, 264288 .. 1038.26 .
[ ;Pub!ic Brahmaputra Valiey Fertiiizers & Chem Lid, 0.00 0,60 242.74 242,74 !
g . [ R S P B .
5_ iTotal - Public Sector 282.15 1617.34 10973.93 12873.42
. :
7 Co-0p |ndizn Farmers Fediiser Cooperative Ltd 473,95 3748.35 6622.10 10842 26 I‘
i
g Go-0Q, Krishak Bharti Co-operative Ltd 28619 .00 2238.50 2622 69
Total - Go-op . 760.14 3746.15 8858.60 13964.88 :
:
9 Pl Chairbel Faritzer & Chamicals Lid. 103253 340464 44117 !
iQ Pt Coromande} international Ltd 23359 2132.34 000 2365.93
11 Pyl Deepak Fertilizers & Felrochemicals Carp 2522 42.34 0.G0 70.53 ; i
12 Hi'H Gujrat Marmada Valay Ferilisers SoLbd o2 13753 LT ER 183539 _ _j
. !
3 ! By indian Potash_ Limited 235743 GO0 f...2957.45 :
14 Pt bdacariura Fertilizer & Chemica's Lid 50,94 01005 L 195085 |
Faradeep Phosphate Lid. I ; :
15 Pyt 3728 1062,00 0.99 136928
Shriram Ferilizer & Gremicals | .
18 Py, 184,85 475,58 86043 .| ;
17 Pt [sf5l'a) 040 161580 0 161560 |
. i I i
18 P, hemicals Ltd (HLL) 491,31 556,15 $480.05 o ..252781 i ;
18 Pyt Tungbhadra Chemicals & Fertllizer Ltd 0.0 0400 0.00 | :
I !
20 Put; Zuar Agro Chermleals Ltd 49552 £93.27 149108 67987 __

Ho




21 ‘ Pyt. ]MM‘I’C 0.00 0.00 0.00 |
— ¥
22 . Pyl lHPM Fertilizers 2861 0.0a 26.15
i o Pyt Mosaic India Pvt. Ltd 404,71 0,00 404,74 ]
vt Mosaic Inata P¥ i
I> 24 . hnpogunE pio | 1500,93 150108 |
25 Put. |!}uncsn Tncig [t | .00 J
‘ oo | 0.0 —
Mangire Chemicsls & Ferttisors Ltd_. 183,74 149,04 133322 156600
o i’
Rallis India Ltd. 500 0.00 0.00
Fokage Crop. Salutions Pvt. Ltd. 0.00 0.00 oo l
reenStar Fertilizers Ll 0,00 245,53 000 34553_l
™ 1
Pt KPR Fediizers Lid. 000 050 ] 2|
3t Pvt. hoepeer Py, Lid, \ 0.00 0.0 ]l 0.00 l
22 Pyl SUQFER‘I’ 118,85 0.00 118,85
33 Pt AGRO \ 12240 l 12240 |
. 000 |
k) Pl 3 COIND TW ‘ 22u. 0 ~ 22363
. 0.00 0.00 _
] WL rEhco Shyam Feraizers Lid go202 ‘ |
£.00 439_2%2_,.1
36 Pt Fampur ¥ erizers Coemicars Lid. 1357683 A R
- 0,00 |
Pt Fgrgold Crgasis 25.85 . 1 Z5.BE :
0.0 I
L1 \ . P_UN'ITS 0.00 912,3*3. 0.00 1 _ 51288 :
Total- Pvt, 688345 - 525487  15898.80 28817.93
38 Pre-Oct 200 ‘ ‘
’ 4,09 004 |
39 - speclal Freight
P @ 0,00 1 040 _&
i H
40 lintt. On SBA 0.24 l D24, ‘
- B 1_ JLess gn Bonds ‘ G400 l 4.00 i
I Grand totz] L | 77599 11618.18 l 3573233 \ 55050.434,
Annexure - F

Details of fertilizer subsidy refeased

{Rupses In crores)

‘Er Impeoried Indigenous Imported Indigenous
Urea Urea PEK P&K

Zo1-12 1747500 Z0255.44 \ T6571.92 'l PUFRES-L
201713 T4576.10 I

20016.00 20000.00 ] 16000.00
Got3-14 15353.30 Z6500.00 T5826.58 ! T5500.00

|

2014-15- {Upta Jan | —RansRy T T EETIRETT T 161876
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SHRIMATI SUPRIYA SULE : The hon. Minister has salcl that already a- lot of
urea and other subsidized fertilizers are available, Unfortunately, we can see the
sense of the House that that is not the reality. It is too little, too late. He has gwen
us urea after the Rabi crop. The Senior Minister In his reply has said that there is
no clarity about the amount of requirement and how much the Government is
fulfilling the requirement. That has not been given in the reply. The hon. Minister
may kindly clarify.

There have also been reports"in the various newspapers that the impaort
orders this year - as we are all aware that fertilizers are imported extensively in our
country - were delayed. Hence, delay in the distribution. Is that a fact‘) 1 would
like the hon. Minister to clarify this on the floor of the House.

SHRI ANANTHKUMAR: Madam, this year, monsoon itself was delayed. Both
for Kharif and Rabi crops, ihe 1'equired amount of urea and all other fertilizers
were supplicd adequately. T wlso want to assure this House that there wiil be nc
deerth of wrea and NPX fertilizers. If the country required 31 MT of urea, we have
made available 31 MT of urea. If 30 MT of DAP, MOP and other fertilizers are
| required, theve is a ghut in the market. Therefore, I don’t understand the anxiety.

- Maharashtra or any other State, they have got adequate amount of fertilizers.

ne
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... (gaET)

HON. SPEAKER: Hon. Members, you give me in writing whatever you want, [
would send it to the Minister. Not like this. But not in this way.

... (Interruptions)
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GOVERNMENT OF INDIA
MINISTRY OF CHEMICALS AND FERTILIZERS
DEPARTMENT OF FERTILIZERS

LOK SABHA
UNSTARRED QUESTION NO. 415 TO BE ANSWERED ON: 05.02.2019

Subsidy Mechanism

415. DR. KIRIT SOMAIYA:
Will the Minister of CHEMICALS AND FERTILIZERS bé pleased to state:

(@) whether it is true that to cut pilferage in the fertiliser subsidy mechanism,
the Government has taken some new measures and if so, the details

thereof; b
(b)  the present mechanism for giving fertilizer subsidy to companies/farmers:
(c) the assessed requirement of Urea, DAP, MOP, NPK and SSP for the
current kharif season and the total amount of subsidy to be given;
(d) whether the Government will implement the new fertiliser subsidy

mechanism throughout the country in this kharif season to check pilferage
and if so, the details thereof: and ; v

(e) whether the Government is considering direct transfer of fertilizers subsidy
to farmers and if so, the details thereof?

ANSWER

MINISTER OF STATE (INDEPENDENT CHARGE) OF THE MINISTRY OF
PLANNING AND MINISTER OF STATE IN THE MINISTRY OF CHEMICALS &
FERTILIZERS

(RAO INDERJIT SINGH)
(@) & (b): Yes, Madam. Under the fertilizer DBT system, 100% subsidy on
various fertilizer grades is released to the fertilizer companies, on the basis of
actual sales made by the retailers to the beneficiaries. Sale of all subsidised
fertilizers to farmers/buyers is made through Point of Sale (PoS) devices
installed at each retailer shop and the beneficiaries are identified through
Aadhaar Card, Kisan Credit Card (KCC), Voter Identity Card etc.

(c): The assessed requirement of Urea, DAP, MOP and NPK fertilizers for
the Kharif season 2018 i.e. April 2018 to September 2018 is in Annexure-|

(d): The DBT mechanism described at (a) & (b) above has been
implemented across all States/UTs w.e.f. 15t March, 2018.

(e): Yes, Madam. The Department has requested NITI Aayog to suggest a /
model for Direct Transfer of Fertilizer subsidy to the beneficiaries account,

B arme e e 2




The assessed reqguirement of_ Uiea, DAR. MOP and NPK fertilizers for the “harif

Annexure-i

season 2018 i.e. April 2018 to September 2018 is as follows:

(Figures in LMT)

Kharif 2018 UREA -~ DAP MoP NPK -
Total 148.90 49.18 20.25 49.73
Hkkckk sk g
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(Assumnces |

8.1 During the course of reply given to a question or Definition
a discussion, if a Minister gives an undertaking which
‘nvolves further action on the part of the Government in
reporting back to the House, it is called an ‘asstrance’.
Standard list of such expressions which pormally constitute
assurances as approved by the Committee on Government
Assurances (CGA) of the respective House, is given at
Annex-3. As assurances are required to be implemented
within a specified time limit, care should be taken by all
- concerned while drafting replies to the questions to restrict
the use of these expressions only to those occasions when
it is clearly intended to give an assurance on the floor of
the House.

8.2 An assurance given in either House is required to be Timelimit for .
fulfilled within a period of three months from the date of i‘;;ilr';:ﬁ;”
the assurance. This limit has to be strictly followed.

8.3 To ensure carly fulfillment of ‘assurances, entirg Online Assurances
. : mprd : - . Monitoring System
process beginning from culling out of assurances from aus)
the proceedings of the House to the submission of |
. Implementation Report including extension of time,
dropping and transfer of assurances have been automated
through a Software Application named “Online Assurances
Monitoring System” (OAMS). Requests for extension of
time, dropping or transfer of assurances and submission
of Implementation Report through any other offline mode

shall not be entertained under any circumstances.
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8.4 When an assurance is given by a Minister or when
the Presiding Officer, directs the Government to furnish
information’ to the House, it is extracted by the Ministry
of Parliamentary Affairs, from the relevant proceedings
and communicated to the Department concerned online
through ‘OAMS’ normally within 20 working days of the
date on which it is given on the floor of the House.

8.5 If the administrative Ministry/Department has any
objection to treating such a statement as an assurance or
finds that it would not be in the public interest to fulfill it, it
may upload its request at ‘OAMS’ within a week of treating
such statement as assurance for getting it deleted from the
list of assurances. Such action will require prior approval
of the Minister concerned and this fact should be clearly
indicated in :heir communication containing the request. If
such a request is made towards the end of stipulated period
of three morths, then it should invariably be accompanied
with a request of extension of time. The department should
continue to seek extension of time till the decision of
the Committee on Government Assurances is conveyed
through ‘OAMS’. Requests received through offline mode
shall not be entertained by either Rajya Sabha/Lok Sabha
Secretariat or Ministry of Parliamentary Affairs.

8.6 1f the Department finds that it is not possible to fulfill
the assurance within the stipulated period of three months

or within the period of extension already granted, it may -
seek further extension of time as soon as the need for such

extension becomes apparent, indicating the reasons for
delay and the probable additional time required alongwith
details of action taken/progress made in the matter. All such
request should be submitted at ‘OAMS’ for decision by
CGA thereon with the approval of the concerned Minister.

8.7.1 The particulars of every assurance wiil be entered by
the Parliament Unit of the Ministry/Department concerned
in a register as at Annex 4 after which the assurance will be
passed on to the concerned section




Assurances

8.7.2 Even ahead of the receipt of communication from
the Ministry of Parliamentary Affairs through ‘OAMS’
the scction concerned should take prompt action to fulfill
such assurances and keep a watch thereon in a register as
at Annex 3.

8.7.3 The registers referred to in paras 8.7.1 and 8.7.2 will
be maintained separately for the Lok Sabha and the Rajya
Sabha assurances, entries therein being made session
Wise. |

The Section Officer in charge of the concerned section
will:

(a) scrutinize the registers once a week;

(b) ensure that necessary follow-up action is taken without
any delay whatsoever;

(c) submit the registers to the branch officer every fortnight
if the House concerned is in session and once a month
otherwise, drawing his special attention to assurances
which are not likely to be implemented within the

“period of three months; and

(d) review of pending assurances should be undertaken
periodically at the highest level in order to minimize
the delay in implementing the assurances.

8.8 The branch officer will likewise keep his higher
officer and Minister informed of the progress made in
the implementation of assurances, drawing their special
attention to the causes of delay.

8.9.1 Every effort should be made to fulfill the assurance
within the prescribed period. In casc only part of the
information is available and collection of the remaining
information would involve considerable time, an
Implementation Report(IR) containing the available
information should be uploaded at ‘OAMS’ in part
fulfillment of the assurance, within the prescribed time
limit. However, efforts should continue to be made for
expeditious collection of the remaining information for
complete implementation of the assurance at the carliest.

)
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8.9.2 Information to be furnished in partial or complete
fulfillment of an assurance should be approved by the
Minister conicerned before it is uploaded at ‘OAMS’ in both
English and Hindi versions in the prescribed pro forma as
at Annex-6 , together with its cnclosures. After online
submission of the Repost for fulfillment of the assurance
partial or complete as the case taay be, four hard copies
each in Hindi and English version with one copy of eaci
version duly authenticated by the officer concerned should
be sent to the Ministry of Parliamentary Affairs for laying
uniil e-laying is adopted by the concerned House.

8.9.3 The mplementation Report should be submitted
at' OAMS’ only. Implementation Report sent by any other
mode or sent to Rajya Sabha/Lok Sabha Secretariat directly,
will not be considered for laying.

8.10 The Ministry of Parliamentary Affairs, after scrufiny
of the Implementation Report, will arrange to lay it on the
Tabie of the House concerned. A copy of the Implementation
Report, as laid on the Table, will be forwarded by Ministry
of Parliamentary Affairs to the member(s) concerned.
Details of leying of Implementation Report submitted by the
Ministry/Dzpariment concerned would be made available
by the Ministry of Parliamentary Affairs at ‘OAMS’. The
Dariiament Unit of the WMinistry/Department concerned
and the cor.cerned section will, on the basis of infonmation
available a: ‘OAMS’, updete their records.

8.11 Where there is an obligation to lay any paper (ruie/
order/notification, etc.) on the Table of the House and for
which an assurance has also been given, it will be laid
on the Table, in the first instance, in fulfillment of the
obligation, independent of the assurance given. After this,
a formal report regarding implementation of the assurance
indicating the date on which the paper wes laid on the Table
Wil be submitted at ‘CAMS’ in the prescribed pro forma
(Annex-6) in the manuer aiready described in para 8.9.2

@




Assurances

8.12 Each House of Parliament has a Committee on
Government Assurances nominated by the Chairman/
Speaker. It scrutinizes the Tmplementation Reports and the
time taken in the fulfillment of Government ASSurances
and focuses aftention on +the delays and other significant
aspects, if any, pertaining to them. Instructions issued by
Ministry of Parliamentary Affairs from time to time as
available on ‘OAMS’ are to be followed strictly.

8.13 The Ministries/Departments will, in consultation with
the Ministry of Parliamentary Affairs, scrutinize the reports
of these two Committees for remedial action wherever
called for.

§.14 On dissolution of the Lok Sabha, the pending
sesurances do not lapse. All assurances, promiscs oF
undertakings pending implementation  are scrutinized
by the new Commiitee on Government ASSUrances for
selection of such of them as are Of considerable public
importance. The Committee then submits a report to the
Lok Sabha with specific recommendations regarding the
assurances to be dropped or retained for implementation
by the Government.

[ N)
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MINUTES
COMMITTEE ON GOVERNMENT ASSURANCES
(2021-2022)
(SEVENTEENTH LOK SABHA)
SECOND SITTING
(15.11.2021)

The Committee sat from 1500 hours to 1610 hours in Committee Room ‘CY,
Parliament House Annexe, New Delhi.

PRESENT
Shri Rajendra Agrawal - Chairperson
Members
shri Nihal Chand
Shri Ramesh Chander Kaushik
Shri Kaushalendra Kumar
Shri Chandra Sekhar Sahu

Secretariat

1. Shri Pawan Kumar - Joint Secretary

WITNESSES

Ministry of Chemicals and Fertilizers { Department of Fertilizers)

00 N oY B b Y

Shri Rajesh K. Chaturvedi, Secretary
Smt. Aparna S. Sharma, Joint Secretary
Shri Niranjzn Lal, Director

Shri Anil Phutwari, Director

Shri Padam Singh Patil, Director

Shri Jatin Chopra, Joint Director

Shri Johan Topno, Deputy Secretary
Shri Ranjeet Kumar, Under Secretary

‘Ministry of Parliamentary Affairs

1. Shri P.K. Haldar - Under Secretary

At the outset, the Chairperson welcomed the Members to the sitting of the
Committee and apprised them that the sitting has been convened to take oral
evidence of the representatives of the Ministry of Chemicals and Fertilizers
(Department of Fertilizers) regarding pending Assurances.
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2. Thereafter, the representatives of the Ministry of Chemicals and Fettilizers
(Department of Fertilizers) and the Ministry of Parllamentary Affairs were
ushered in. Welcoming the witnesses to the sitting of the Committee, the
Chairperson Impressed upon them not to disclose the information about
deliberations of the Committee to any outsider. The Committee then took oral
evidence of the represenzatives of the Ministry of Chemicals ‘and Fertilizers
(Department of Fertilizers) regarding pending Assurances. The Committee were
perturbed to note the long pendency of a large number of Assurances of the
Department of Fertilizers vwhich stood at 46 on the date of oral evidence. The
Chairperson asked the Secretary, Ministry: of ‘Chemicais and Fertilizers
(Department of Fertilizers) to give an overview of the pending Assurances of the
Department and also enquired about the internal ‘mechanism and system of
monitoring and reviewing the implementation of pending Assurances in the
Ministry. '

3. The Secretary, Ministry of Chemicals and Fertilizers (Department of
Fertilizers) accordingly briefed the Committee on the above issues. The
Chairperson asked the representatives of the Ministry to furnish the Minutes of
their review meetings for monitoring of pending Assurances.

4, The Chairperson and Members thereafter raised varicus gqueries and
sought certain clarifications on 25 pending Assurances (Annexure) taken up for
the day. The witnesses responded to these queries and also provided
clarifications. As some queries required detailed reply and inputs from various
quarters, the Chairperson asked the witnesses to furnish written replies on the
same in due course.

5. The evidence was completed.

5. The Chairperson thanked the witnesses for deposing before the
Committee and furnishing the available information on the gueries raised ana
clarifications sought by them.

7. The witnesses, then, withdrew,

3. A verbatim record of the proceedings has been kept.

The Committee then adjourned.
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COMMITTEE ON GOVERNMENT ASSURANCES (2

DISCUSSED DURING ORAL EVIDENCE HELD ON 15.11.2021.

Annexure

021-2022) LOK SABHA

STATEMENT OF PENDING IIASSURANCES PERTAINING TO THE MINISTRY
OF CHEMICALS & FERTILIZERS (DEPARTMENT OF FERTILIZERS)

Sl.No. SQ/USQ No. dated Subject
/! Special Mention Need to provide Reservation for
: dated 01-12-2005 Dalits in MNC's
2 Discussion on Motion of Bill on Unorganized Workers
Thanks on President's Address it o} :
dated 21-02-2006
3 SQ No. 71 datéd 04-08-2011 Prices of Fertilizers
4 USQ No. 1024 dated 29-11- Revival of FACT LTD. Cochin
2012 :
5 USQ No. 4449 dated Financial Assistance/Package to
20-12-2012 FACT
6 USQ No. 3120 dated 11-02- Revival of FACT
2014
‘ 7 SQ No. 22 dated 08-07-2014 . | Rise in Prices of Fertilizers
(Supplementary by .
Shri Anirudhan Sampath, MP)
8 SQ No. 31 dated 08-07-2014 | Revival of Closed/Sick
Fertilizers Plants
9 USQ No. 73 dated 08-07-2014 | Financial Assistance to FACT
10| USQ No. 661 dated 15-07- | Sale of FACT's Share
2014
11 SQ No. 386 dated 05-08-2014 | Fertilizer Plants
| (Supplementary by Shri
i | N.K.Premchandran, M.P.)
12 USQ No. 4681 dated 12-08- Renovation of Fertilizer
2014

Factories
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13 USQ No. 384 dated 25-11- Revival of FACT
2014 :
14 SQ No. 121 dated 26-07-2016 | Supply of Fertilizers
(Supplementary by Prof.
Kuruppassery Varkey Thomas,
MP)
15 USQ No. 3190 dated 21-03- Fertilizers and Chemicals
2017 Travancore Limited
16 USQ No. 1492 dated 12-02- Sick Fertilizer Units
2019 '
17 USQ No. 4353 dated 28-03- Promotion of PSUs
2017
18 USQ No. 301 dated 25-11- New Fertilizer Industry
2014
1 .
19 USQ No. 3498 dated 11-08- | Revival of PSUs
2015
20 SQ No. 32 dated 05-02-2019 | Sick Fertilizer Plants |
21 USQ No. 508 dated 19-12- Urea Investment Policy
2017
22 USQ No. 1264 dated 18-12- ~ | Revenue from Fertilizer Plants
2018
; ;
23 \ SQ No. 3 dated 24-02-2015 Subsidy on Fertilizers
(Supplementa.y by
Shri Jagdambixa Pal, MP)
24 SQ No. 3 dated 24-02-2015 Subsidy on Fertilizers
(Supplementary by
Shri Krupal Belaji Tumane,
MP)
25 | USQ No. 415 dated 05-02- | Subsidy Mechanism
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MINUTES
COMMITTEE ON GOVERNMENT ASSURANCES
(2021-2022)
(SEVENTEENTH [LOK SABHA)
SEVENTH SITTING
(08.03.2022)

The Committee sat from 1500 hours to 1600 hours in Committee Room No. 3,
Extension to Parliament House Annexe, New Delhi.

PRESENT
Shri Rajendra Agrawal -  Chairperson
Members

Shri Ramesh Chander KaLi.shik

Shri Kaushalendra Kumar

Shri M.K. Raghavan -

Shri Chandra Sekhar Sahu ¢
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Secretariat

L. Shri 1. M. Baisakh - Joint Secretary

2. Shri T.5. Rangarajan - Director

3. Shri S.L. Singh - Deputy Secretary

4, Smt. Vineeta Sachdeva - Under Secretary
XHXKHK XXXKX 19.9.0.4.4 XXX OO
XXXXX XXXXX XHXXX XOOKXX XXX

At the outset, the Chairperson welcomed the Members to the sitting of the
Committee and apprised them regarding the day's agenda. Thereafter, the
Committee considered and adopted the following three (03) draft Reports
without any amendments:-
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(i), Draft Repot (17th Lok Sabha} regarding “Review of Pending
Agsurances pertaining o the Ministry of Chemicais and Fertilizers
(Depaﬁ:nén:ofFertheﬁﬁ’ﬁ '

(i), Draft Repo.t (170 Lok Saufa}reganﬁng “Recuzsts for Dicoping of
Assurances Acceded to)”; and

(i), Draft Repor: (17th Lok Sabhz) regarding "Reguests for Drogping or
Assurances {Not Acceded to)”".

2. The Committee also authorized the Chairperson to present the

Reports during the ongoing Session.

XXX AXAKX KAKAK AXKAK KAXKK
YXAXX ARXAX XXKKX XAXAX XXAKK

The Committee then adjourned.
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